
Before the National Green Tribunal western zone, Pune

Tanaji B. Gambhire

V/s.

Union of India & others

At Pune

Appeat no. t3212024 (WZ)

APPellant

Respondents

Say by and on behalf of the Respondent no' 9 i'e' Vascon

Engineers Ltd is as Under:

1'AttheoutsetwhateverstatedintheAppealfiledbythe

Appellant is not maintainable either in law or on facts and the

same is liable to be dismissed in liminie, the allegations made by

the Appellant are baseless, incorrect and not true & correct hence

not admitted by this respondent and the same shall be rejected

with cost.

2.Itishumblysubmittedbythisrespondentthatthe
Appellant has not enlightened his relations with the respondents

nor specified that, is he an aggrieved unit purchaser or land

owner of the said project developed by the respondent herein.

3. Further it is submitted that there is No Cause of Action

ever aroused to file the present Appeal before this Hon'ble forum

and same is not legally explained by the Appellant herein, hence

this appeal shall be dismissed on ground of cause of action alone'

4. The resPondent humblY

Appellant is in the nature of

submits. the relief sought bY the

a declaration seeking to quashing

t

ts -,=-K'!F -=cr:

1
429



and setting aside the Environment Clearance (EC) Certificate

dated 0910212024 issued by the respondent no.2 SEIAA in favour

of this respondent. The same is hopelessly barred by time and on

the ground of limitation the same shall be dismissed. The ground

of limitation enumerated by the Appellant for condonation of

delay is itself irrelevant and this being to appropriate ground for

dismissing the present Appeal, hence the present appeal needs

has to be dismissed on the sround limitation itself.

5. The respondent humbly submits that the Appellant is

misconceiving the Hon'ble Tribunal with intent to unduly harass

this respondent for the purpose of making unlawful gains. The

Appellant intend to create unlawful hindrances in the

development plans of this respondent through this Appeal. The

appellant or anybody else other than this respondent does not

have in any manner any right, title or interest over the suit

Property. The conduct of the Appellant in filing this appeal has

to be deprecated in the strongest possible manner to stop the

abuse and due process of law.

6. The Appellant is trying to take undue advantage and his

influence by challenging the appropriate Orders passed under

principles of Sustainable Development conducted by the Project

Proponent (PP) i.e. respondents herein and principles u/s. 20 of

NGT Act 2021 are never violated by this respondent nor Section

24 of NGT (P&P) Rules 2An was ever infringed by his

respondent.
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7. The respondent herein submits that it is a Company

incorporated under the provisions of Indian Companies Act 1956

&. 2013, having it's registered Office at Vascon-Weikfield

Chambers, behind Novotel Hotel, Pune- Nagar Road, Pune-

4II0l4. This respondent is engaged in the business of

Development and Construction of properties used for residential

and commercial purposes. It is humbly submitted that the

respondenthas successfully completed it's 38 year in the field of

Development and Constructions business and is well recognition

in the real estate community, the following projects of the

respondent has also been rewarded; being the best project of its

nature viz: Zircon Society at Vimannagar, Marigold at

Vadgoansheri, Pune, Ela Hadapsar, Sulzon Building at Hadapsar,

Pune etc. This respondent has a considerable reputation in the

field of property development for executing various such projects

in timely manner and without any irregularly or unlawful

activity. The respondent herein is aware of its responsibility and

has always abided all the rules and regulations as contemplated

in any Act & Ordinance of the State and worked as per the

procedure laid down therein. Even after releasing the said facts

the Appellant with malafide intention have filed this appeal

against the respondent with illegal motive to harass the

respondent herein.

B. Without prejudice to the aforesaid contentions the

respondent herein denies all the contention of the appellant made

in the present Appeal unless specifically admitted by this

respondent and further whatever is not admitted is deemed to be

specifically denied and accordingly this respondent is submitting
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its Written Say and para-wise commits as per the details

mentioned herein under;

9. The Appellant is trying to take undue advantage and

causing his influence by challenging the appropriate

Environment Clearance Orders passed under principles of

Sustainable Development conducted by the Project Proponent

(PP) i.e. respondents herein further, the respondent herein has

never violated principles uls. 20 of NGT Ad 2A21 nor Section 24

of NGT (P&P)Rules 2011 was ever infringed by his respondent.

10. The respondent herein submits that it is a Company

incorporated under the provisions of Indian Companies Act

1956& 2003, having it's registered Office at Vascon-Weikfield

Chambers, behind Novotel Hotel, Pune- Nagar Road, Pune-

411014. This respondent is engaged in the business of

Development & Construction of properties of residential and

commercial purposes. The respondenthas successfully completed

its 38 year in the field of Development and Constructions

business and is well recognition in the real estate community, the

following projects of the respondent has also been rewarded;

being the best project of its nature viz: Zircon Society at

Vimannagar, Marigold at Vadgoansheri, Pune, Ela Hadapsar,

Sulzon Building at Hadapsar, Pune etc. This respondent has

considerable reputation in the f,reld of property development and

for executing various such projects in timely manner and without

any irregularly or unlawful activity. The respondent herein is

aware of its responsibility and has always abided all the rules and

regulations as contemplatedin anyAct & Ordinance of the State

4
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and worked as per the procedure laid down therein, however

even after releasing all the said facts, the Appellant with malafide

intention have filed this appeal against the respondent with an

illegal motive to harass the respondent.

1 l. Without prejudice to the aforesaid contentions the

respondent herein denies all the contention of the appellant made

in the present Appeal unless specifically admitted by this

respondent and further whatever is not admitted is deemed to be

denied and accordingly this respondent is submitting its Written

Say and its para-wise commits as mentioned in details herein

under;

1. The Contents of Para I of the present Appeal is with

respect to the address of the Appellant as well as Respondents for

Service of Notice, so far as the address of this Respondent is

concern the present respondent does not wish to comment upon

the same however as regards the address of the Appellant, and

the addresses of the other respondents, it is necessary for the

Appellant to strictly prove the same, however pertaining to the

address of Respondent no. 9 are true and correct and the Notice

was received by the respondent no. 9 on the same address;

2. The contents of Para no.2 of the Appeal are not admitted

by this respondent and is hereby denied in toto, the Appellant

allegedly seeking to quash and set aside the impugned ex-post

facto illegal Environment Clearance (EC) Order no.

8C248038MH185370 dated 09.02.2024 due to non functioning

of SEIAA Members being the tenure is expired on I0lVl2A24 is
5
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not admitted to this respondent. The Order of Environment

Clearance (EC) no.8C248038MH185370 is though passed on

09.02.2024 the same is in conformity with Memorandum

dated 07107/2A21 and the SEIAA was fully functioning at the

relevant time and therefore the said order is totally legal,

lawful and permissible passed by the authority. It is the facts that

the Respondent No. 2- SEIAA, Maharashtra & its members had

issued the said Environment Clearance (EC) Order no.

8C248038MH185370 dated 09.02.2024 under MOEFCC

Office Memorandum dated A7.07.2021 in favour of Respondent

No. 9i.e. Project Proponent (PP) and the same is procured by

Respondent No. 9-PP from SEIAA Members. The respondent

states and submits that it is crystal clear that respondent no.2 i.e.

SEIAA has followed all the protocols under the said Act, before

passing the impugned Order under challenge. The respondent

herein is enlightening before the Hon'ble Tribunal, the actual fact

and circumstances occurred during the procurement of revised

EC Order required to be obtained by the respondent no. 9.

a) The respondent no. 9 being desirous of developing the land

admeasuring an area I9l9L73 sq. mts situated at Final Plot No.

331, Sangamwadi T.P Scheme, North Main Road, Koregaon

Park, Pune-411001, within the local limits & jurisdiction of the

Pune Municipal Corporation and accordingly entered into the

Single Joint Venture Agreement dated 0610212003 with the land

Owners therein and the said S.J.V Agreement is registered vide

Deed of Confirmation dated 2210312004 before the Sub-registrar

Haveli no.XI under Serial no. 17B0D0A4at Pune for the Joint

Development of the residential/Commercial Project, under the
6
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name and style "WINDERMERE" and hereinafter referred as the

'said land'.

b) The respondent herein submits that after entering into the

said S.J.V. Agreement dated 0610212A8 the respondent no.9

being desirous to develop the said land, it is required to seek

permission from the concerned authorities as per the required

norrns of the Development Authority ,furtheffnore the said land,

consist the total area of more than2,00,000 Sq.ft. (FSI potential)

it is mandatory to obtained Environment Clearance Certificate

from the concemed Authority. Accordingly, the respondent no.9

has filed a proposal before Ministry of Environment, Forest and

Climate Change (Issued by the State Environment Impact

Assessment Authority,(SEIAA) Maharashtra for obtaining the

EC for development of the said project on the said land.

c) It is further humbly submitted by this respondent herein

that as per the market conditions and the Consumer demand the

respondent intended to develop the Residential cum Commercial

project on the said land hence, filed an application for such

Environment Clearance (EC) Certificate from the concerned

department. Accordingly, after verification of all the documents

the said proposal was considered and as per the EIA Notification-

2006, the State Level Expert Appraisal Committee Maharashtra

in its 47th meeting, decided to recommend the project for prior

environmental clearance to SEIAA, and the same was considered

by SEIAA aurhority in its 42"d Meeting held on 8'h and

gthDecember 2011, it was pleased to issue the Environment

Clearance (EC) no. SEAC-2010iCR.669/TC.2 Dated
7
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20/0112012 in favour of the respondent no. 9 for Residential cum

Commercial Development of project with the total potential plot

area 19,I9I.63 sq. mts and for the proposed total built-up area of

42,526.36 sq. mts (excluding parking)with an estimated cost of

Rs. 98.69 Crores only on the terms and Conditions mentioned

therein. The Copy of the said Environment Ciearance (EC) Order

no. SEAC-2010/CR.669lTC.2 dated 2AlUD0l2 annexed

herewith as Exhibit No. 1.

d) It is further humbly submitted by the respondent herein

that, simultaneously the respondent herein applied for Consent to

Establish at the office of Maharashtra Pollution Control Board

(MPCB) i.e. respondent no. 7 and according paid the requisite

fees of Rs.75,000/- on 2110612011 and Rs 50,000/- on

0510112012 respectively the total Construction BUA of 42,70A.21

sq. mts including utilities of residential cum commercial project

as per the Commencement Certificate issued by local body'

Accordingly, the said Consent to Establish bearing no. EIC no.

PN-1 1466-ll Infrastructure Project /LSI, Consent No.

BO/RO(HQ) /Pune lCF,l CC-42dated 09i0312012 was received

by the respondent from respondent no. 7. The Copy of the said

Consent to Establish no. BO /RO (HQ) /Pune/ CB'/ CC-42

dated 09/0312012 annexed herewith as Exhibit No.2.

e) It is further submitted by the respondent herein that as per

the terms and condition of EC and Consent to Establish and in

pursuance to the plan sanctioned by the Pune Municipal

Corporation, at Pune the respondent herein commence the

development activity on the said land and completed the part

B
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construction of 2 Residential Buildings and club House for total

BUA area 311335.06 sq. mts out of total construction BUA area

42,526.36 sq. mts including utilities and services in the said

project. In furtherance to the completion of part construction

activity the respondent herein made an application vide UAN no.

061302 dated 2711112018 for issuance of Consent to Operate

(part). Accordingly, the Maharashtra Pollution Control Board At

Mumbai (MPCB)i.e. respondent no. 7 after scrutinizing all the

required noruns and as per the Minutes of 4th Consent Committee

Meeting (Part-I) held on 1310812019 issued the said Order of

Consent to Operate (part) for completing the Construction of

Residential building of the said project and granted under Orange

category Infrastructure/Orange/LSl Consent order no 1.O/BO/JD

(WPC) UAN - 0613021CC-1910000059 dated 01r1rc2019 with

respect to the said land potential and for the part development of

the said project. It is further submitted that the respondent, also

paid the requisite fees of Rs.3,45,4201- on 1910112019 and

provided a Bank Guarantee of Rs. 10,00,000/- (Rs. Ten Lacs

only) as per the said order. Thereafter the said Consent to

Operate (part) was received by the respondent no. 9. The copy of

said Consent to Operate Order (part) vide UAN no. 061302 dated

0l/1012019 is annexed herewith as Exhibit No.3.

0 The respondent herein submits that, the Consent to

Establish issued on 09103102012 was granted for the period of 5

years as per the nonns and procedures of the MPCB i.e.

respondent no. 7, and the same needs to be renewed" after an

interval to carrying out the remaining development in the said

project. Accordingly, an application vide UAN no.0000069454
9
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dated 1910312019 was made by the respondent herein at the

office of MSCB i.e. respondent no. 7 for the said revalidation/

Renewal of Consent to Establish. The respondent herein submits

that, further pursuant to the Minutes of 3'd Consent Committee

Meeting (Part-III) held on 0910812019, the order of revalidation

of Consent to Establish is granted vide no. Format I.0/BO/JD

(WPC) UAN-069 45 4l CEI CC- I 90900 037 3 dated 13 rc9 120 19 and

the same issued to the respondent herein. Further, the requisite

Consent fees of Rs.3,85,980/- was paid by the respondent on

3010312019 and also a Bank Guarantee of Rs. 10,00,000/- (Rs.

Ten Lacs only)was furnished by the respondent as per the said

order. The copy of said Revalidation of Consent to Establish vide

no. Format l.0/BO/JD $rPC) UAN-069454 I CEI CC-

1909000373 dated l3l09DA19 is annexed herewith as Exhibit

No.4.

g) The respondent further humbly submits that as per the

Market Scenario/ Condition and less Consumer demand, the

respondent herein was required to Curtail the Commercial

Development in the said land and was further intending to

develop the Residential Project on the said remaining portion of

said land, the said change/revisions requires amendment in EC

obtained and others sanctioned plans for said revised

Construction from Commercial into Residential usage.

Accordingly the respondent applied for a revise sanctioned in the

plans before the PMC by calculating all the revision area

available for construction of residential project on the said land.

Furtherance to it, the respondent herein also filed an application

dated 1110412019 for considering their proposal in the
10
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forthcoming meeting to be held by the said authority and to

consider their proposal of amendment in Environment Clearance

(EC) no. SEAC-2O1O/CR.669lTC.2 dated 2010112012 issued for

the said project which was valid and ongoing, and also provided

a comparative statement inter-alia that there will be reduction in

built-up area by 12% of the existing development involving

conversion of commercial building into 4 residential bungalows.

The copy of said application considering the proposal dated

lllA4l20l9 is annexed herewith as Bxhibit No. 5.

h) The respondent further humbly submits that as per the

Market Scenario/ Condition and a Corona Pandemic occurred

durine that period. a lock-down was implemented all over the

country and because of said issues. the respondent herein were

required to Curtail the Commercial Development in the said

project and fur1her intended to develop the Residential Project on

the said remaining portion of said land. the said changes require

the revision of EC. CTE. CTO and others sanctioned plans for

revised Construction activit)' and Change of Use from

Commercial into Residential i.e. C to R on the said land.

accordingly the respondent applied a revisions in sanctioned

plans before the PMC by calculatins all the revised area available

to construct the residential project on the said land.

i) Thereafter an application dated 29ll0l202lwas filed by the

respondent no. t herein in the office of respondent no.2 i.e.

SIEIAA, Mantralay, at Mumbai for procurement of revised EC

under EIA Notification 20A6- Category 8a; inter-alia stating that

: there is a changed in design of the plans for the said project as

L1,
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per the market need and instead of Commercial Building the

respondent is proposing the construction of residential bungalows

on the said remaining portion land and said change will rather

reduce the foot print of the people, to the large extent and BUA

of the said Bungalows will be also less than the previous

Commercial Building sanction, thus it will reduce the overall

adverse environmental impact too. The said application dated

29lIAl202l is annexed herewith as Exhibit No.6.

j) It is submitted by the respondent herein that, after due

scrutinisation of the said applications by the office of respondent

no.2 and3 SEAC deliberation stated that, the SEAC III, in its

135th meeting dated 1510212022 and examined the case of

respondent and referred the same to SEIAA for verification of

violation and thereafter SEIAA in its 247th meeting heard the

case of respondent; wherein it was informed to SEIAA that they

are voluntarily accepting the violation and as there is a delay in

filling the Application for revised EC, the respondent no'9 is

required apply afresh office memorandum under the head of

Violation category. Furthermore, all the facts are considered in

the said SEAC Deliberation on the basis of documents submitted

and the presentation made by the respondent therein, thereafter

the SEAC committee decided to recommend the proposal for

initiation of necessary action. The copy of said Office

Memorandum dated 7-7-2021 is annexed herewith as Exhibit

No. 7.

k) It is submitted by the respondent no. 9 that, thereafter as

per the procedure respondent herein. filed new application under
12
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violation category on 05/04/2022 vide application no.

SIA/MFVMIS/74806/2022 and informed that they have received

Auto granted Terms of Reference (TOR) vide letter dated 06-04-

2022 and further stated that. they submitted EC application under

violation category vide Proposal SIA/MFVInfra2/403183/2022

54,000.00 Sq.mt. The application dated l8/10/2022 filed under

violation categorv is annexed herewith as Exhibit lrlo. 8

Accordingly, SEAC-3 appraises the proposal as per Circular

dated 2210812022. The Proposal submitted by the respondent

herein is of expansion of existing construction project. The said

Project has received earlier vide EC vide no. SEAC-

2010/cR .6691 TC 2 Dated 20101/2012. SEAC in its meeting refer

the proposal for violation as PP has changed the profile in

comparison earlier Environmental clearance. The case was

discussed on the basis of the documents submitted and

presentation made by the respondent herein and all issues relating

to environment, including air, water, land, soil, ecology,

biodiversity social aspects were examined and the proposal was

appraised as category 8 (a) 81 in favour of respondent herein.

Hence as per the minutes of 256th Dav I (part C) meeting of

SEJAA on 19th April 2023 after deliberation decided to grant

EC for -FSI 26338.16 m2, Non FSI-27661.84 m2, Total BUA-

54000.00 m2 vide approved plan no. CCl2952l17 dated

6/02/2018. The copy of said minutes dated 19th April 2023 is

annexed herewith as Exhibit No. 9. SEIAA after deliberation

decided to grant Environment Clearance subject to compliance of

the following condition to respondent herein.

Voluntarv Discl on 19-10-2022 for total built up area
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effective implementation of remediation plan and Natural and

Community Resource augmentation Plan, PP to implement

remediation plan and Natural and Community Recourse

augmentation Plan within 6 months from grant of this

Environment Clearance. PP also to submits penalty of Rs. 25.25

Lakhs with the MPCB etc:

l) The respondent herein further states that thereafter, an

amount of Rs.25,25,0A01- (Rs. Twenty -Five Lacs Twenty Five

Thousand only) was paid by the respondent no. t herein and also

procured the Bank Guarantee of Rs.1,00,000/- (Rt. One Crores

only) and handover the same to respondent no.2.Thereafter, Copy

of Order along with Environment Clearance (EC)

BC248A38MH185370 dated 09.02.2024 was issued to the

respondent no. 9. Ilence the said revised Environment

Clearance (EC) 8C248038MH185370 dated 09.02.2A24 is

valid and legal. The Copy of the said Environment Clearance

(EC) no. 8C248038MH185370 dated 09.02.2024 annexed

herewith as Exhibit No.10.

m) The respondent herein reiterates that, the 256th Day I (part

c) meeting of SEIAA held on l9'h April 2023 and the Minutes

of the Meeting were passed; the sanctioning authority was

functioning and their tenure was on going, and all the

deliberation before granting the EC were conducted & followed

by the said authorities, hence now it cannot be termed or treated

as ex-post facto E.C. order and the Appeilant is necessarily

required to challenge the said Minutes of Meeting, which has

I4
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regulated the revised EC Application under violation scheme,

and without challenging the same the Appellant is unwarrantedly

challenging the said Revised EC under violation Scheme,

granted as per the Minutes of Meeting dated 1910412023, on the

technical ground of Clearance is regulated, however certificate

was not issued, and thus the Appeal is not tenable in the eyes of
law.

n) The respondent state that, because of the residential

Bungalow construction activity the FSI penitential was

substantially deceased, the Environment clearance (EC) SEAC-

2010/cR.669/TC.2 dated 20/at/2atz obtained by the

respondent no. 9was of full usable potential of plot area

19,191.63 sq. mts and for the proposed total built-up area of
42,526.36 sq. mts (excluding parking), and the revised

Environment clearance (EC) 8C248038Mrr185370 dated

49.02.2024 is of usable potential of FSI 26338.16 m2, Non

FSI-27661.84 m2, Total BUA- 54000.00 m2.Pursuant to which

the respondent herein is doing construction activity on the said

land as per the said EC order, hence it is not true to state that the

respondents are trying harm by any means the Mother Nature and

liable. to pay the Environment Damage compensation, the

respondent has always abide and tried to save the mother Nature

by all means. Moreover the Appellant has nowhere explained

that how the said EC Cerlificate or activity which is regulated

under the violation Scheme, harms the mother nature and

therefore the Appellant is trying to portray crocodile tears and

gain unwarranted sympathy from this Hon'ble Court.

15
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3. The contents of Para no. 3 of the appeal memo are hereby

denied as the written Issues filled by the Appellant is irrelevant

and not admissible in the evidence as lead by the Appellant

herein and need to be quashed and cannot taken into

consideration.

a) ' Whether the impugned EC can be granted when the

SEIAA is not in operation & functioning due to its expiry of

tenure since rclAll2024?

b) Whether the SEIAA & SEAC-III have followed the due

process of law and also, the procedures, law laid down by

Hon'ble Supreme Court and Hon'ble NGT Rulings while

preceding the Application for ex-post facto EC?

c) Whether the Conduct of SEIAA, SEAC-III members &

PP are in collusion and needs strict legal action?

d) Whether the impugned EC is tenable in the eyes of law

being ex-post facto EC and issued under the OM dated

07.07.2021 and without establishing the exceptional

circumstances for such grant?

e) Whether the Application for ex-post facto Environment

Clearance can be filed under OM dated 07.A7.2A21 and same can

be processed in contravention of provisions of EIA Notification,

2A06?

16
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0 whether the Appraisal & Assessment of proposal based on

the false, misleading data & information submitted by pp on

account of illegal construction, Calculation of EDC, penalty and

accepted by SEIAA & SEAC-III without application of mind is

scientific?

g) whether the Penalty imposed on pp & Bank Guarantee

against the EDC can help PP to get escape from his liability?

h) whether the principle of sustainable development is

followed by SEAC-III & SEIAA while calculating and imposing

the Environmental Damage & Penalty on pp?

i) Whether the construction of project for expansion by

increasing scope of project without prior EC & also, or the basis

of ex-post facto permission EC is permissible?

j) Whether there is any adverse impaci on environment &
ecological balance by illegal construction of project?

All the above stated wRrrrEN rssuES are not required to be

framed and are baseless and without any merits, pleadings,

impact assessment, and hence the Appeal itself required to be

dismissed being unwalranted and based on assumptions, which

has no value in law.

4. The Contents of Para

denied by this respondent

INFORMATION OF

no. 4 and its sub-Para are hereby

the FACTS DISCLOSING THE

APPELLANT, R-9:PROJECT
17
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PROPONENT (PP) AND ALSO FACTS LEADING TO THE

PROJECT cannot be CHALLENGE by the Appellant and

therefore need to be quashed into-too:

a) The allegation in para no. 4.1 that the appellant being an

Advocate, vigilant citizen, RTI & Environment Activity, whistle-

blower and the duty bound citizen under Article 51A (g) of

constitution would like to bring the illegal activity of SEIAA &

its former officials to the knowledge & notice of this Hon'ble

NGT with eamest intention to prevent such illegal activities in

view to abuse of process of law &. arbitrariness of former

member of SEIAA and therefore filed the present Appeal

challenging the orderdated0g.02.2024 in illegal manner after

expiry of tenure of ex-post facto EC dated SEIAA on 10.01 .2024

the said fact are totally false statement and not admitted by

this respondent, the Appellant is trying to misleading the

Hon'ble Tribunal by filling such meritless application and

further taking undue advantage of the technical glitches by

filling such application.

b) In para no. 4.2 the appellant alleges that PARTICULARS

oF PROJECT PROPONENT (PP) AND PROJECT I-INDER

CHALLENGE: That, the Respondent No. 9: IVI/S. VASCON

ENGINEERS LTD. is the Project Proponent

(PP)/developer/builder who have undertaken the illegal

development on a land admeasuring an area of 19191.73 M', in

the name & style "Windermere", situated at Final Plot No. 331,

Sangamwadi T.P Scheme, North Main Road, Koregaon Park,

Pune-411001 within the local limits & jurisdiction of the Pune

Municipal Corporation (PMC) in contravention of environment
1B
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protection norrns, rules, notifications and carried out the

substantial illegal construction by increasing scope of project

with expansion in violation of terms and conditions & after

expiry of EC dated 20.01.2012 and violation of CTE with gaps

therein. That the PP is the profit making at the cost of Mother

Nature and liable to pay the Environment Damage Compensation

as the PP is the responsible for the violations in collusion with

govemment authorities. Moreover, this is admitted case of
violation as PP himself have admitted the violation. Therefore,

PP have adopted the careless reckless & practices in protection of
environment & ecology. All these assertions made by the

Appellant in the said paras are not true and hence denied by

the Respondent no. t herein and it is incorrect to state that

there are any illegal activity undertaken by the pp on the said

land and/or any contravention of environment protection

norms, rules, notifications are carried out and further the

substantial illegal construction by increasing scope of project

with expansion in violation of terms and conditions &after
expiry of BC dated 20.01.2012 and violation of CTE with
gaps therein. And the PP is making profit at the cost of

Mother Nature and liable to pay the Bnvironment Damage

compensation as the PP is responsible for the violation in

collusion with the government authorities, are not true and

correct and the respondent herein denies the same. Further it
is not true to state that the Respondent no. 9 i.e. pp has

himself admitted the case of violation and adopted the

careless reckless & practices in protection of environment &
ecology.

19
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c) The Contents of Para 4.3 is incorrect and base on the

incorrect facts and the respondent hereby denies the same, the R-

9-PP procured the ex-post facto EC dated 09.02.2024

(ANNEXURE-A-1of the Appeal Memo) from SEIAA on the

basis of false, baseless, misleading information as well as

draft/incomplete EIA, Damage assessment, erroneous ToR,

without establishing the case for grant of EC under exceptional

category, in abuse of process of law, without following due

process of law etc. and SEIAA having no powers to consider the

EC on the basis of Applications filed under MoEFCC Office

Memorandum date d 07.07.2021 and also, in contravention of

provisions of EIA Notification, 2006 and law laid down by

Hon'ble Supreme Court and Hon'ble NGT in various judgments.

That the grant of impugned EC is in total misuse of discretion by

R-4 to R-5. Therefore, this EC shall be quashed & set aside being

null, void, illegal, bad in the eyes of law. The Appellant needs to

prove it strictly before this Hon'ble Tribunal.

d) The Contents of Para 4.4 are incorrect and not true and

correct, the respondent hereby denies that on 14.09.2006

(ANNEXURE-A-2 of the Appeal Memo), MoEFCC issued

Environment Impact Assessment (EIA) Notification mandating

prior EC for building construction project having total built-up

equal or more than 20000 M'z and also, for Area Development

having total land area admeasuring more than 50 Ha or Township

project having total BUA more than 150000M'z. However, the

Respondent No. 9-PP failed to obtain the prior EC just due to

intentional negligence & ignorance of law considering himself as

above the law and not in equality before law and now, procured
20
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the impugned ex-post facto EC dated 09.02.2024 in illegal

manner in collusion with SEAC-III & SEIAA Members, more

specifically R-6-Mr. Pravin C. Darade. A11 the allegation made

by the Appellant needs to prove it strictly before this Hon'ble

Tribunal.

e) The Contents of Para 4.5 are incorrect, not true and

correct, the Appellant needs to prove the same with relevant

documents, the respondent hereby denies that MoEFCC vide its

notification dated 28.02.2014 (ANNEXURE-A-3of the Appeal

Memo) have delegated the powers to SEIAA to take legal actions

under EIA Notification, 2006 as well as U/s. 5 of the

Environment (Protection) Act, 1986. That as per the MoEF

notification dated 28.02.2014, PS-DOE have no power to deal

the violation cases under EIA Notification, 2006 and only

SEIAA have the powers to deal with the violation case for taking

legal action as stated therein. Whereas the Appellant has not

explained as to why and how the said PS DoE is not having the

power to regulate the violation cases under EIA Notification.

0 The Contents of Para 4.6 is incorrect and not true and

correct, the respondent hereby denies that, the MoEFCC had

issued Notification-2077 vide dated 14.03.2017 (ANNEXURE-

A-4of the Appeal Memo) for finalizing the process for appraisal

of projects for grant of Terms of Reference and Environmental

Clearance, which have started the work on site, expanded the

production beyond the limit of environmental clearance or

changed the product mix without obtaining prior environmental

clearance under the EIA Notification, 2006 and those are under
2I
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violations of EIA Notification-2A06 and that this notification

provided a time period of 6 months window for violators to apply

for post facto Environmental Clearance and one-time measure.

g) The Contents of Para 4.7 is incorrect and not true and

correct, the respondent hereby denies that, the MoEFCC issued

SO 1030(E) Notification, vide dated 08.03.2018 (ANNEXURE-

A-5 of the Appeal Memo) for amendment in clause 13 (2), (4),

(5), (6), (7) of Notification of 14.03.2017 and sub-delegating the

powers from Central Level to SEAC & SEIAA for considering

the proposals of Category- B projects.

h) The Contents of Para 4.8 is incorrect and not true and

correct, the respondent hereby denies that the MoEFCC issued

Office Memorandum vide dated 15.03.2018 (ANNEXURE-A-6

of the Appeal Memo) for implementation & dealing of proposal

by SEAC/SEIAA received under notification dated \4.03.2017.

D The Contents of Para 4.9 is incorrect and not true and

correct, the respondent hereby denies that, the MoEFCC issued

Office Memorandum vide dated 16.03.2018 (ANNEXURE-A-7

of the Appeal Memo) for extension of period by one month for

implementation & accepting the proposal under notification

dated 14.03.2017 as per the Order of Hon'ble Madras High

Cou11.

j) The Contents of Para 4.10 is incorrect and not true and

correct, the respondent hereby denies that, the MoEFCC issued

Office Memorandum vide dated 04.01 .2019 (ANNEXURE-A-8
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of the Appeal Memo) for standardization of Environment

Clearance Conditions.

k) The Contents of Para 4.11 of the Appeal memo that, the

Letter of Scientist-2 Environment, Government of Maharashtra

to Chairman of SEAC-I, 2 & 3 vide dated 30.01 .2019

(ANNEXURE-A-9 of the Appeal Memo) for consideration of
proposals involving violation of EIA Notificati on,2006 amended

till date based on "An Approach for Assessment for

Environmental Damage And Estimation of Remediation Costs

For Building construction Projects initiated without obtaining

mandatory Environmental clearance (violation cases)". This

letter & report is not the law passed by any legislative body like

Government of Maharashtra as well as Government of India or

Hon'ble Supreme court. Therefore, such letter cannot be relied

upon while computing the environmental damage assessment as

this letter gives rise to the complete discretion to the pp &
SEIAA to choose the input parameters less computation of
damages. The Appellant is trying to mislead the Hon'ble

Tribunal, all the legal procedures are followed by the Respondent

for obtaining the revised EC the Appellant is taking irrelevant

and unnecessary objection to the orders issued by the SEAC

further trying to take irrelevant objection for their unlawful

claims. Hence on the said ground only the appeal may kindly be

dismissed.

I) The Contents of Para 4.12 of the Appeal Memo that on

1 I .01 .2021 (ANNEXURE-A- 1 0 of the Appeal Memo), MoEFCC

constituted New SEIAA and tenure of this SEIAA Members was
23
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valid for three years i.e. upto 10.01 .2024is incorrect and not true

and correct, the respondent hereby denies the same, the Appellant

is necessarily be required to be directed to strictly prove that the

expiry of the period causes non-delegation of power of issuing

the pending cerlificates as per the Memorandum earlier granted.

m) The Contents of Para 4.13 of the Appeal Memo that, the

MoEFCC issued Office Memorandum vide dated 07.47.2021

(ANNEXURE-A-11 of the Appeal Memo) for Standard

Operating Procedure (SoP) for Identification and handling of

violation cases under EIA Notification 20A6 in compliance to

order of Hon'ble National Green Tribunal in O.A. No.3412020

WZ. This OM is pursuant to the MoEFCC Notification dated

14.03.2017 and procedure for the implementation of Notification

dated 14.03.2017, The Appellant needs to prove it strictly before

this Hon'ble Tribunal.

n) The Contents of Para 4.74 of the Appeal Memo that, the

MoEFCC issued Office Memorandum vide dated 28.01.2022

(ANNEXURE-A- 12 ofthe Appeal Memo) for on Observation of

Hon'ble Supreme Court with reference to the SoP dated

07.07.2021 for identification and handling of violation cases

under EIA Notification 2006.The Respondent has followed all

the Observation of Hon'ble Supreme Court with reference to the

SOP date d 71712021 and it is not true to state that the respondents

has failed to follows the said SOPs, hence the statement of

Appellant is denied by respondent. The Appellant needs to prove

it strictly before this Hon'ble Tribunal.

24
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o) The Contents of Para 4.ll of the Appeal Memo thaton

02.01.2024 (ANNEXURE-A-13, Colly. of the Appeal memo),

that the "Vanshakti" NGO have challenged the MoEFCC-OM

before Hon'ble Supreme Court in WP (C) No. 139412A23,

wherein Hon'ble Supreme Court have stayed the operation of this

MOEFCC-OM dated 07 .07 .2021. That on 02.02.2024, the

Hon'ble Supreme Court in WP (C) No. 139412023 have clarified

the order dated 02.ar.2a24 and it is clear that the PP cannot avail

this benefits. The facts of the case filed by the vanshakti is

pertaining to the Cutting of Trees by the respondents therein

without obtaining permission from the concerned authority,

moreover, the Hon'ble S.C. has further clarified the order dated

02l0ll2024will not come in the way of competent authorities

considering proposals for modification/alterations in the

Environment clearance if the area of the project has valid

environment clearance prior to 07107 /20201, In the present case

the respondent has already had the EC of the entire project which

is valid & still on going as the respondent has obtained the

receive Consent to Operate and Consent to Establish however as

per the market conditions and demand the respondent needs to

receive the construction plans from Commercial to residential

which has certain the Environmental harms as the Only The

residential units are going to be constructed in the remaining land

and because of which the Environment will also not harm.

Hence, the Appellant is trying to misled the facts and order

passed for staying the above matter which is not the case in

present scenario.

25
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p) The Contents of Para 4.16 of the Appeal Memo that on

20.01.2012 (ANNEXURE-A-14 of the Appeal memo), PP

procured the first Environm,ent Clearance from SEIAA for

TBUA 42526.36 M2 for two residential building with 80

tenements and one commercial building is true and correct and

admitted by this respondent. However rest of the contents and

allegations in the said para are specifically denied.

q) The Contents of Para 4.17 of the Appeal Memo that on

8.A9.2019 (ANNEXURE-A-l5filed alongwith the Appeal

Memo), PP procured the revalidation of CTE from MPCB is an

admitted fact.

r) The Contents of Para 4.18 of the Appeal Memo thaton

21.02.2023 (ANNEXURE-A-16 filed in the Appeal Memo), PP

applied for the ToR for obtaining the ex-post facto EC under

MoEFCC-OM dated 07.07.202lare not true and correct and

hence the respondent denies the same. Further it is not true to

state that the Application of PP for ToR itself is defective on

account of misleading information on account of Building

Material, Consent Details, Ground Water use, Open Space,

completed Construction Area etc. The Respondent reiterate that

as per the market condition and demand the respondent no.9

constrained to change the Commercial Environmental Clearance

obtained earlier to the residential Bungalow construction and for

the said revised construction activity this Respondent has

followed all due procedures as required by Concerned Authority

26
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s) The Contents of Para 4.I9 of the Appeal Memo that on

06.04.2022 (ANNEXURE-A-17 filed by Appellant), the auto-

generated ToR were received without appraisal & assessment

from SEAC &SEIAA are not true and correct and the same is

denied by this Respondent The Appellant needs to clarifli the

same to this Hon'ble Tribunal.

t) The Contents of Para 4.20 of the Appeal Memo thaton

19.10.2022 (ANNEXURE-A-18 filed by the Appellant), PP

applied for EC for the expansion of the project by admitting the

vioiation under MoEFCC-OM dated 07.07.2021 without

submitting EIA Report and this application is considered by

SEAC-III & SEIAA in illegal manner as no application for ex-

post facto EC can be filed under MoEFCC-OM dated 07.07.2A21

and this MoEFCC-OM dated 07.07 .2021 is nothing but only

procedure for the MOEFCC Notification dated 14.03.2017. and

PP have already completed the construction at site without prior

EC for expansion and sought ex-post facto EC in illegal manner.

That there is no EIA Report and no details for important chapter

on Damage Assessment;all the contention of the Appellant in the

forgoing para is not true and correct and,hence not admitted by

this respondent, it is not correct to state that the respondent

herein has applied for the expansion of the project the true and

correct fact is that the Respondent has already received the EC

for the entire project vide the F'C for development and

construction on the said plot of land however due to certain

changes in market scenario and hence needs to reduce the total

construction activity and has filed an application for receiving the

EC Order, moreover since the delay has been occurred due to the
27
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earlier procedurals formalities and the Department has informed

to file the application under Delay condonation portal, further it

is not the case that respondent has already completed the

construction at the site without prior EC for expansion and

sought ex-post facto EC is not true and denied by the respondent.

The Construction on the said site is still under progress and only

upon receiving the customer the Respondent will unable to

initiate the construction activity on the said site. Further nowhere

the Appellant has pleaded how the same is illegal.

u) The Contents of 4.21 that on29.11.2022 (ANNEXURE-A-

19 filed by appellant), SEAC-II apprised the project in its

l5gthmeeting without Application of mind as there was no EIA

Report giving details of "Construction of Project, Building

Material used & required, Commissioning of Project, Assessment

of Damages, Calculation of Cost of remediation plan and natural

& community resources, augmentation plan, Allocation of

Damage EMP Costing. However, these points are directly

reflecting in minutes and from where these data is coming. Also,

SEAC-III accepted the penalty and Damage assessment values

without remorse. Basically, SEAC-II has no powers to apprise,

assess, and impose such penalty & EDC under the provisions of

EIA Notification, 2006is not true and correct, it is further

incorrect to state that vide 159th meeting is without application of

mind and there was no EIA report filed to the application.

v) The Contents of the Para 4.22 of the Appeal Memo states

that on 19.04.2033 (ANNEXURE-A-20 of the Appeal memo),

SEIAA assessed the project in its 25gthmeeting and toed the line
28
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of SEAC- III. Also, SELAA have finaliy decided to grant the EC,

subject to compliance of conditions.

w) The Contents of the Para 4.23 of the Appeal Memo states

that being aggrieved and dissatisfied with the grant of impugned

ex-post facto illegal EC dated a9.02.2024 despite intentional

gross violations of Environmental noffns having repercussions

on public at large, Appellant has filed a present Appeal seeking

quashing & setting aside of said impugned EC dated 09.02.2024

as well as direction under precautionary principles on the

grounds is totaily incorrect and the respondent herein denies the

same and further advance its para wise reply with explanation

which is as follows;

X) The GROLNDS FOR QUASHING OF IMPUGNED EC

AND ALSO, SHOWING THE VIOLATIONS OF PP AND

DAMAGE TO THE ENVIRONMENTAL & ECOLOGICAL

IMBALANCE are not admitted to this respondent and the same

needs to be dismissed on the ground of misleading facts and

circumstances:

i. The Contents of the Para 5.1 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that the SEIAA wAS Nor IN OPERATION

ON TFIE DATE OF GRANT OF IMPUGNED EC: That the

tenure of SEIAA expiry on 10.01 .2024 as per the Notification

dated I 1.01 .2021, then Respondent No. 3-shri. Pravin c. Darade

being former member secretary have no powers to grant such EC

and this EC is granted by abuse of process of law & Abuse of
29

ilF -=rc --G- ---;- "--*

29
457



discretion and also, such grant of EC is not objected by PP. The

Respondent no. 3 has verified all the documents and procured all

the necessary documents by following the due procedure as lead

down in the act and thereafter passed the Order of revised EC in

the256th Day 1 (part C) meeting of SEIAA held on 19'h April

2A23 and hence now one cannot take undue advantage and state

that since the tenure of the SEIAA was expired in l0l\l2A24 the

Order passed as per Notification dated l|l\lzA2l is Ex-post

facto or illegal in the eyes of Law. Furlher the EC is not granted

on 0910212024, only Certificate is issued on the said date.

ii. The Contents of the Para 5.2 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that IMPUGNED EC IS PROCURED BY PP

TO OVERCOME THE OTHER VIOLATIONS AND TO GIVE

COLTNTERBLAST TO EDC TO BE PAID AFTER,

PROCEEDING BEFORE HON'BLE IN COLLUSION WITH

SEIAA: BECAUSE, the PP in collusion with SEIAA have

played the very ill tactics to counterblast the other violations and

to get regularize the illegal construction carried out without prior

EC, CTE & CTO, That, this is not the first crirrie by the SEAC-

III, SEIAA officials & Polluter lobby including PP. Such illegal

activity has took place earlier in OA No. 18412015(WZ), when

this Hon'ble NGT directed Chief Secretary to take action against

SEIAA & PS-DOE with cost of Rs. 10,00,000/-on them as well

as quashing of EC & imposition of Rs. 100/- Crores EDC on

polluter. Therefore, this Hon'ble NGT shall think thousands time

before giving adjournment to the Polluters lobby and also, punish

the habitual offenders SEIAA & polluter lobby with sternly hand.
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This not only the failure to protect the environment and combat

the ill practices adopted by polluter lobby on part of vigilant

citizens, but it is the institutional failure as well as public at large

faiiure and any lenient view having no deterrence against

polluters & SEIAA Members in this case will make mockery of
judicial system. The above President is not applicable to the

aforesaid matter as the fact and circumstances are different the

Appellant is trying to take the undue advantage of the alleged

orders passed in order matter the Appellant should adduce the

relevant facts and not to make anv Heresav evidence before this

Hon'ble Tribunal.

iii. The Contents of the Para 5.3 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that NO EXCEPTIONAL

CIRCLMSTANCES HAVE ESTABLISHED BY SEAC-III,

SEIAA & PP FOR GRANTF IMPUGNED ILLEGAL EX-POST

FACTO EC AND IT IS THE LAME ATTEMPT JUST TO

OVERCOME TI{E VIOLATION AND GET REGULARISE

PROFIT MAKING COMMERCIAL DEVELOPMENT AT THE

COST OF MOTHER NATURE: BECAUSE, the prior EC shall

be obtained mandatorily only under EIA Notification,2006 and

there is no other provision in the law to grant such illegal ex-post

facto EC, moreover, in view to streamline the environmental

laws, MoEFCC issued Notification dated 14.03.2017 for

consideration of violation case as one time window. However,

Respondent-PP intentionally ignored to obtain the prior EC for

its expansion, then this failure is not ordinary and PP thinks

himself above the law and also failed explain the exceptional

Tff _=rryr- -=w

31

-=lrc;:- -.---;

31
459



case for grant of such ex-post facto E,C. That, there is no

mechanism in law and our environmental law does not recognize

the concept of grant of ex-post facto EC, but to satisfy the ego &

ill intention of showing farce development at the cost of mother

nature of the present rulers in central govemment Hon'ble

Supreme Court have changed its ton from Common Cause Case

refusing to approve the practice of grant of ex-post facto EC to

grant of ex-post facto EC in exceptional circumstances as held in

"D. Swamy Case" However, the Respondent-PP, SEAC-III &

SEIAA fail to establish the case for grant of ex-post facto EC

under exceptional category in present case and this case does not

falls under the exceptional category case as per D. Swamy case.

Moreover, this exceptional circumstance has to be established in

relation to failure to obtain prior ECbefore commencement of

construction in past and not the present scenario of getting the

sympathy on account of assumptions of PP giving employments

to large number, PP being heavy tax payer, doing latge CSR

activity, pro- environment business group, etc. are the blatant lie.

But got succeeded only due to his access to the corrupt power

corridors with corrupt politicians/ bureaucrats etc. That the PP,

SEAC-III & SEIAA are working in mechanical manner and there

is no respect about the law enforced by the parliament and these

white-collar criminals are become very damager for the lawful

society as these officials from government authorities & PP can

take undue advantage of their mightiness & resourcefulness can

procure the favorable orders to overcome their violations without

any exceptional case. Therefore, this Hon'ble NGT shall take

such strict action and judicial note which will shake the

foundation of these white-collar criminals and it is the only way
37
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to protect the society from becoming lawlessness. Therefore, this

impugned EC shall be quashed & set aside along with heavy

penalty as well compensation & cost and There shall not be any

construction at site and on the contrary, there shall be demolition

of entire illegal construction. The contents in the said para made

by the Appellant is not true and correct and hence deserved to the

rejected. The order of Received EC passed by the respondent no.

2 to 7 are legal and all the order is passed after completing the

entire process of law and it is not correct to state that there is no

respect about the law enforced by the parliament and these white-

coliar criminals are become very demerger for the lawful society.

The respondent states that the appellant is trying to create a

picture that all the persons except him are criminals and trying to

disobey the law, however the appellant has not shown any

example what has been done by him for the Society. Moreover,

tying to try undue advantages by filling such appeals before this

Court and grab the opportunity.

iv. The Contents of the Para 5.4 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that MOEFCC OM 07.07.2021 DATED IS

JUST PROCEDURE TO BE FOLLOWED FOR MOEFCC

NOTIFICATION, 14.03.2017 AND APPLICATION FOR EC

AS WELL AS EX-POST FACTO EC CANNOT BE GRANTED

LNDER THIS OM: BECAUSE, the MoEFCC provided onetime

opportunity by way of Notification dated 14.03.2017 to obtain

ex-post facto EC for those projects/activity who have started the

project/ activity without obtaining prior EC under EIA

Notification,2006 only within amnesty period of six months plus
]3
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one month as per Hon'ble Madras High Court. That the

application seeking ex-post facto EC should only be filed under

Notification dated 14.03.2017 within amnesty period and not

afterward. That the application of PP for ToR is filed on

05.04.2022, application for EC is filed on 19.IA.2022 and it is

clear that the violation of PP cannot be dealt under MoEFCC

Notification dated l4.B.2An & MOEFCC OM dated

07 .A7 .2021.That the large number of violation aases were

reported under Notification, 14.03.2AI7 and same were pending

for final consideration in absence of specific procedures,

therefore, Hon'ble NGT in Appeal No. 3412020(WZ) issued

direction to MoEFCC to issue SoP for consideration of those

cases and accordingly, SOP dated 07.07.2021 under MoEFCC

office Memorandum was issued. Therefore, this OM is not the

notification as well as law and thus application for seeking ex-

post facto EC cannot be filed under this OM and OM only deals

with the procedures for Identification & handling of violation

cases reported under MoEFCC Notification dated 14.03.2017.

That this Hon'ble NGT as well as Hon'ble Supreme Court have

decided this issue in its verdict l202Il 14 S.C.R. 863: Electro

steel Vs. UoI Case, 12022) 15 S.C.R. 547: D. Swamy Vs.

KSPCB, l2o22l16 S.C.R. 855: Pahaw Plastics Vs. Dastak NGO,

OA No. 6612019(WZ): Kumar Housing Case, OA No. 35-

2022(WZ): Sabir Sayyed Case etc. Further contents that

"therefore, law is very clear, unambiguous and cannot be

interpreted conveniently by SELAA, SEAC, MIRPCC, polluter

lobby and thus no applications for ex-facto EC can be filed under

OM dated 07.07.2A21and also cannot be entertained for grant of

ex-facto Client the impugned RC dated 09.02.2024 needs to be
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quashed and set side is totally wrong, false, imaginary and the

same is denied and not admitted by this Respondent.

v. The Contents of the Para 5.5 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that NO APPLICATION FOR EC LINDER

MOEFCC NOTIFICATION, 14.03.2017 WITHIN AMNESTY

PERIOD IS FILED BY PPBECAUSE, as per the MoECC

Notification, dated 14.03.2017 One time window Amonth from

14.03.2017 to 13.09.2A17 for obtaining ex-post facto EC was

provided to polluters who have started the construction of project

or expanded the project, changed in product mix or

modernization the process requiring prior E,C under EIA

Notification,2006 without obtaining prior EC. Thereafter, after

additional one-month extension starting from 14.03.2018 to

13.04.2018 in addition to above six months was also provided as

per the order of Hon'ble Madras High Court for submission of

application under this Notification dated 14.03.2017. That the

below table shows the failure, intentional negligence and callous

attitude of the PP to file the Application for ex-post facto EC

despite opportunity.

Sr. Event Date

I MoEFCC notification for ex-post facto EC 14.03.2017

2. Amnesty Period of six Months 13.09.2017

3. One Month extension of Amnesty Period

as per Honb'le Madras High Court

14.03.2017

to

13.09.2017

4. Application for ex-post facto ToR 0s.04.2022
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5. Application for ex-post facto EC t9.r0.2022

6. Grant of Impugned ex-post EC 09.02.2024

vi. Further contents of the said para that "That, the

Respondent-PP have filed Application for ToR is filed on

05.04.2022 8. Application for ex-post facto EC is filed on

19.10.2022 and these Applications are beyond the amnesty

period of 14.03 .2017 to 13.09.2017 and furlher extension of one

month from 14.03.2018 to 13.04.2018. It is imporlant to note

here that the Applications of PP are not covered of this Amnesty

Scheme and MoEFCC-OM dated 07.07.2021 is not applicable in

this case." Are totally wrong, false, imaginary, baseless, and thus

the same are denied and not admitted by this Respondent.

vii. The Contents of the Para 5.6 of the Appeal Memo are not

true and correct and hence required to be rejected. It is not true

and corect to state that NO APPLICATION FOR EC CAN BE

FILED 8L ENTERTAINED LNDER THIS MOEFCC-OM

DATE,D 07.07.2021 AND APPLICATION FOR TOR DATED

05.04.2022 8. APPLICATION FOR EC DATED 19.10.2023

ARE NOT MAINTAINABLE LNDER MOEFCC-OM DATED

07.07.2021 AS IT IS ONLY PROCEDURE & PURSUANT TO

NOTIFICATION DATED 14.03.2017 AND ALSO IMPUGNED

EC IS IN VIOLATION OF LAW LAID DOWN BY HON'BLE

SUPREME COURT AND HON'BLE NGT: BECAUSE, thE PP

have filed Application for ToR vide dated 05.04.2022 online and

thereafter, application for ex-post facto EC vide dated 19.10.2023

under MoEFCC OM dated 07.07.2021 without obtaining ToR for

preparation of EIA Report. That, the MoEFCC issued the SoP by
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way of OM dated A7.07.2021 to identify & handle the proposal

under violations submitted under EIA Notification, dated

14.03.2017 as per the Order dated 24.05.2021 passed by Hon'ble

NGT in Appeal No. 3412020 (WZ) and it is the procedure to

handle the proposal received under MoEFCC Notification,

14.03.2017. Thus the entire contents of this Para are not tenable

in the eyes of law and the same are denied and not admitted by

this Respondent.

The Respondent states that the above details in tabular format are

not true and correct all the precedents of the above referred cases

are not applicable to the present case as the respondent has

followed all the technicalities and paid the penalty as informed

by the department and thereafter the received EC was issued to
37

Sr. Activity Period/Date

I EIA Notification, 20A6 14.0.2406

2. MoEFCC notification for ex-post facto EC 14.03.2017
a-! MOEFCC OM 07.07.2021

4. Hon'ble SC Order in Electrosteel Case 49.12.202r

5. Hon'ble SC Order in Pahwa Plastic Case 25.03.2022

6. Application for ToR 05.04.2022

- Hon'ble NGT Order in OA No. 60/2019 t3.0s.2022

6. Hon'ble SC Order in D. Swamy Case 22.09.2022

9. Application for ex-post facto EC 19.10.2022

10. SEAC Minutes of 159th Meetins 29.11.2022

11. Hon'ble NGT Order in OA No.3512022 30.01.2023

12. SEIAA Minutes of 259thMeetins 19.04.2023

13. Grant of impugned ex-post facto EC 09.02.2024
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the respondent PP. Hence it cannot be stated thatis clear that the

Respondent-PP submitted its proposal online for ToR vide dated

05.04.2022. Thereafter, Hon'ble NGT vide its Order dated

13.05.2022 in OA No. 60/2019 confirmed that the OM dated

A7.07.2021 is the procedure to the MoEFCC Notification, dated

14.A3.2017 and fuither Hon'ble Supreme Court vide its order

dated 22.09.2022 in "D. Swamy Case" held that the OM dated

07.A7.2021 is in pursuance to the MoEFCC Notification dated

\4.8.2A17. Thereafter, this Hon'ble NGT again confirmed vide

its order dated 30.01 .2023 passed in OA No. 3512022 that the

OM dated 07.07.2A21 is the procedure to the MoEFCC

notification, dated 14.03.2017. Despite the above legal position,

this Respondent-PP proceeded to file Application dated

19.10.2022 seeking ex-post facto EC under OM dated

07.07.2021 and assessed by SEIAA in its 259th meeting held on

19.04.2023. Therefore, this is the case where illegal ex-post facto

EC has been granted by SEIAA just for asking it by SEIAA

without establishing exceptional case for such grant, despite the

above settled position of law prohibiting the Respondent-PP to

apply the EC under OM dated 07.07.2021 and the Application

dated 19.1A.2022 asking for ex-post facto EC is illegal and not

maintainable and impugned EC is issued by SEIAA only for

asking without any exceptional circumstance, but defiantly for

monetary gain of SEIAA Members other than they get legally

from tax payers money and at the cost of mother nature by

allowing PP to expand his project as per his wish without

restoration of the arca akeady damaged. And this Hon'ble NGT

shall quash & set aside this impugned EC being bad in the eyes
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of law and shall not be sustained at any cost. Hence all the said

contents are denied and not admitted by this Respondent.

viii. The contents of the Para 5.7 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that NO TOR GRANTED, NO SEAC

APPRAISAL, NO SEIAA ASSESSMENT FOR TERMS OF

REFERENCE (TOR) AND IMPUGNED EX-POST FACTO EC

IS GRANTED ON A9.02.2024 WITHOUT EIA REPORT

SUBMISSION AND SAME IS NOT TENABLE IN THE EYES

OF LAW BEING ILLEGAL, NULL, VOID AND SHALL BE

QUASHED:BECAUSE, the grant of ex-post facto EC is alien

concept to the Environmental jurisprudence adopted by India as

held by Hon'ble Supreme Court in "Common CauseCase-2Afi &

Goel Ganga cass-2018 as well as u treaties signed by India. pp

completed the construction of more than 54000 M3 of TBUA

without prior valid RC for expansion which is in violation of EIA

Notification, 2006 as well as there is no Terms of Reference

(Tok) granted for preparation of EIA as per the mandatory

provisions of Notification, dated 14.03.2017 as well as oM dated

07.07.2021. Therefore, the impugned EC dated 09.02.2024 is

illegal, null void and this Hon'ble Nor shall quash & set aside

this impugned EC without any hesitation, moreover, pp have

procured this illegal BC to regularize the illegal construction as

well as to make more money at the cost of mother nature by

expanding the project to the non-sustainable scale. This is not the

intention of legislature and guardian of constitution for defeating

the law by white collar criminals. Thus the said entire contents

are denied and not admitted by this Respondent.
39
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ix. The Contents of the Para 5.8 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that ILLEGAL CONSTRUCTION AFTER

EXPIRY OF FIRST E,C DATED 20.01.2012 ON 19.01 .2019

AND PROCUREMENT OF EX-POST FACTO EC TNDER

CHALLENGE TO GET REGULARISE ILLE,GAL

CONSTRUCTION: BECAUSE, PP obtained first EC dated

20.01.2012 valid for seven years and even after expiry of First

EC PP carried out the construction and then procured the

impugned EC after completion of project. Thus the said entire

contents are denied and not admitted by this Respondent.

x. The Contents of the Para 5.9 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that MISLEADING, FALSE,, BASELESS,

APPRAISAL BY SEAC-III & ASSESSMENT BY SEIAA &

TFIERE IS NO FINAL EIA. NO DAMAGE ASSESSMENT IN

EIA REPORT. WRONG & CONVENIENT

DAMAGEENVIRONMENTAL ECOLOGICAL

ASSESSMENT BY PP, SEAC & SEIAA BECAUSE, thE

SEAC-III, SEIAA & PP in collusion with each other knowingly

apprised & assessed the proposal on the basis of misleading,

false, baseless, information submitted by PP by way of form-1,

1,A., without grant of ToR, and without EIA Report rlw.

Ecological Damage Assessment, No Building Construction

material details in EC Application and No Building Construction

material in EIA Report as compared to SEAC-III & SEIAA

Minutes of Meeting. Therefore, EC Application & Minutes of
40
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SEAC-III & SEIAA shows the compromised statement of
Respondent-PP, SEAC-II & SEIAA and that the information

submitted by the PP is false, baseless, misleading & suppression

of facts, which have leaded to wrong, false, baseless, unscientific

appraisal & assessment of proposal and this Hon'ble shall quash

and set aside the impugned EC dated09.02.2024.Thus the said

entire contents are denied and not admitted by this Respondent.

xi. The contents of the Para 5.10 of the Appeal Memo is not

true and conect and hence required to be rejected. It is not true

and correct to state that BECAUSE, no EIA Report is filed in this

proposal by PP. There is lots of contradiction in the data

submitted to the SEIAA, SEAC-III & Form-l, lA etc. Thus the

said entire contents are denied and not admitted bv this

Respondent.

xii. The contents of the Para 5.11 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the Letter dated 30.01 .2019

of scientist-2 Environment, Government of Maharashtra to

Chairman of SEAC-I, 2 & 3 vide dated 30.01 .2019 for

consideration of proposals involving violation of EIA

Notification,2006 amended till date based on "An Approach for

Assessment for Environmental Damage And Estimation of
Remediation Costs For Building Construction projects initiated

without obtaining mandatory Environmental clearance (Violation

Cases)" is not a legal document approved by the MOEPCC

having legal status as law and It cannot be relied upon for

computation of environmental damages. Thus the said entire

contents are denied and not admitted by this Respondent.
41,
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xiii. The Contents of the Para 5.12 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the entire project is illegal in

absence of prior CTE & CTO and ex-post facto impugned EC

dated 09.02.2024 cannot save the project from demolition. Thus

the said entire contents are denied and not admitted by this

Respondent.

xiv. The Contents of the Para 5.13 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the Penalty, Environment

Damage Compensation, fine, Bank Guarantee are different

concept and have different Application. That the PP has put to

his discretion for implementation of remedial 8. mitigation

measure, augmentation plant etc. instead of putting his to the

heavy compensation and moreover, Bank Guarantee is

refundable and EDC imposed by this Hon'ble NOT cannot be

refunded to the PP. Thus the said entire contents are denied and

not admitted by this Respondent.

xv. The contents of the Para 5.14 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, there is complete non-

application of mind by SZAC-III & SEIAA, & its "abuse of

process of law by members of SEIAA & SPAC-III in collusion

with PP. Thus the said entire contents are denied and not

admitted by this Respondent.

42
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xvi. The contents of the Para 5.15 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the conduct of pp is

unapologetic Conduct and it has repercussions on public at large

due wrong message has been sent by grant of illegal impugned

EC. Therefore, this Hon'ble NGT shall pass strict order to prove

that the defaulter of law will not be spared at any cost and

environmental compliance is the supreme. Thus the said entire

contents are denied and not admitted by this Respondent.

xvii. The contents of the Para 5.16 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and comect to state that BECAUSE, the Environment Clearance

under challenge is not prior EC and it is nothing but ex-post facto

Environment clearance and Concept of granting of ex- post facto

Environment clearance is not allowed in environmental

jurisprudence in India. Thus the said entire contents are denied

and not admitted by this Respondent.

xviii. The contents of the Para 5.17 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the PP has submitted false,

baseless & misleading information to SEIAA while obtaining

Environment Clearance and therefore PP is guilty of
"Suppressioveri Suggestio Falsi". Thus the said entire contents

are denied and not admitted by this Respondent. Thus the said

entire contents are denied and not admitted by this Respondent.

43
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xix. The Contents of the Para 5.18 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the PP has submitted false,

defective and misleading application for EC before SEIAA. Thus

the said entire contents are denied and not admitted by this

Respondent.

xx. The Contents of the Para 5.19 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and comect to state that BECAIJSE, if the procedure of the post

facto Environment Clearance is allowed to be followed, any

project proponent would complete his project by causing

irreversible damages to the environment and then seek post-facto

environmental clearance making the provisions of EIA

notification infructuous. The grant of post facto clearance defeats

the very purpose of environmental protection law and the

mandate of obtaining environmental clearance as per the

provisions of EIA Notifications 2006.Thus the said entire

contents are denied and not admitted by this Respondent.

xxi. The Contents of the Para 5.20 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the environment clearance

granted by the State Level Impact Assessment Authority is illegal

and has no legal sanctity .Thus the said entire contents are denied

and not admitted by this Respondent.

xxii. The contents of the Para 5.21 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true
44
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and correct to state that BECAUSE, the EIA Notification,2006

no were provided the grant of post facto clearance after the

completion of the project. Thus the said entire contents are

denied and not admitted by this Respondent.

xxiii. The Contents of the Para 5.22 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and comect to state that BECAUSE, the SEIAA failed to take any

action for the violation of the provision of EIA notification,2006

and Environment (Protection) Act, 1986.Thus the said entire

contents are denied and not admitted by this Respondent.

xxiv. The Contents of the Para 5.23 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that BECAUSE, the SELAA and its Expert

Committee is equally liable for allowing the illegal structures of

expansion and also they are equally liable for granting

environment clearance to the project in gross violation of EIA

Notificati on, 2006 and other procedure established under law.

Thus the said entire contents are denied and not admitted bv this

Respondent.

xxv. The Contents of the Para 5.24 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that CONVENIENT IGNORANCE AND

PROFESSIONAL MISCONDUCT, ABUSE OF PROCESS OF

LAW OF THE R-4-VIJAY SHANTILAL NAHATA, R-5-

PANKAJ MOI{AN JOSHI, &. R-6-PRAVIN DARADE, AS

MEMBERS OF SEIAA: That, the Respondent No. 4 to 6 are
45
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made personal pafty as Member of SEIAA, despite having

complete knowledge that matter and pendency of proceeding

before Hon'ble Supreme court against the oM dated a7.07.2021

is subjudice, proceeded to grant ex- post facto EC in illegal

manner in collusion with PP despite the stay has been granted by

Hon'ble Supreme Court in WP (Civil) No. 139412023 vide order

dated 02.01.2024 & clarification vide order dated 02.02.2A24 for

the operation of MoEFCC-OM dated 07.07.202f . Moreover,

SEIAA Maharashtra is not in operation due to expiry of its tenure

on 10.01.2024 and same is not in operation & functioning. Even

in these Circumstance these Respondents No. 4 to 6 have granted

illegal ex-post facto impugned EC in illegal manner without

verifying the compliance of law & minute of SEIAA. Therefore

these respondents are erring officer whose conduct is highly

suspicious and for these reasons, they have been arrayed as

respondents in personal capacity and this Hon'ble NGT shall take

the judicial note of their misconduct. Thus the said entire

contents are denied and not admitted by this Respondent.

xxvi. The Contents of the Para 5.25 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true

and correct to state that, the grant of ex-post facto EC dated

09.02.2024 is illegal, null, void, not tenable in the eyes of law

and it's gross intentional violation of the EIA Notification, 2006

r/w Environment (P) Act, 1986.Thus the said entire contents are

denied and not admitted by this Respondent.

xxvii. The Contents of the Para 5.26 of the Appeal Memo is not

true and correct and hence required to be rejected. It is not true
46
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and correct to state that impugned EC shall be quashed with strict

legal action against PP to members of sEIAA along with heavy

cost. Thus the said entire contents are denied and not admitted by

this Respondent.

y) The Respondent states that OTHER GROTNDS &
DISCLOSURES as explained by the APPELLANT is not

applicable to the present case and the same shall be discarded and

rejected. The respondent/PP hereby advance its parawise reply

which is as follows:-

i. That, this entire illegal activity shows that inherent lack of
coordination between the local authority/ sanctioning authority,

MoZFCC, SZAC, SZIAA, PMC and MPCB and this act cannot

be neglected to protect environment. The said entire contents are

denied and not admitted by this Respondent.

It is not true to state that there were any inherent lack of
coordination between the local authority/ sanctioning authority,

MoZFCC, SZAC, SZIAA, PMC and MPCB as there is no

ambiguity caused in sanctioning of received EC by the authority

whereas appellant is trying to mislead the Hon'ble Authority by

filling such appeals before the Hon'ble tribunal. Thus the said

entire contents are denied and not admitted by this Respondent.

ii. It is incorrect to state that, the Appellant have made out

good prima-facie case and situation will be unbridle &
uncontrolled, if stay is not granted and the PP cannot stare in the

eyes of the law to continue his illegal construction activity and

may be for occupancy of premises and PP must be prohibited
47
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from going ahead and also, stayed the operation of impugned EC.

Thus the said entire contents are denied and not admitted by this

Respondent.

iii. It is incorrect to state that, the PP shall not stared in the

eyes of law the illegal construction raised in contravention of

multiple laws, act, and enactments and with huge loss to ex-

chequer on various accounts. There should not be any lenience to

such white-collar defaulters & violators like PP. Therefore, in

view to send clear &unambiguous message in the community of

PP there shall be strict order against PP with directions to the

concern Authorities. Thus the said entire contents are denied and

not admitted by this Respondent.

iv. It is incorrect to state in the above fact & circumstances,

the Appellant being aggrieved by the intentional violations of PP

and Respondent Govemment Authorities are approaching this

Hon'ble NOT under the provisions of NGT Act, 2010 R/W NGT

(P&P) Rules, 20Il and having no other alternative efficacious

remedy in the Law. Thus the said entire contents are denied and

not admitted by this Respondent.

v. It is incorrect to state that, the Appellant have not filed

Petition/ Application claiming one by court of India or in the

Hon'ble Supreme Court of India pertaining to the present case

claiming same reliefs. Thus the said entire contents are denied

and not admitted by this Respondent.

vi. It is incorrect to state that, the Appellant have no personal

interest in the project and also there is no enmity against the PP

or any Other Respondent in this appeal. On the contrary

48
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Appellant is trying to earn unlawful gains by filling such

ambiguous appeals. Thus the said entire contents are denied and

not admitted by this Respondent.

vii. It is incorrect to state that, the Appellant craves leave to

add to, a7ter, amend, delete, ydry, cancel, modiflr, substitute

andlor rescind what has been stated in the foregoing paragraphs

with the previous permission of the court. Thus the said entire

contents are denied and not admitted by this Respondent.

viii. It is incorrect to state that, the Appellant shall be advance

any leave to file additional documents to supporl the allegations

and contentions raised in this Application. Thus the said entire

contents are denied and not admitted by this Respondent.

ix. It is incorrect to state that the Appeilant have made out the

case for grant of Interim direction by allowing this IA. Thus'the

said entire contents are denied and not admitted by this

Respondent. The Appellant has not shown any prima facie case,

hardship or loss to be sustained by the Appellant in the event of
rejection of interim reliefs, further no balance of convenience

tilts in favour of the Appellant, and thus the IA is necessarily

required to be rejected and the Appeal is required to be dismissed

with heavy costs.

x. It is incorrect to state that there is any Locus to file the

present Appeal hence the same shall be quashed and the

Environment clearance date 09.02.2024 is terms as legal and

continued in the interest of public at large. importance and

significance of environmental jurisprudence, in relation to

environmental damage and pollution caused by the PP in the

modern state of Maharashtra and such type of illegal activity of
49
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by project proponent in connivance government authority giving

rise to unlawful activity in society, which shall be stopped by

way of appropriate directions from this Hon'ble NOT. That the

Appellant is the Advocate, Social &. Environment Activist,

Whistle Blower, Vigilant Citizen and also, reporting the

environmental causes to the various competent authorities as well

as court of law for its protection, betterment, development, of

environment & ecology and performing his fundamental duties

very diligently & punctually from his own pockets. That the

impugned EC is illegal, void, null and not tenable in the eyes of

law and this EC cannot stare in the eyes of law. Appellant is the

aggrieved person due to grant of this ex-post facto illegal EC as it

gives back door entry to regularise the illegal excess construction

of project and to counterblast the settled position of law. This

appellant is duty bound citizen to protect the environment in the

area. That the callous attitude of the SEIAA, SEAC-III, PMC &

PP needs to be brought on record by way of this Appeal to stop

& prevent such ill tactics and to protect, preserve the natural

resources for future generation. Therefore, this Appellant being a

common man & vigilant citizen is an aggrieved person and

performing fundamental duties promptly & diligently to protect

environment & having legal right to enforce the environmental

enactments to protect the common sharing of natural resources.

Thus, this appellant have locus to file present application, is

totally false, imaginary, misleading, wrong and the same is

denied and not admitted by this Respondent.

xi. The Appellant has entirely failed to plead the facts and

also failed and neglected to file the documents in support of his
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pleadings, and further the Appellant has no any prima facie case,

locus standi, and also there is no loss or hardship portrayed by

the Appellant, and thus the balance of convenience tilts in favour

of this Respondent and therefore the claims and prayers of the

Appellant in Appeal as well as IA are deserves to be rejected in

limine subject to heavy costs for wasting the precious judicial

time of this Hon'ble Court and as well as this Respondent.

The respondent therefore most respectfully prays that:-

a) The Appeal filed by the Appellant being devoid of merits

shall be rejected with heavy cost.

b) Any other just and equitable orders in the interest ofjustice

in favour of this Respondent may deem fit by the Hon'ble Court

may kindly be passed. i- j,

r f^J'
n"rfrO.nt No. 902/01/2026

Pune

Date:

Advocate for Respondent No. 9

VERIFICATION

I, Mr. Abhijeet Pimple, Age: 50, Occupation: Service, being the

authorized signatory of Vascon Engineers Ltd. vide board

resolution dated 0511112020, do hereby state on solemn

affirmation, states that whatever stated in the aforesaid

paragraphs is true and correct to the best of my knowledge,
51
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infiormation and belief and hence, I have signed on this 2nd day

of January r 2A26 at Pune.

Respondent No. 9

, i,ted

#jq{iq\P
utl lu

vx*?9\1'9
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AFFIDAVIT IN REPLY

Before the National Green Tribunal western zone,,pune At pune

Tanaji B. Gambhire

V/s.

Union of India & others

Appeal no. 13212A24 (W Z)

Appellant

Respondents

AFFIDAVIT IN REPLY BY AND ON BEHALF OF THE RESPONDENT

NO.9I.E. VASCON ENGII\EERS LTD IS AS UNDER:

' I' Mr. Abhijeet Pimple, Age: 50, Occupation: Service, being the authorized

signatory of Vascon Engineers Ltd. vide board resolution dated 05/ll/2020. do

hereby state on solemn affirmation, as under:

I state that respondent no. 9 is the company incorporation under companies act

1956 and 2013 and autho rized, me to depose in the aforesaid matter as I am

aware with the facts and circumstance of the case filed by the Appellant and in

such I am capaaity competent to depose by way of this affidavit.

I have read the contents of the reply and anexures attached with the reply, filed

by the respondent no. 9 company and the same is drafted as per my instructions

and the contents therein are true and correct and the best of my knowledge

information and the same may kindly be exhibited and shall be read in 'VAfr4A.tu.q\

:]TAfuM;
^'{:;ffi"t}1,,*
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Hence this reply Affidavit

Pune

dated A2lAlD026

I know the affiant

For \ifi -' lil .-.

.r

q olno$fl.

Kn*rt

. -,s r-imited

,-: 'l r;:l.;V

*
l" ,".
:tl$

", :."

],i
....r' ol

VAMAN S.

SOLANKAR
*#:'H?;tl"

ExPiry Date
05/01/2029

"H5S\il
VAMAN S. SC}$-AfVKAR

NOTA.RY
GOW. OF INDIA

Reg. ltfo. 7435

0 2 JAN 20&_..*
--L- - z/r-- l- -l '!

:Noted & Registereq :

^e1na9L 
I

gr.gug ".71'ff'1?#
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Before the National Green Tribunal western zone. Pune At pune

Tanaji B. Gambhire

V/s.

Union of India & others

Appeal no. 13212024 (WZ)

..Appellant

........Respondents

Listof Documents submitted by and on behalf of the Respondent no. 9 i.e.

Vascon Engineers Ltd is as Under:

Particulars
The Copy of the said
Environment Clearance (EC)
Order no. SEAC-
201 O/cR .669tTC.2

20/01/2012

The Copy of the said Consent
to Establish no. BO /RO (HQ)
/Punel CEI CC-42

09103/2012

The Copy of Order of Consent
to Operate (part)vide UAN no.
061302

271112Ar8

The copy of Revalidation of

Consent to Establishvide no.

Format 1.0/BO/JD(!VPC) UAN

-0 69 45 4 I CE I CC- 19 09 00037 3

t3/09t2019

The application for
consideration of the proposal
for revised EC filed bv
Respondent no. 9

lU04l2ar9

The application for
advancement of revised
ECunder EIA Notifi cation
2006- Catesorv 8a:

2911012021

Office Memorandum of SOP 7-7-2021

-=-Er- -={G* --
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for handling violation cases as

per the Order of National Green
Tribunal in OA. 3412A20

8. Application filled by
Respondent No. 9 under
violation category.

18lnDA22

9. The copy of minutes of 256'n

Day l'(part C) meeting of
SEIAA

9la4l2a23

10 The Copy of Environment
Clearance (EC) no.
EC24BA38MHl85370

09.02.2424

11. Copy of Board resolution in
fovour of the authorized
signatory of respondent no. 9

a5lnna2a

Pune

Dated 02lUl2A26

Wq
Advoiate of Respondent no.9

ro'v11p&$r'ursLimiM
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Gorernment of Ihherrshlrr

sEAc-2010/cR"6{9 nc.z
EnYironm€rt depcftrlcnl.
Roqn No. 217, 2d floor.
Martralaya Anncxe,
Mumbai 400 03?
Date: 20t Jmuary, 20t2

To,
Ivfr's, Vascon Engilra: Lrd.
Phocnii, Bmd G{dco Rod, Camp, Ptmc - 4 I I 00 I ,
Tel. No-:020-305621fi)

Srbjec-t: Progoecd Rcrirtrltirl Com Corarercid Corrrrdio! Projact: Wild€rmcrt" al
Smgrorrdi, T.P. $cbcnc, Nortl Mrh Rocd. Xorcgror Prrh Prrc by M/r.
!'rscon Eugirccrr Ltd- - Enviro!6.rtrl clcrnlce rtgrrdilg.

Sir.

This hns rfctqrcc to your commrmi:ation ot thc above mcntioncd srbjcc-t' Thc popocal was

considcred as per thc EI"A Notifrcatirn - 2006 by thc Suc Lrvcl Expert Appraisel Commiuce,

Mahamhtm in irs lf mcaing md d*idcd to rccommcnd ttr pnojcct for prior eavirormcnal
cftarancc to SEIAA. tnfonnrrioo srbmiuod by you lns bocn considcred by Stdc Lcvel
Environment lmpact Asscssncnt Authority ia its 42d Mccting lrcld oo t"r'9t Doccrnber, 201 I '

2. It is noted thsr rhe propcal is for gnnr of Enviruurcnul Charance Proposod Rcsitrxial
Curn Commcrciat Costrucrioo Ptojcct Win&nnere" at Sangrnwdi, T.P. Schgne, North Main
RmA Koregrcn hdq hrne by l"its. Vascon Enginccrs Ltd SEAC considcrcd drc projcct under

scrcenirg cd€gory t (a) as pcr EtA Naification 2005.

Brief Infornetion of the k summarized es b€lor-
Name of the Projcct "Windcrmerc" Rcsidcntial and commercial project.

Prolcct Pmpoucrt M/s. Vascon Enginers Ltd.

Loc.tb! of tte proiect 331, Sangmsadi, TJ. Scheme. Norttr Mah Rc4 Korcgtod Pltt
hrE

Type of Projccr Coosnrcrion project

Plot Aree 19,191.63 Sq. m

Pro0ccd Torrt boft
uP tncr

4L526.36 Sq. m (excluding parting).

Eatimeted cut of the
proic.t

Rs. 98.69 Cr

No. of Buildilgr 2 Rcsidcntial Buildings & I Cunmerchl Building
Residentisl Tenemenb: 80 No. Commercial tua 3,963.92 ft. m

Weter Requirtmeal r Fcsh wata: 73 KLD , Souroc: - furc Municipel corporatim.
. Recyclcd wster: 64 KLD.

Wtststrtcr Bruerad I05 KLD

-l-
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Rain wrter Henestirg t5 l.lo. of rtchlrgirg pits with Sizc : 2.5 m X 2.5 rl x 2 m will be
providcd.

PiLs - 15 No.

Dispossl

3. The propcal hos becn coosi&pd by SEIAA in iB l:i rcering & dock cd !o ecord
environmental clearance to tre said projcd tmdcr thc povisnms of Envirqur*nt lmpact
Asscs*rnt Notificarioq 2006 subjerr io knplctncntdidt of tlrc folloving tcrms rnd condilk s :.

(i) This environmental clearm is isscd subjcct to thc conditim tld no Occupatior
C€rtificale should bc issrrd to drc p.ojcct, urlcss adcquttc r€ter supp} hss bcen
sanctbncd. t-ocrl Aulhority Sould ersurc ttb while qnroving dr plans.

(ii) This eovironmeatal chaoncc is issucd $fijcc, lo land usc vcrification- t"acal
.uthority / plenning adhority should en$re this with requcsr to Rulcs" Rcgul*ions"
Notificarl s. Cov€mm€nt Rcaolutisrs. Circulrr$ ctc. is$ed if any. This
clviroorncnul clcarsc issucd with rclpoct to tlle €{rvi(nmcnal consirtcntion ard it
does not meal th.t State Level lmpacl AsscssrEot Aurhfiity (SEIAA) approved the
propccd land usc.

(iii) Thc hcight CmstnElion boih up erca of poposed consmrtion shall bc in accor&rcc
widr the cxisting FSUFAR norms of thc ufian hcsl body & it should cnluE dc sflrne
almg with srncy numbcr bcfoe rypnoving hyo{t pbn & befoc aooording
coolmencemenl c€ftifrc{t€ !o pmposed uorft, Plan approving srrdrority should also
cnsurc thc zo{rilg pcrmissibility fo. rhc pmpoeed prcjccr as per th€ aptrored
deYclopment plan ofthe arca.

(iv) 'Coornt for Establislunant" $all bc obrairrd ftorn Mahrrashtn Pollutkm Comrol
Boad uoder Air arld Wrter Act d s cogy shall be suhnided to the Environmerfl
dcpartmcnr bcfoll *art ofany corstnrctiqt $ort at the site,(v) Alt rcquird ssnitary fid hygicnic mcasurrs $ould bc in pl*e bcforc srarting
constructkx activitie"s ed !o be mainuincd dlroqghoot d|c coosnrctiur phasc.

-1-

liDlid Wrsre
Cencretiou

o Biodegradablc wastc: 200 Kg/day
o Non Biodegradable wass: 166 kglday
r STP Shadec (l)ry sludgr): 16 hg/day

Use of Oryanic Sastc Convener (Foodie) and disposal of
cofitpost in own hndscapc. Dry waste disposal: Through PMC

Dried sh.rdge liom STP will be used as manurc.

Ercrgv r Frrrer Requiremfit 1750 kW, erurcc: MSEDCL
o Powa back up:l D.G. scts of 610 KVA clpocity.
r Usc of solar powsr str6t lighting
o Erqty ctrrcb tubc ligh6 ard CFL lampc slrall bc uscd for

common arta liglting
hrting ucr : 19,093 3q.tn.
Fartirg spcocs:, frr 2-Whcclsr: t50 No.. . 4-Wheeler: 4l E No. ond .

Bicyelcs: 319 Nos.

Eecrgr Consrnrlioa

Tnllic ilenegcocnl

Gr€ci Bclt
Developuert

o Lan6cspe developmcnt 3.I5I Sq.m
Landscapc arc oo grourd :252? 4. m,
o Total No. of trces to be planbd : ll5N6.
o Toal No. ofpalms to be phnlod : 29 Noc,

Erviroaqcol
M[egercrl Plrn

Opr"atiur Phasc: Torrl capitsl co6t ftr EMP shall 1.t4J5,00O/ and
O & M for EMP shall be 7,05,000/- pcr annum

I

I
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(iv) "Conscnt fs Esrablisturrnt" shall be obtainad from Malurashtra Follution Contml
Board under Air and Water Act ard a copy dtdl bc $bmittcd to lhc lnvironmcnl
departncnt bcfoc lan of any mnsruction wo* ar $c sile.

(v) All rcquircd sanitsry snd hygienic measurs $orld bc in placc bcfire saning
constnrcti<rn aclivities Erd to bc naintritted $toughout tE constnelion phsse.

("i) Prcjc.ct proponcnt shall ensue cornpletion of STP, MSw disposEl hcility, grcm beh
devebpment prioi to occupation of the buildingr l,,lo physical occupation tr
allot ncnt witl bc givcn unless dl above sairl envirormcntal infrasrucurc is installed
cnd madc firnaional incft.rding watcr rcquirtmem in Prn 2. hirr cmification from
apptopriatc authcity shrll bc obtained,

(vii) Provisiqr shall be madc fq tlp horsing ofoonsrrucrion labour rithin th€ sit6 with all
necesssr) inFastructur€ and f*ilitics srrch rs fuel for cooking rrobile toilas, mobilc
STP, safc drinking wuer. rnedicsl heahh carc, cr*chc and First Aid Room ac.

{viii) Ad€q."te &inking warer and sanitary frilities $ould be providcd for consruction
wortcrs at tbc sitc. Pr,ovision strould be made fot mobilc tdl€ts. Th€ safe dispcal of
wastesater and soliJ rvas&s g;ncratrd drring thc confrrctirm phasc should tr
cnsurcd.

(ix) The rrlid wase gerrrated should bc propcrty collcctcd erd segrrgued. drylincn solid
waste shosld be dispoced off to thc rppnovcd sites fot land filling aftcr rccovering
rccyclauc asfcrial

(x) Wa grrtqc dmuld bc trcatcd b/y ftgnnic Waste Converter and trcalcd wa.sre

(manurc) sho$H bc utilizcd h ttx cristing prernises for g!&ning. Ar4 tlo t+Et

grrbage will be disposd orrrkh the prerniscs. lcal ardtority dtould cnsrrt this.
(xi) Anangcmcnt slrall bc madc lftd wlste waer rnd sofrr wder do noa gct mixed.
(xii) All ilE toFoil sxcsvded during cffiucti<n divitics sho{ld be stored for urc in

horticuttrc / landscrpc &vclopmcnt within tbc pnojco site.
(xiii) Additioosl soil for lewling of ttr propoead sitc $all bc gcncrrted wi$in dF siEs (to

$c cxtcnt p6sitle) 30 tha natural dnhrgc syst€o of thc ara is prorccrcd and
impmved

(xir) Creerl Belt Devebpr€ot shall be canicd our coosi&ring CPCB guidelines ircluding
schctior olplanr spccics and in consulanim with the local DFCI/ Agricuhurc Dcp.

(xv) Dispmal of mrrl duriag coosrnrctim phase $ould not cr€aE rny adrcrsc cffat on
thc Eighbciag cornmrmitbs trd bc dispoacd trking the necessrry paEcautions ftr
gerrml safcy ad hesJth lspects of p.ople, only in approvcd sitcs with the apgmval
of compcrrrn auhrity-

(xvi) Soil ald Sfoo$d wrtcr samples will bc testcd to.sccrtain that thcE fu no thl"rt to
grqrnd watet quatity by leaching of hca*y rrtals ud uhcr toxic eontamiDants.

(xvii) Coosmrctioo spoilg inchrding bituminous mttffial .od othcr bazardflis matcrials
must not bc rllowed !o contrninas waErco{'scs md thc dumpsitcs for such material
must b. scrxt'ld so drd ti.y shodd not lcach ino tlrc gomd water.

(xviii) Any hardorc wrste geierat d during constucrioo ph&se sbould be dispoccd offes
pcr applicabb rulcs and norms with ncccssry approvals of thc lvlaharchtre Follutim
Contsol Brxrd,

(xix) Thc dbscl gcrrcraror sers to bc rscd during canstnrction phasc s&ould bc lou, srlphur
diesel type aad shorld cmfiorm to Enviroqrcnts (Pr,otection) R.ules prescribed for air
and noisc emicshn stedads.

(xx) The dhsel rcquired for opcrariry DC sets slu be stord in underground ranks and if
rcguirc{ clcaancc fiom conccrn aultaity shall bc takfi-

(xxi) Vehbtes hirrd fr briaging coc*nrction rnltahl ro rhe site should be in good
condition and sbdld have e pollutioa drecl. cenifrcue and should confonn to
applicablc air and noi= crnission sranda:ds and shotld bc operated only during non-
pcal hours.
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(xxiii) Fty ash should be used as buiHing marcrial in tbe construction as pcr the pmvisioos

of Fty A{r Notificdion of Seplember 1999 atd amendcd as on 21h Augusl 2003.

CIle above cooditi:o is applhablc orly if thc pnicrt site is locatcd within r I0OKm

of Thermal Po*er Statiom).
(xxiv) Rcady mixed corrct$e musl b€ uscd in building corunrtioa.
(xxv) The appoval of competent auttorily shall bc ohaincd for grudutal safcty of tht

boildin$ dlre to aDy po$iblc carlrtquafc, adequ*y of firc fighting equipments erc- as

pcr Nsrioial BuiHing Code including meastrs 8,on lighting.
(nvi) Siorm walcr cofirol and iB rt-use as pct CCWB stld RIS sraldsrds for various

lpplications.
(Lr.vii) War.r dcflland during consnrclifri slpuld be reduccd by usc of pre+nixod conctetc'

curing agents and othcr bcst Frtica tcfcftd.
(xxviii)The grormd walr lcvel and its qulity should bc monitorcd rcgulady in consuttation

with Cround Watcr Aulhority.
(rxir,) Tlre instalhim of the Sewagc Tr€atment Plant (STP) should be cenificd by arr

inAcpcnacnt exp€rr and a rcport in this rqud should bc $tbmited trr thc Minisrry
bcfore the project b mmmhskxred for opcratirrr. Trtacd eflhxnt anrnating ftom
STP slrall bc ecrfchdlrefiscd ro re maximum cxtent pocsiblc. Trearnrenr of 1007e

grsy tlatcr by decentnlizcd tleaEne1lt should bc dme. Disclurge of unrscd treated

afllrrnt sball cqrform to the nams rrd si.ndards of thc MahErashtrs Pollution
Cmtrol Bodd. Neccsory mcasurEs slrculd bc mrd€ to mitigrtc the odour problem
tun ST?.

(nx) lrcal body shotrld ensre thar no eqpatirn cfitificdiln is issrrd prior o opcrairxl
of STPIIv{SW sic ac. *ith dw permissioo of MPCB.

(ruxi) Permission to dmw grornd waicr shtll bc ohincd from the mmpacnr Audrcriu*
prior to coosnrcrirdopcrai<n of tlr pt{cct-

(xrili| Seperation of grry ard bhck wdtr sbouH bc dqte by dt use of dr.ral plumbing lirc
for srparali<m of gray srd t bcl wlrer.

(lrxxiiiFixtres fq shorcrs. oil* flushing md drinling shouH bc of low llow citlm by usc

of acratqs or prtlsurE redrrcing &viccs or sensor brscd coeurol ,

(xxxiv)Usc of glass may bc rcduced up to 40tro to rcdrce the clcctricity consrrrnflioo and
load on eir c.iditionin$ If ncccssary, usc high qrality double glass with spcciat
rcfhcive cuing in wfudotrs.

(xxxv) Roof should rrei pescri$ive rcquit€rncol as per Erlcrgt Conscrwio Building
Codc by using appropriuc thcrmal insulation matcrial to fullill rc$dremcnt

(xrxvi)Energ, conscrystbn mcsurts tike insrallatisr of CFls /TFLs for thc ligiting thc
artas ortsidc thc buiHfuts should bc intcgral pert of the projet dcsiE and shotld be
in placc befce prolrt cunrnirsioniag. Ux CFLs and TFLs drould bc properly
colbcted and dispocod of0scat fu recycting as pcr the pevaiting guidclims/rules of
drc rcgulrrory aulhority to avoid mcrcury contamimliern. Use of solar parcls may be
done to tlrc cxtsnt pod$ibh likc inmlling solar strret liglrts, conrmon sohr \rater
lEat.rs system. Projcct proponcnt stlouH insrall, afta chocking feasibility, solar plus
hykid non convaliorel emrgr source as rcurce of arrgi.

(xxxvii) Dl.scl powcr gencrating scts pmposcd rs s<xtnca of bact up por,vcr for elevarors
srd comnron arca illuri i6n during opcrarioo phasc should be ofeacloscd *?c and
confoem to rulcs nude udcr thc Environnrcnt (ftotstion) Act, 19t6. Ttr hcigtrt of
sack ofDC scts $oJd bc cqual to tlre treigrrt nGcdcd for thc combined capacity ofall
etoposed DG scrs. Use hw srlphur diescl. Thc leation of thc DG scrs may be
&cided widt in cqrnrltation with MahraCrtn Pollutiqr Contrcl Boord.

(xxxviii) Noise should be cootmllcd to ensurt lhd it docs oot exceed thc prcscribcd
$a!tdtr&. furing oighttimc tE noisc levcls mcasured at ttre boundary of dle building
shall be rq*ictcd to tlrc pcrmissible levels to comply *'ith thc prevalent regulations.

4

(d./*-^.
C=-''---

60
488



propos€d m seLs. Use lorv sulphur diesel. Thc location of the DC scts may hc

decided with in consuttalisr with Maharashtra Pollutioo Contnrl Board.
(xx-'rviii) Noise should be controlled to cn$rc thal it docs not cxcccd the pescribcd

staldards, Duting nighttime thc noisc lcvcls mcasutrd d thc bourdary of the building
$ill bc rcstricd lo thc psmissible lcvels ro cunply with thc pcvalort rcguleiions.

(rrxix)Traffic congcstion ncar thc cntry Ed cxit poinB fr,om tle roeds adjoining thc
propo$d projcct sitc mus bc lvoided. Parking should be fully inlemdizcd end no
prblic spocc shodd be utilizd.

(xl) Ofaqrr wall shoqld ,ncct pttscriptivc rcquircmcnt as per Energy Conscrvarir:n
Building Code, which is proposed to be mand.tory for all air-corditioncd spoces

while it is rspiratimd for non-air<orditi:ocd spaccs by use of app,mpriae thermal
insulation macrial to fulfill requirrrncnt

(xli) The building should have adequatc digsnce betrrccn thcrn to allow rnovement of
frtsh dr and possagc ofnatural li8ht, ak and vcndlatiot

(xlii) Reguls opcwisioo of thc sbove and othcr Incasutls for motittring slurld be in
placc all duough OE consfJuction phasc, so &s to svoid dishlbarc€ !o thc
sunoundings

(xliii) Un&r the provisions of Envirotrmcru (Protcctiqt) Act, 1985, legal rtion shall be

initiatcd aginrr Or pnj*t progoncnt if it was fourd thar consruction of thc projcct
has bcen started wittont oboining envirurmertEl chararrc.

(xliv) Six morrhly muritring rcports 3hoold bc sr$mittcd !o 6c Dcp.ttmcnt and MFCB.

txlv) A complilc sct ofall thc documcnts subniued to Depofimat shoold bc fonrardcd to
rhc MPCB

(xlvi) lo thc casc of any cluog(s) in the scopc oi thc projccr, dr. pmj€cr uould rcquirr a
ftcsh rppraisal by this tlprtmcm.

(xlvii) A sr?antc anvirsuncnt mlrrgcmcnt ccll nith qrnlificd calf shall bc sct up for
implcmcntltion of tlr *ipulacd cnvtonmcual safegnrds.

(xlviii) $cprrsi. futds sh.ll bc dlocd.d fa implarcraioo of anviroomental protection
rmasrrcdEMP rhng wid! itan-wisc bceks-up. Thcs cost $all bc includcd as pert
of tlrc prr{cct coct. Thc frrds earna*od for tte cnvircnment Fotcctim mca$rrcs
shall na bc diverrcd for ahcr Frposcs and ycrr-wisc expendiurrc should rcportod to
tr MFCB & this &aoroarr

(xlix) Thc projoa nunaFrmn shall advcrtisc d lcasa in two local norpcpcrs wilcly
circuhted in dr Ggion aroqnd rhe pniect, orE of which slull bc in the Marathi
laryuagc of thc local cmccrncd within s.ven &ys of issrc of this ldrcr, infoming
that dte projcct has bcen sordcd cnvironmanul clcarancc and copics of charance
lcttcr art ayailable with the Malunshra Pollution Conlrol Boerd and may also be
SCco at Wcbsite at ,t! tp : / /ec. nah.lash I rr . qov. ii,

(l) Ptojet managcourt shosld submit helf ycarly compliancc trporrs in rcspca of thc
sripulacd pria cnvironmcnt clcsrance tetnrs and conditkxls in hard & soff copi.'s to
ttre MFCB &, this &partncnt, orr lr Junc & lr Dcccmbcr of eh calcndar ycar-

(li) A copy of thc clcararc. l€rrr shall be sent by proponcnt to thc cmccmcd Muricipal
Cospcrstim ild thc la.l NCO, if any. ftonr whom suggcsions/rrpescar{ions. if
iny, wcr! rrccived while proocssing thc proposal. Thc clcarala lc$cr shsll abo bc
put on dte $etsirc of tlr Company by the pro,ponent.

(lio Tlrc proponcn slsll uplod the statrs of canpliarrcc of th. sripuldcd EC csrdhions.
irrcluding rcsutts of mrmitored data on their webeitc rnd shall upduc rhc ssmc
pcriodically. lr shall simultrneously bc srnt to 0rc Regional Office of Mo€F. rhe
rBspoctive Zoftil Oflicc of CPCB and th€ SFCB. The gritcris pollutmt lcycls namcly:
SPM, RSPM. Sq, N(}x (unbicnt larcls as well as stmk emissions) a critical socror
parameus. indicatd for tre prcject slrall bc monitorcd and displaycd al a coovenie
location near the main gate of thc company in the prblic domain.
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(liv) Thc cnvironmrntal sttlcmcnt for esch financial ycar anling 3l{ Msrc,h in Form'V as

is msrdaEd to bc submiucd by thc proj€t propooe$t to rlrc canccmed stale Follution
Conrml Board rs prescribcd rlrdEr tlF Environnrcnt (Protcctioo) Rul$. 19t6, 8s

amended subcaqufirly, shall also be prr m thc wetoie of fr cuopany along with tlrc
statu of crrmpliaacc of EC cqrditbns ard shall rlso be scnt to the rcspcclive
Regional OtIkcs of tt{roEF by c<nail.

4. The enrimnmcnblcharance is being issucd without prtjrdbc to lhc slioo inhiatod under

EP Acl or &ny couri cas pcnding in the coun of lanr aad it dcs not mcan thnl prq€cl
proporE ll has not violded any crvironmcrntal hrrs in dte pas 8ttd wlracvcr dcr"ision
under EP Act or ofthe Hon'blc court will bc binding on thc pmjctt proporrcnr Hence this
clearance does not give immunity to thc pmject proponent in tlr casc filcd against him, iI
sny or rction initid€d und6 EP Acl.

5. ln case of subnrisskn of false documcnt ard non conpliancc of niFrlarcd coodirioos,
Auhdty/ Eovironm€nt Dcpatu€nt will rwotc or suspend tlre Environma al Chararcc
without any intimation and initiac approeriile lcgal *tim under Environmental
hrction Act 19t6.

6. Tlre Eovirurmcnt dcpsrtn€rit rascrvcs the ritht to sdd rny *ringert condition or to Gvokc
tlrc clcarznce if conditi:ns sipuhtcd Nr. not implem€nt d to tlE satisfrction of the
departmcnt or for that rndtcr, for aty odrc{ adminirfrative rcasoo.

7. YrlUity of E.virooDcrt Clcrrucc: Tlre envimruncotrl clcarEm€ accorded shall bc
valkl for a period of 5 ycars.

8. ln case of ury &yialbn o,r rltcrstion in thc projoct Foemcd frsn those sbmhtcd to this
deportnqrt fq clesrarEc, a frcsh refcrcncc shouH be made to thc dcparmcnt to assess the
adcquacy of tllc cooditirxr(s) imposcd and !o incorpfflE edditioorl cnvirurmcntal
prdcctbn m€.sucs rcquiro4 if rny.

9. The above sritrrlgions would bc cnforced mrmg othcs under dr WiE (nwcrtion and
Control of Pollutioo) Ac( 1974, rhc Ah (Prevenrioil lld Control of Polh*ion ) Act lgtl,
the Envirorurrnt (hocctim) AcL l9t6 and rules thcrr urd.?, Ilazadous tlstcs
(Mmsgemcnt and ttsndling ) Ruhs, l9t9 ard its rmendmcns. thc pnblic Liabilitl
lnstare Act, l99l and is mcn&rrnts,

10. Any appcal agrinsr lhis envirormettal clcrsnc. shdl lie witt thc N8tioncl C,lcn
Tnht l , Vat Vi$/an Bha*an, Scc- 5, R.K. Purun" Nerv Dehli - I l0 022, if prefemd.
*ithin 30 days as pescnlbcd un&r Sccrion 16 of the Nrtional G..n Triburl Acr, 2010.

(Vntse B-*aidiag|)r/
Sccc{ar}. Envimnmcnt
depsrtncnt & MS. SEIAA

Copy to:
l. Stui. P.M.A Hakocm. IAS (Rctd.), Cluirm4 SEI,AA 'Jugnu' Kolaram Road

Calicu- 671 {106 Kcrla

2. Shri. Dr. S, Devoo+ Cheirmm, SEAC. TY302 Sky Crty. Vemgr'am -Amb6t$r
Road, Cbenmi - 6O0 095

3. Additicul S.cEtEr!, MOEF. 'Parlavaran Bha*.sr' C@ Cornpbq Lodhi Road,
tlcw Delhi - I10510
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!. Additional S€crctary. MO[F, 'Par-'r,avaran Bhr*an' CGO Complcx. Lndhi Road.
Nerti Delhi- I10510

{ Mtmber S{*rflEry, Itlalurrshra Follution Conlrol Bo.rd, *ith rcqrrcsl o display a
copy ofthc clearancc.

5. The CCF, Regional Office, Ministry of Enrinxm€nr ard Forcsr (Rcg:io{d Officc,
Wesem Reglxr, Kcadriya Paryavaran Bhavsn. Linl Rosd No- 3. E-5, Ravi-Shankor
Nagar. thopal- 462 016)- (MP).

6. Regional Oflicc, MFL'8, Punc.

7, Commissioncr, Pune Municipal Corpoution. Rlne.

8. Collector. Pune.

9. IA- Division. Monitoring Cell. MoEF, Prryrsrdn Bhavan, CCO Complex" Lodhi
Ro6d- N€w Dclhi- l 10003.

IG fircctr {TC-l } ny. Se$ettry (TC-2), Scicnt&r-l, Erlviroment Wncnt.
It. Sclcct fih 0C.3).
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MAHARASHATRA POLLUTION CONTROL BOARI)
Phone

Fax

Email

2402078',t t 24010/.37

24024065 I ?4044532

mpcb@vsnl.net

ht!p://mnqb.got!in

Kalpataru Point, 2d, 3'd & 4h Floor,
Opp. Cineplanet, Near Sion Circle,
Sion (E), Mumbai-400022.

x }llnan{Ial

ffiEWZ
Visit At :

1

EIC No: PN-1r466-11
Infrastructurd Project/LSI
Consent No. BO/RO(iIQ)/Pun elCElCC-l!2- Datet o! t}Ez}tz

Consent to Establish under Section 25 ofthe lYater (Prevention & Control of
Pollution) Act, 1974 & under Section 2l of the Air (Prevention & Control of
Pollution) Act, 1981 aud Authorization / Renewal of Authorization under
Rule 6 of the liazardo!:s Wastes (Management, Handling & Transboundry
Movement) Rules 2008

CONSENT is hereby granted to,

M/s. Vascon Engineers Ltd, "\Mindermere",
At F.P.No.331, Sangamrvadi, T.P. Scheme, North main road,

Koregaon Park, Pune, Maharashtra.

located in the area declared under tbe provisions of the Water Act, Air act and
Authorization under the provisions of HW M&H) Rules and amendmcnts thereto
subject to the provisions of the Act and the Rules and the Orders that may be made
further and subject to thc following terms and conditions:

The Consent to Establish is granted for a period up to: Commissioning
of the Project or 5 years whichever is earlier.

Fol development of land / plot as ncrv conslr'uction activities fol residential cum
commercial Project nirmed as M/s. Vascon Engineers Ltd, 'Windermere", At
F.P.No.331, Sangamrvadi, T.P. Scheme, North main road, Kolegaon Park,
Punc, Maharashtra on total plot area of 19,191,63 sq.mtr, Proposed BUA [As
per FSII of 26.875.99 Sq.mtr & Total Construction BUA of 42,700.21 sq,mtr
including utilities of rcsidential cum commercial Project as per construction
commencement certifrcate issued bv local bodr,.

This project requires Ervironmeut Clcarance under EIA Notification dt: f{/09/2006
of MoDF, GOI as amended or dt: Ut2l2009. Therefore the effcctivc date of this
coosent to Establish shall be from the dete of obtaitring Euvironment Clearance
froln Competent authority by the projest proponent.

2
(i)

CONDITIONS UNDER WATER ACT:
The daily quantity of sewage efiluent from colstn]ction project shall not exceed
106.00 M$.

the same continuously so as to achieve the quality of treated effluent to the fol
standards.

SRO l'urrc Ulod/Orrl..S.U0 l 05267l

(ii) Servage Effluent Treatment: The applicant shall provide cornprehensive treatment
system as is rvalranted with reference to influent quality and operate and maintain
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Not to exceed
Not to exceed
Not to exceed
Not to exceed

i Not to exceed

I e.t to s.o

100 m n.4 | FecalCo

ended Solids
3Days 27 degr€e C

liform

I Suso
-1T663

i)
I 500/100/1 m
0lm

sn. I
Resir Chlorinelual

fgen
:-
mg

Dete 0L ag/I.
matters Not to exceed l0 mg/l

I Not to exceed
xt Disposal: The treated domestic effIuent shall be 80% recycled and
ing, fire fighting and cooling of Air conditioners and remaining shall be

t

lunicipal sewer. In no case, efiuent shrll frnd its way to any water

7
8

Float
coD

Sewage Efflur
reueed for flusl
discharged to I
body directly/in dir€ctly at any time

lThe project proponent authorities
technologies like ozonation, UV treatm

(iv) Non-Hazardor rs Solid Wastes:
Typr: of Segregated solid

waste

should opt eavironmental friendty
ent etc by replacing chlorinationt

I

Wct Garbage

STP Sludge

Dry Garbage

Tre&tEeDt

200

ColDposting

50

Other Conditions (during Coustructior phase):
l. Al1 activities shall be in r,esonance with tie provisions of Indian Forest Act,l9z7 (t6 of 1927), Forest (Conservation) Act l98o (69 of l98o) ancl Wiljlife

@rotection) Act, 1972. (bB of l9Z2), and special ,otifiotion p"Ufi"f,"a fo"area wherever applicable aad all the Environmental statutes andInstru)!ents.
2. This Corxent to Estabtish is issued only for Nerv Construction/Developing

Construction Project purposes.
3- No qu:trryrng activities shall be commeuced iu the area unless apprcpriate

permissions are obtained for a ti,hited quarrying material ,"qoi."d fo.
constntction of local residential housing and traditional road maintenance
worli, provide? ihat such quarrying islot done on Forest f,anas arra ifre
materirrl is not exported to the outside area.

4. There shall be no felling of trees whether on Forest, Government, Revenue
or Private lands exc€pt as per pr€vailing Rules.

5. Extract.ion of Groundwater for the project shall require prior permission oftle State Ground Water Authodty or other relevant authorities, as
applicable.'6. Near the activities that a.e related to water (Iike activity of water parks,
water spotts) and./or in the vicinity of lale, Dissolved Oxygen shall not be
less than 5 mg/liter-

7. In order to ensure that the water from tbis praject do not enter into outside
environment, the nallas cmssing the township/complex premises, shall be
Iined, cover.ed and made water tight by the applicant rvithin the premiseswith intermittent inspection of chambers follorving good enginceing
practic€s as per the regulations oflocal body.

8. The Applicrrnt shall prepare lranagemelt plan for water hawesting, roof-
watcr nrclarnation, wate/storm rvate:: consewation and implement thi same
before handling over. ofcomplex for occupation-

9. Applicaot shall provide Iixturcs for shorvers, toilet, flushing and drinking
should be of lo*' florv either b-v use of aerators or pless*re r.educing devices
or scnscr based control.

Sr.No

I

Disposal

Landlill site

SRO Pune l/lnd/Ora./L.S.111105267 1

I ,PII
100 me/|.

Not to exceed

50 mg/l(iii)

Quantity
Dov)

Use as
Manure a
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4

10.The Applicant shall drarv plans for the segregation of solid rvastcs into
biodegradable and non-biodegradable components. The biodegradable
material shall be recycled through scienti6c in.house composting (i.e vermi-
compostirg facility within premises) rvith the approval of lo<al body. The
proper demarked area shall be identifred for collection & storage of IVISW
properly which, shall be finally disposed off at approved I\{unicipal Solid
Waste laudfill site of loc.rl body environmentally acceptable location and
method. It is clarified that the term solid rvaste includes domestic.
commercial, and garden wastes, but docs not ilclude hazardous and bio.
medical wastes. The activities of bio-composting and eagineered landfrll
shall be as per the ilIunicipal Solid Waste (M&H) Rulcs, 2000

11- Applicant shall be responsible to take adequate precautionary mcasurcs as
detailed in this consent.

12. The applicant/generator shall be responsible for safe and scientific collection,
transpoxtation, treatment and disposal of Bio-l\{edical \Yaste as per thc
provisions made under the Bio-lledical Waste (Nlanagement & Haadling)
Rulcs, 1998. Any activity as defrned under BIVIW CeI & H) Bules has to
obtain a separate Authorization from Maharashtra Pollution Control Board.

13. For disinfections of waste water ultra violet radiation shall be used in place
of chlorination.

14. Vehicles hired for construction activities should be operated only during non
peak hours.

15. Ready mixed concrete used in building construction should apply separately
for consent from the Board.

16. applicant, during the construction stage shall provide
a. Septic tark and soak pit of adeguate capacity for the domestic

effluent generated due to workers residing at site.
b. Proper loading and unloading of conshuction material excavated

material and its proper ilisposal as per MSIV (M&H) Rules 2000.
c. Cutting of trees is not pernitted, horvever in unavoidable conditions

necessary permission from the local body shall be obtained.
d. Green belt of 33% o{the open space shall be developed.

17. E-Walte shall be ilisposed to authorized re processor.

The applicant shalt comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Aet) and
amendment Rules, 2003 there under
The daily water consumption for the following categories is as under:

(i) Domestic ... 120.00 CMD
(ii) Watel gets Polluted &

Pollutants are Biode$zdablc ... .. CI\'ID
(iO lVater gets Pollutcd, Pollutants

arc not Biodegradable & Toxic ... .. C\'ID
(iv) Industriat Cooling, spraying ... .. CMD

The applicant shall legularly subtnit to the Boatd the returns of rvater
consumption in the prescribed form and pay the Cess as specified under
Section 3 ofthe said Act.

CONDITIONS UNDERAIR (Prevention & Control ofPollution) ACT, 1981:
(i) The Applicant rnay install 2-no of diescl generating sets (DG Sets) of

capacity 500 KVA and shall be equipped rvith comprehensivc conttol
systsm as is wararnted lvith refer€nce to generations of emissions aud

operate and maintain the same continuously so as to achieve the level of
pollutants to the follorving standards:

5

a Standards for Emissions of Air Pollutants:
(0 SPIVI/TP\,I Not to exceed
(ii) SO2 (DG Set) Not to exceed

150 mg/Nm3
40 lig/day.

SltO Pu'rc l/hdOrr/l-.S.1/0 I 05261.1

'llr:,:
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(ii) The foilorvrng measures shall be taken:

a. .\detlLrate mitigation measure
!iO2, NOx, SpM, and RSp!
r\pplicant shall achieve fo
SPM Not to Exceed
Not to Exceed (24 ho I.I TS
rl02 Not to Exceed (Annual Ave
),lot to Exceed (24 hours)
itlOx Not to Esceed (r\nnrral.\
lYot to Exceed (24 hours)
ItSPrlI Not to Exceed (Annual Ave
Not to Exceed (24 hours)

lt llhe a Iicant shal

I

2

3.

4.

1

(iv) "l
s

1

'he applicant sh&Il
ecifications:-

(v) Condiu ons for D.G. Set

Diesel 200 Ltrs/Hr

Type OfFuel Quauti ty

SRO Pune Uln{rOrn/1.S. r0 t 0J267J

s "^hall be taken to control emissions of
4.

llowing Aabient Air Quality' standards.(AnnualAverage) 140 pg/ mS
200 pg/ mB

rage) 60 yst m3
80 pg/ mB

verage) 60 ggl m3
Ito ggl mi

rage) 60 pg/ mB
t00 gg/ ru3

I observe the followin fuel ttern:-

ered the chimDey(s) of the following

x 2-nos500 KVA
D.G.Set 5.0 Mtrs each

Eeight
buildins in

above the roofof
D'hich it is instal

Sr. No. ChimaeyAttached To

led

i'lg\a

b.

l Ncise fircm the D.G. Set should be mntrolled by providing anacoustic enclosure or by trcating ,fr" i"r_ ,""r"ti*ffy-2. Industry should proviie .""r";" ;;"t;;;?II"rr, of noise. Theacoustic enclosud 
".11.{l t*"t_""t 

"it# room should bedesigned for minimum 
-25 dB (A) i s;;";'to"-""o" fo" Eeerjng rheanrbient noise standards, "hd;r;;;.rrril"l ",u". A suitableex haust muffer I

pn,vided. *" +$,:[H:!""11TJ'nff [X,?_"i?ffi i:dilferent points at 0.8 meters fr"rn ,""""riJ.r"iil*"rroom and thenav{}rage.- 
[]:,J$HT j]:1 *n" ag:iuare &easur€s ror controlornoiseil&fr ffi6 ji{ti, ffi *:ff ?;H i^ffi '"r#iil:::,*time. Da:r time is ,eckooJd u"t*"u" eLi,.,ti"o,p'._ ura oignt ti_"is r=ckoned between l0 p.m to 6 a.m.4. lndustry should mate;tr o;b;g down noise level due to DGset, outside industr

- u, i,",o",1"ir#r f if l"lTfil;l;sithin 
a mbi en t'oi"n *q'i'"u""t

o. .rnslallation of D9^ l"l must be strictly in compfiance with- uecc mnrendations of DG Sec ,nanuf"ctro."- - 
.,. .

G. A p.:oper rcutiue and, prev";;;;;:;;_"ce pmcedurc for DG setshould be set and foJlo:\.ed l;;;ff;; with the DGmar.ufacturer which..would t,"rp ," p."r""i'irilu uuur" of DG sethour deteriorating with use7. D.G. Set shal.l be ooerated onl.v in casc of power failure.

^' H: lil[""",1;Hl#:i:i:{ tr LL}1,'"'i1",* surrounding
(vr) Uther Conditious:

a) The ipplicant shall orrhdd";;i;;i;;ffi :;J.',j:#:f #,,ff ;lX:lTlff :lf il:i:."J:H;
}i":*" ;,imHr::'Tl"I1,_,1 

r". ;"-;; ;; n".J,ii'S,,r. r,.e chimoey lsj
numbers such as S_1. 

rous sources of emission shall lc a.signateJ" i;;
facilitaie 

""*,ilia." 
r_r, cr:. and these shall be painted/ aiJpt"ved i.l

Sn No
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b)
c)

Water spraling shall be
Construction material
construction activities.

:i:i,'tr'Hli# 1'"",i ::ii::T "fifi ::" during

(vii) Co*itionsfor Utilities likg jfi1chen, Eating places etc:l. The kitchen shall be r

^ .^ t"h;; ;;;;;;.fi iJ 
"rr1"Ji",.,il:1,?1ffi ,,J' 

te m ch i m ney w it h oi)
2. The toilet shall be

chimnev through or.J;;."''"d 
with exhausi svstem connected to

3. The air couditioner sl
exceed 68 dB (A). 

tall be vibration proof and the noise shall not

' ]T,:Y,}i'"1?ffi',t:T A'c sha, be attached to chimnev at reast

*::;$"b.j,:T.i:ilil:J:x::"JJ*'f 1#1ffi l;n_* jJx*,:: j
(viii) 11r" Applicant shall take adequate measures for control of noise levelsfiom its orvn sourrces wirhin ,rr"_"",ror"* i.."ij;#i:"_ Courrnercial)

11J,","Jil:",H,TJ""]ff: l*' ;s aairiii;i,s i,v li'o," 
",a 45 dB(A)

^.a N*i,tti."* i" ffi ;i#iffi il1fi:1 ;,i::f en 6 a m., 1 0 ;:;:
(ix) 

f:ffixj:" 
equipments generatins noise of less than 65/90 db(A) are

(x) No construction work is permitted during nighttime.

6 COr\DITIONS UNDER HAZARDOUS WASTE (MANAGEMENT,HA-.\DLTNG&rRANsBouronvlr6#uuttt.*"ulu",rrrr,

The Indus shall handle wastes as below.

?he applicant shall not generate a]ly type of Hazardous Waste-
7 The applicant shall certifu-that_the bricks used in consrruction al.emanufactured usins the u"h f"o* Th;;*"t;;*;::;,;;* ir.it is rvithin aradius of r00 km. from rhermal p;";;;;;;"d1,,1i-,r,,r" 

names ofbricks manufacturer. The applicant 
"frrl-"lr*-" Av ash based

aT::'1'JJ:ffit:iffi ffi !:"'iJ"""'l 
ar',.n Noliicatron .r 14.0s. il;;

8.

9.
;*",:r#;X11"".1{,"*ji,"-"."senttooperatefromMaharashtra
The applicanr shall adopt 

"l:lt-"" 
commissioning of the p.oj"J -

ofthe project onvronment friendiy technology in ievelopment
The applicant shall take the proper.remediation measures to ensure that
lT_-ryy*.water and soir contaminari,.;-;";;;;d and follow duedrllgence at the construction stage.

The applicant shall use flv ash lssgd materiaUproducts as per the provisions of flyash Notificarion of 14.09. i999 
^oa 

u. u."na"J i;;;.;;fiJJ,

10.

11.

L2. Energy conservation measures li.ke. installation of solar panels forthe area ourside the building .h"rld;;i;;;"r"j oll.,r""rrrn" o*r"*
lighting

Sr. No, Type Of Waste UO]iI DisposalQuantit

q?SRO Pune Utnd/Orcjl .s.t/01 0526?-l
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13, This Boartl reserves the right to ermend or add any conditions in this
consent an,lthe same shall be binding on the Applican0.

14. The applicant shall provide Environmental friendly road transportation by
adopting rrechanical type closed trucks for tmnsportation of minerals &
metals / eonstruction debris with elfect fi-om llO4lZOlZ.

15.

16. The applicant shall submit Bank G arantee of Rs. 0 Lakhs towards the
compl.iance of consent conditions at Regional Offrce, MpCB, pune rvithil l5-days.

17. The Capital inl,estment of the pr.oject is Rs. 98.69 Cr.

Iind Mhaiskar)
Member Secretary

To,
ItUs. Vascon Eagineers Ltd, "!9indermere,,,
At F.P.No.331, Sangamwadi, T.P. Scheme, North main road,
Koregaon Park, Pun,-., I\{aharashtra.

The applicrlut should not take any effective steps for implementation ofthe projer:t before obtaining Environment ctearance as per EIA
Notilicatio o, 2006.

Copy to-

Regional Office.:, IIPCB, Pune - He
Guarantee frora the applicant and ensure
Sub Regronal officer, Pune-I, MPCB,
Chief Aceounts ()ffnr:r, Mumbai, MPCB,

ent iee of;-

4. Cess Branch, NIPCB, Mumbai.

is directed to obtain necessary Bank
compliance of consent conditions

5. Master 6le.

1.

3.

,:
t..,

1. Rs. 75,000/- 017094 2U0Az0tt Kotak Mahindra Bank
2. Rs. 50,000/- 141679 Kotak MaLindra Bank

DD. No. Date Drawn OnSr, No. Anlount

SRO Punc l/lnd/Orall.S,lr0l 0526?4

06l0tlz0t2

/

6
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MAHARASHTRA POLLUTION CONTROL BOARI
Phono

Far

Email
Vi8it At

24010d37 n4020781
t24037124n4$5273
24U4$2n4024068
n4023516
jdwater @mpcb.gov.in

!l!ds!s!,reU!

I^rui rit(IM

lnfrastructure /Orange/LSl
Consent order No: Format1.0/BO/JD (WPC/UAN-061302/CC- | ll0oooos1
OateolllOn}lg

To,
ills. Vascon Enginee6 Ltd, "Windermere"
F. No. 33'1, Sangamwadi, T.P.Scheme,
North llain Road, Koregaon Park, Tal: Pune, Dist: Pune,

Ref: 1. Consent to Establish vide no. BO/ROHQ/Pune/CE/CC42 dt.09rc3nh2.
2. Environmental Clearance obtained Vide no. SEAC-2010/CR€69ffC-2

3. Your Application vide UAN No.06't302 dt.2711112018.
4. Minutes of 4h Consent Committee Meeting (Part-l) held on 13108i/2019.

For: Consent to Operate (part-l) for Construclion of Residential Cum Commercial project under
Section 26 of the Water (Prevention & Control of Pollution) Act, 1E74 & under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and AuthoriAtion under Rule 5 of the Hazardous and
Other Wastes (M & TM) Rules, 2016 is considered and.th!'consent is hereby granted subject to the
following terms and conditions and as detailed in ttre lcleiute l, ll, lll & lV annexed to thii order:

1 Consent to Operate (Part) is granted for period.up to 31/03/2020

-" f".'.,."
2. The proposed capital investment of theprojed is Rs.172.71 Cr.

(As per C.A certificate submitted.by project proponent)

V\.r.r-
under Water

The Consent to Operate (Pert) 's valid for Construction of Residential Cum Commercial Projects
named as M/s. Vascon Enginetirs-Ltd, "Windermere" F. No.331, Sangamwadi, T. P. Scheme,
North Main Road, Koregaon P4rk, Tal: Pune, Oist: Pune, for total plot area 19,'191.63 Sqm
& completed total BUA a_rea 31,335.06 Sqm out of total construction BUA 42,526.36 Sqm
including utilities and ser.vices. As per commencement certificate issued by local body.

3. Condi P&CP , 1974 Act for discha e of effluent:

4. Conditions under Air P& CP Act 1981 for air emissions:

60% should be reused &
recycled and remaining
should be discharged ir,
muntct I sewer

Sr.
No.

Desciiption Parmitted quantity of
discharge (CMD)

Standards to
be achieved

Disposal

1 TradG effluent NA
Domestic effluent 32.0 As per

Schedule -l

DG Set 2 As Per Schedule -ll

Sr.
No.

Descriptionofstacu Capacity Standards to be
achievedsource

!Vs. Vascoo EnSioeeB Ltd, 'Wi[dermere" UAN 061302 Page I o16

Kalpataru Point, 3rd & 4th floor,
Sion- Matunga Scheme Road No. 8,
Opp. Cine Planet Cinema, Near Sion Circle,
Sion (E), Mumbai - 400022

I

Sub: Consent to Operate (part) for Construction of Residential Cum Commercial Projects
is granted under Orange category.

NIL NA
2.

Number Of
Stack

1 750 KVA
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5. Conditions under Solid Waste Ma Rules 2016:

6. Conditions under Hazardous and O(her Wastes (M & TM) Rules, 2016 for
disposal of hazardous waste; NIL

7. The Board reserves the right to review, amend, suspend, revoke etc. this
should be biMing on the industry.

8. This consent should not be construed as exemption from obtaining
from any other Government authorities.

L Project Proponent shall comply the Construction and Demol
2016 which is notified by Ministry of Environment, Forest and

10. Projec{ Proponent shall submit an affidavit in Board' format
regarding the compliance of conditions of ECICRZ CtoE.

U, Projeci Proponent shall install online monitoring BOD, TSS and flot,v at the outlet

2

3

and

of STP.

12. Projecl Proponent shall Operate and maintai
or Biogas digester with composting faci

13. The applicant should comply with
Obtained from SEAC, Environment

same

tssron

Rules,

dtd.29/03/2016.
within 15 days

digester with composting facility

stipulated in Environmental Clearance

For and on be of the
Control BoardMaharashtra Poll

(E. ran, IAS)
Mem ry

l

"p'$
Copy to:

1.

Received Consent fee of -

Regional fficer, MPCB, Pune and Sub-Regional Officer, MPCB, Punell they are

direcled to ensure the compliance of the consent conditions.
Chief Accounts Officer, MPCB, Mumbai.
CC/CAC desk- for record & website updatirE purposes.

2
3

Sr.
no.

Type Of Waste Quantity & UOM Disposal

Wet garbage Organics waste
Converter with
composting facility /
Biogas digester with
composting facility

108.0 Kg/Day Used as Manure

Dry garbage

STP sludge

67,0 Kg/Day

STP

Segregate and Hand
over to Local Body
for recycling
Used as manure

Online19101t2019PUB\7',t20027U41 3,45,4201-

DateSr. No. Amount (Rt.)

M/s. Vrscon !3 Ltd. 'W_r ndermere" UAN 061302 PaSe 2 of6

i

.l

I

i

i

I

I

waste

Govemment of Maharashtra, dld.zolm nO12
BUA area ,E2,526.36 Sqm.for total plot area '19,191.63 Sqm &

f

Treatment

1

25.0 Kg/day

Transaction , No. Drawn On
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1) Al As per your application, you have installed of Sewage Treatrnent Plants (STP) with the
design capacity of 60.0 CiiID

Bl The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

2)

4) The

contained in the said

shall provide Specific Water Pollution control system as the conditions
of EP Act, 1986 and rule made there under from time to time.

t

Standards prescribed by BoardSr No. Parameters
Limiting Concentration in mg/I, except for PH

10BOD (3 days 27oC )

t\\2002 Suspended Solids

"s\50coD
03

Residual Chlorine '1 ppm04

Sr.
no.

E{S6rwater consumed Water consumption
quantity (CMO)

1.\ 34.00

M/s. Vescon EDSioe.rs Ltd, 'WiBdernoere" UAN 06130! Page 3 of 6

Schedule-l

Terms & conditions for comoliance of Water Pollution Control:

I

I

I
I
:

sewage or trade effluent or in connedion grant of any consent conditions. The
Applicant should obtain prior consent ofthe take steps to establish the unit or establish
any treatment and disposal system

its expected life as defined by
safety of the operation

3) The Applicant shall
Pollution) Act, 1974

or addition thereto

control system or its parts after expiry <lt

ensure the compliance of standards and
pollution
so as to

provisions of the Water (Prevention & Control of
by installing water meters and other provisions as

i

I

i

01
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i

I

I

' Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned control
system, so as to achieve the level of pollutants to the followi

3. The Applicant should obtain necessary prior permission ing additional control
equipment with necessary specifications and operati alteration or replacement
alteration well before its life come to an end or erect ution conkol equipment.
The Board reserves its rights to vary all or any of he in the consent, if due to any
technological improvement or othem/ise such uding the of any control
equipment, other in whole or in part is

I

I

.l.:

I
I
I

I

I

;

a

\

U

$
$

(.

\s

I

DG Set
(750.0 rryA) LiUHr

Acoustic
enclosure

5.48 Diesel

2. DG Set
(750.0 KVA)

Acoustic
enclosure

5.48 Diesel 392.0 LiUHr

Sr,
No

Stack
Attached To

APC'
System

S% SOz

Particulate matter Not to exceed 150 mg/Nms.-{

lUs. Vescon Erginecrs Ltd, "i{indermerc" u-{N 061302 Pa 4 ofG

ScheduleJl

:

L A3 p€. your application, you have proposed to install tha Air pollution contol
(APClsyctem and also proposed to erect following stack (s) and lo obsefle the
following fuel pattern-

,

Height
in Mtrs.

Type Of Quantity UOM
Fuel

1.
392.0
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Purpose of BG Compliance
Period

Sr.
No.

Consent
(C to E/OIR)

Amt of BG
lmposed

Submissio
n Period

1 Consenl to
Operate

Rs. 10 lakh 15 Days Towards
Compliance of EC
and consent
conditionq.

Continuous

Schedule{ll
Details of Bank Guarantees

Validity
Date

I

I

I

:

I
I

I.)

(.s
xsr

*dp,
\Ns

i

I

"

r

:

I

I
I

I
.t_

I

I
I
,|

l

I
I

I

I

I
I

llU& VrscoE Ltd, 'Wild.rlrc re" UAN 06r302 Page 5 of 6

$
$s-

\,
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Schedule-lV
General Conditions:

The following general conditions shall apply as per the type of the industry.
1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions

and hazardous waste to the Board staff at lhe terminal or designated points and shall pay to the
Board for the services rendered in this behatf.

2) The flrm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with anangement for measuring the flow. No
sewage shall be admitted in the pipes/serr/e6 downslream of the terminal manholes. No sewage

dition and
onlyshould conform to applicable air and noise emission standards and should be

during non-peak hours.
5) Conditions for D.G. Set

a) Noise tom the O.G. Set should be controlled by providing an ure or by

for meeting

c) The industry shall take adequate measu iontrol of noise levels from its own
sources within the premises in respect of less lhan 55 dB(A) during day time and
45 dB(A) during the night time. Day timels between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.m to 6

d) lndustry should make efforts to
premises, within ambient noise

noise level due to DG set, outside industrial
by proper sitting and control measures.

aintenance procedure for DG set should be set and
manufacturer which would help to prevent noise levels

use
n case of power failure
any nuisance in the sunounding area due to operation of

s)
h)

of DG set from deterioriting fritr
D.G. Set shall be operated only i

The applicant should not cause
D.G. Set.

i) The applicant shall comply with the notification of MoEF dated '17.05.2002 regarding noise
limit for generator sets run with diesel.

6) Solid W_aste : The applicant shall provide onsite municipal solid waste processing system &
shall comply_wth Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7) Affidairit untertaking in respect of no change in the status of consent conditions and compliance
of the &nient conditions the draft can be downloaded ftom the ofiicial web site of the MPCB.

8) The treated sewage shall be disinfecied using suitable disinfection method.
9) The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

lo) The applicant make an application for renewal of consent at least
of the erpiry of the consent

llt/s. Vsscon Engineers Ltd, $indermere" UAN 061302 Page 6 of 6

shall find its way other than in designed and provided collection system.
4) Vehicles hired for bringing construction material to the site should be in good

treating the room acoustically.
b) lndustry should provide acoustic enclosure for c,ontrol of

acoustic treatment of the ,oom should be designed for (A) insertion loss or
A suitable exhaust

muffler with insertion loss of 25 dB (A) shall also be
loss will be done at different points at 0.5
average.

enclosure/

measurement of insertion
enclosure/room and then

e) lnstallation of DG Set
manufacturer.

Q A proper routine and

in compliance with recommendations of DG Set

days before the date
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MAHARASHTRA POLLUTION CONTROLBOARD
Phone :

Far :

Email :

\rBit At :

24010/,37 t24020781
n4437 124n4035273
24M4$2n4024068
n4023516
.idwater @mpcb.9ov.in
httD://moeb-qov,io

lnfrastructure /Orange/LSl
Consent order No: Format1.0/BO/JD

1
Date 15 / o t2019

To,
Mls. Vascon Engineerc Ltd "Windermere",
S. No. F.P. No. 331, Sangamwadi,
Vill: Mundhwa, Tal: Pune, Dist: Pune.

(wpc)ruAN-06% s4tcEtcc- l,.l(,q o o O 313

I The consent is granted for a period up to commissioning of the projecl or of 5 years whichever
is earlier

2. The proposed capital investment of the ruqe{hRs: { 92.99 Cr.
(As per C.A certificate submitted by prcj€4bfbp6nent)

r,{\\'
The Revalidation of Consent to Establish is ,alid for construction of Residential Cum Commercial
Project named as M/s. Vascon Engineers Ltd "Windermere", S. No. F.P. No. 331,
Sangamwadi, Vill: Mundhwa, Tal: Pune, Dist: Pune, for total plot area of 19,191.63 Sqm and
total construction built up area 42,,526.36 Sqm including utilities and services as per Construction
Commencement Certificate issugd by local body.

3. Conditions under Water P&CP 1974 Act for discha e of eflluent:

4. Conditions under Air P& CP Act l98l for air emissions:

Sr.
No.

Permitted quantity of
discharge (CMD)

Standards to
be achieved

Disposal

1 Trade effluent NIL NA NA
2 Domestrc emuent 50.0 As per

Schedule -l
60% should be reused &
recycled and remaining
should be discharged in
municipal sewer

I DG Set 750 KVA 2 As Per Schedule -ll

Sr.
No.

DescriptionofstacU Capacity Standards to be
achievedsource

lvlls. Vascon Engineers Ltd "Vvindermere' UAN 069454 Page I of6

\

ru I'nl
Kalpataru Point, 3rd & 4th floor,
Sion- Matunga Scheme Road No. 8,
Opp. Cine Planet Cinema, Near Sion Circle,
Sion (E), Mumbai - 400022

i

I

;

Sub: Revalidation of Consent to Establash for Construction of Residential Cum
Commercial Projects granted under Orange Category.

Ref: '1. YourApplication vide UAN No. -0000069454 Dated: 19/03/2019. ,
2- Minutes of 3d Consent Committee meeting (Part-lll) held on 09/08/2019.'

For: Revalidation of Consent to Establish for Construction of Residential Cum Commercial projecl
under Sedion 25 of the Water (Prevention & Control of Pollution) Acl., 1974 & under Seclion 21 of
the Ajr (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous
and Other Wastes (M & TM) Rules, 2016 is considered and the consent is hereby granted subject to
the following terms and conditions and as detailed in the schedule l, ll, lll & lV annexed to this order:

Description

Number Of
Stack
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5. Conditions under Solid Waste Mana ement Rules 2016:

should be binding on the industry. . ' . ..;

9. This consent should not be construed as exemption from obtaining necessary Noc/permission
from any other Government authorities. . ,

10. Project Proponent shall comply the Constructi .on. and Demolition Waste Management Rules,

2016 which is notified by Ministry of Environ{er1!Forest and Climate Change dtd.29/03/2016.

11. Proiect Proponent shall submit an affidai,it'in Board's prescribed format within '15 days

regarding the compliance of conditions'of EC/CRZ clearance and C to E.

12. Poect Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet

of STP.

13. Pro,ec{ Proponent shall provide Organic waste digester with composting facility or Biogas

digester with composting facility.

i r., l6. Project proponent shall not take any effective steps for remaining construciioG work prior to
obtaining revalidated Environmental Clearance & shall submit BG of Rs 10 Lalh towards
compliance of same, till such time Project proponent should comply:wilh, thb conditions
stipulated in Environmental Clearance Obtained from SEIAA, EnVironmeiit Department,
Govemment of Maharashtra, dl.2oto1l2o12 for total plot area 19,{01.63'Sqm and total
construction BUA 42,526.35 Sqm. , - .- 1- j

7. Conditions under Hazardous and Other Wastes (M & TM) Rqlds,'20i6 for treatment and

disposal of hazardous waste; NlL. .-l-...'o -
8. The Board reserves the right to review, amend, suspend, ievoke.etb. this consent and the same

Received Consent fee of -

Copy to:
1

I
3

Regional Officer, MPCB, Pune and SuFRegional Officer, MPCB, PunB'll - They are

dirested to ensure the compliance of the consent conditions-
Chief Accounts Officer, MPCB, Mumbai.
CC/CAC desk- for record & website updating purposes.

For and on behall of the
Maharashba Poll

(E. iran, IAS)
Me Secretary

Sr.
no.

Type Of Waste Treatment Disposal

200.0 Kg/Day Organics waste
Converter with
composting facilily
/ Biogas digester
with composting
facility

Used as Manure

Segregate and Hand
over to Local Body for
recycling

Dry garbage 166.0 Kg/Day2

3 Used as manureSTP sludge 16.0 Kg/day STP

30/03/2019QCH273793038581 3,85,980/-
Sr. No. Amount (RsJ Transaction . No. Date Drawn On

I!,|-ls. Vascon EnEinee6 Ltd "Wndetmere" UAN 069454 Page 2 of6

Control Board

Quantity & UOM

1 Wet garbage

Online
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Schedule-l

Terms & conditions for comoliance of Water Pollution Control:

1) Al As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 60.0 CllD

Sr No Parameters Standards prescribed by Board
Lrmiting Concentration in mg/|, except for PH

01 BOD (3 days 27oC ) 't0

02 Suspended Solids 20
03 coD 50
04 Residual chlorine l PPM

C) The treated effluent shall be 60% recycled for second.ary purpo'ses such as toilet flushinE,
air conditioning, firefighting, on land forgardening etc aird' remaining shall be discharged in
to the municipal sewerage system

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Specifications or other data relating to plant setup
for the treatrnent of waterworks for the purificatioh thereof & the system for the disposal of
sewage or trade effluent or in connbclion with the grant of any consent conditions. The
Applicant should obtain prior consenLgJthe Board to take steps to establish the unit or establish
any treatment and disposal system or and extension or addition thereto

2)

S
no f*Fo"" 

to, *"t"t consumed Water consumption
quantity (CMD)

'l , Domestic purpose 5,1.0

M/s. Vascon Engineers Ltd avindermere' UAN 069454 Page 3 of6

Bt The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the followang standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

3)

per the conditions
I

4) The Applicant shall provide Specific Water Pollution control system
of EP Act, 1986 and rule made there under from time to time.
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l. As per your application, you have proposed to install the Air pollution control
(APc)system and also proposed to erecl following stack (s) and to observe the
following fuel pattern-

2.

--_-: . 
-,..i

* Above roof of the building in which it is installed. .' ,, .. '
,..' : ,| 

,1"'1.'

The applicant should operate and maintain aboye mentioned alr.,polh*ion control
system, so as to achieve the level of pollutants to the followin6j staiidirds.

Particulate matter

3. The Applicant should obtain necessary prio r permrss
operation

tol ding additional control
equipment with necessary specifications and or alteration or replacement

technological improvement or othenrrrise such van'ation (including e change of any control
equipment, other in whole or in part is necessary).

alteration well before its lafe come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of thd condition in the consent, if due to any

v

DG Set
(7s0 lryA) 5.48

Acoustic
enclosure

LiUHr
2 DG Set

(750 lryA)
Acoustic
enclosure

5.48 Disel 35.0

Sr,
No.

Stack
Attached To

APC
System

Height
in Mt.s

Type Of Quantity
Fuel

UOM S% SOZ

150 mg/Nr#r.\- lJNot to exceed

M/s. Vascon EngineeG Ltd V$ndermere' UAN 069454 Page 4 of6

I

ScheduleJl

Terms & conditions for compliance of Air Pollution Control:

1.
Disel 392.0 LiUHr

I
\
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Sr.
No.

Consent
(C to E/O/R)

Amt of BG
lmposed

Submissio
n Period

Purpose of BG Compliance
Period

I Consent to
Establish

Rs. 10 lakh 15 Days Towards
Compliance of EC
and consent
conditions. r

Up to
Commissioning
of the project

Schedule-lll
Details of Bank Guarantees

Validity
Date
COU

t.
I

I

:

I

I

I

I
I

I

Ws. Vascon Enganeers Ltd l/Vindermere' UAN 069454 Page 5 of6
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The following general conditions shall apply as per the type of the industry.
1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions

ar:d hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of sewage efrluents. Terminal manholes shall
be provided at the end of the colleclion syslem with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downslream of the terminal manholes. No sewage
shall find its way other than in designed and provided colleclion system.

4) Vehicles hired for bdnging construction material to the site should be in good cbodition and
should conform to applicable air and noise emission standards and should be oiry'hted only
during non-peak hours. r '"..'-

5) Conditions for D.G. Set .. " .." i ia) Noise from the D.G. Set should be controlled by providing an ado'uiJic eiclosure or by
treating the room acoustically. '-,, '*...-.1

b) lndustry should provide acoustic enclosure for control of noise-..The acoustic enclosure/
acoustic treatment of the room should be designed for min-imirrh !! dB (A) insertion lcss or,
for meeting the ambient noise standards, whichever is orliigher'side. A suitable exhaustl
mufflerwith insertion loss of 25 dB (A) shall also be provjded. .The measurement of insertion
loss will be done at different points at 0.5 meters-froin- bioustic enclosure/room and then
average.

c) The industry shall take adequate measures "for iontrol of noise levels from its own
sources within the premises in respecl of noise to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day timd is retjk<ined between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.m to 6 a.ft , " 

''
d) lndustry should make efforts to bring doflfi noise level due to DG set, outside industrial

premises, within ambient noise requirembnts by proper sitting and control measures.
e) lnstallation of DG Set must be striclly in compliance with recommendations of DG Set

manufaciurer.
f) A proper routine and preventive maintenance procedure for DG set should be set and

followed in consultation with the DG manufacturer which would help to prevent noise levels
of OG set from deteriolating with use.

S) D.G. Set shall be operated only in case of power failure.
h) The applicant should nbt €use any nuisance in the sunounding area due to operation of

D.G. Set.
i) The applicant shall comply with the notmcation of MOEF dated 17.05.2002 regarding noise

limit for generator sets run with diesel.
6) Solid Waste : The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.
7) Aflidavit undertaking in respect of no change in the status of consent conditions and compliance

ofthe consent conditions the draft can be downloaded from the official web site of the MPCB.
8) The treated sewage shall be disinfected using suitable disinfection method
9) The firm shall submit to this office, the 30th day of September every year, the environment

statement report for lhe financial year ending 31st march in the prescribed Form-V as p€r the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992

General Conditions:

10) The applicant shall obtain Consent to Operate
Control Board before comrnissioning ofthe project.

Maharashtra Pollutiou

Mis. Vascon Engineers Ltd Y/indermere" tJAN 069454 Page 6 of6

Schedule-lV
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Date: I l/04/2019

To,
The Member Secretary,
State Level Impact Assessment Authority (SEIAA)
Environment Department,
218, Annex Building,
2nd Floor, Madam Kama Road,
Mantralaya, Mumbai - 400 032

SUBJECT: Request to consider proposal in upcoming. SEIAA meeting for proposed
amendment of Environmental Clearance of "Windermere" Project 331, Sangamwadi, T.P.
Scheme, North Main road, Koregaon Park, Pune, State - Maharashtra by IVI/s. Vascon
Engineers Ltd.

Ref No.: Environment Clearance Letter Number SEAC-2010/CR669|TC.2 ilateil
20toy2012.

Respected Sir,

This is regarding our proposal of Environmental Clearance for proposed amendment of
"Windermere" located at 331, Sangamwadi, T.P. Scheme, North Main road, Koregaon Park,
Pune, State - Maharashtra by IWs. Vascon Engineers Ltd. The proposed project falls under
Category 8(a) of EIA Notification, 2006.

Initially, we have received EC vide letter no. SEAC-2010/CR669/TC.2 ihted 2010112012 for
built-up area of 42526.36 m2 (excluding parking). Currently, wc arc applying for
amendment ofthe approved proposal which involves reduction in built-up area by l27o of
existing development involving conversion of commercial building to 4 residential
bungalows. The comparative statement is given as follows:

\/ASiCON ENEINEERS LTD.
Co.porate Omce: Vascon Weikfield Chambere, Vas<on Weikfield lT City lnfoparh Pune-Nagar Road, Viman Nagar, Pune - l4

Tel.: t9 l 20 305ti 2 1 00/200/300, Fax: +9 I 20 3056 2600, Web: www.vasco .corr
Registered Ofhcer 15/16 HazariEaugh, L B 5 Marg, Vikhroli(W) Mumbai - 83. CIN: L70l ooMHl986PLLUJBJ I I

Details
Permission as per EC
recieved on 20/01/2012

Proposed
Amendmetrt

Totol DevelopmerU
Requiremeot

Area Details
Plot tuea (sq. m) 19191.63 19191.63
FSI Area (sq. m) 26702.14 -313.98 26388.16

Non FSI Are{sq.
m)

15E24.22 + 19093 (for
parking)

I t926.91 277s1.t3

Rcduction in non-FSI srca
due to conversion of
proposed commercial

building into 4 residential
bunaalows.

Build-up
A.rca(5q. m)

42526.36 + 19093 (fbr
parking)

Total = 61619.36 (lncluding
parking)

r 1612.93
54139.29 (including

parking)
l27o reduction in Total Built-
up area (inchrsive ofparking)

Remark
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Water Requiremelrt

Total Water Requirement
(cMD) 137 -56.5 80.5

Fresh Water (CMD) 73 -35.5 36

Flushing-Treated (CMD) 46 -28 t8
Lardscape (CMD) l8 7 25

Sewage Genfiated
(cMD) I00 -50 50

Swimming Pool makeup I.5 1.5

Excess '1

Solid Waste Generstion
Dru waste r66 -95 7l Reduction in solid waste

generation is due to
conversion of pro;rcsed

commercial building with 4
bungalows.

Wet Waste -8.{ n6

LEndscrpe Details

144 144
E4 trees have already be€o

plsnted.

Power Requirement

Ma,rimum Demand I 750 -6t6 I l14
Reduction in power

.equirement is due to
conversion ofproposed

commercial building with 4
bungalows.Connected Load (KW) 2379 2379

DG Set (kvA) 630KVAX3no. 750 KVA X 2
no

r 500 KvA(750 KVA
X 2 no.)

Parkinq Details

Parking Arca (sq. m) 1909i -566r.89 1343 Ll I Reduction in parking area is
due to conversion of
proposed commercial

building with 4 bungalows.

2-whceler 4t8 -165 253

4-wheeler 850 -68r 169

Based on above consideration we request you to consider our proposal directly for SEIAA
meeting at the earliest for grant of Environment Clearance.

Thanking You,

Yours faithfully

...
Authorized Signatory,

Enclosures:

l. Application Form I and IA along with necessary annexures.

VAsCON ENEIN EERS LTD.
Corporate Ofrce: Vascon Weikfield Chambers. Vascon Wcikficld lT City lnfopark, Pune-Nagar Road, Viman Nagat Pune - '14.

Tel.: +91 20 3056 2100/200/300. Fax: r91 20 3056 2600, Web: www.vascon.com
Registered Office: I5ll6 Hazari Baugh, L B S Marg, Vikhroli (W) ltrumbai - 83. CIN: 170100MH l986PLC0385l 1

Reduction in water
requi.emeot is due to

conversion ofp.oposed
commercial building with 4

bungalows.

200

Number oftrees
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Member S€cretary

State level Environmental lmpact Assessment Authority (SElAAl, Maharashtra

Room No. 217, Annex Buildlng
Mantralay,

Mumbai- 400 032

Sub: Applicdtion for Environmentol Cleoronce under EIA Notificotion 2006- Cotegory 80

Dear Madam,

We are planning for expansion of Residential Construction Project, at FP No.331 Sangamwadi,

T.P. Scheme, North Main Road, Koregaon Park, Pune 411001.

Previously, we have received the Environmental Clearance (EC) for this project vide no. SEAC-

2OLO/CR.669/I C.2 dated 20/01/2012. This EC was granted for 2 Residentlal Buildings and 1

Commercial Building. We have changed the design as per the market need and in

commercial building, we have proposed 4 bungalows. The total construction of two Residential

Buildings and one bunglow is complete which is within the previous EC built up area. The plinth

as given in previous EC is not exceeded while effecting change from Commercial Building to
Bungalow. Rather the foot print is reduced, Population is reduced to a large extent and BUA of
the bungalow is also less than the Commercial Building as permitted by said previous EC thus

reducing the overall adverse environmental impact.

However, since the proposal is now changed and existing EC is expired, we need to take a fresh

EC from your esteemed authority.

Enclosed please find our application form (in the format prescribed by the said notification)

along with requisite annexure. We hope you will find this in order and request you.to kindly

process our application at your earliest.

Thanking you,

Sincerety,\O
For, Vascon Engineers Ltd

Authorized signatory w^rcoN ENGTNEEREi LTo.
Registered & Corporate Ofhce: Vascon Weildeld Chamberr, Behind Hotel Novotel, Opposite Hyatt Hotel, Pune Nagar Road, Pune Maharashtra, lndia,4l1014

Tel.: +91 20 3056 2100/200600 F.x:+91 20 3056 2600, Web: www.vascon com
CIN: LTOIoOPN I 986P1C175750

Date: 29th October 2021

Ref : Vascon Engineers Ltd/Koregaon Park / SEIA /EC-21 O07

q
ilry-
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F. No. 22-2L I 2O2O-IA.III
Government of India

Ministry of Environment, Forest and Climate Change
Impact Asse.ssment Division

Indira Par;iavaranBhawan
Jor Bagh Road, Aliganj

New Delhi - 110003
sujit.baju@gov.in

Date: 7tr, July,2027

Office Memorandum

Subject: Standard Operatlng Procedure (SoP| for Ideatiricatiotr and handling of
violation eases under EIA Notillcatlon 2OO6 in compliance to order of
Hon'ble National Green Tribunal in O.A. No.34l2O2O IVZ - Regarding.

The Ministry had issued a notification number S.O.804(E), dated the
l4ttt March, 2O 17 detailing the process for grant of Terms of Reference and
Environmeotal Clearance in respect of projects or activities which have started the
work on site and/or expanded the production beyond the limit of Prior EC or changed
t.Ile product mix without obtaining Prior EC under the EIA Notification, 2006.

2. This Notifrcation was applicable for six months from the date of publication i.e.
f4.O3.20f7 to 13.09.2017 arrd further based on court direction from 14.03.2018 to
13.04.2018.

4. Further, tl1e Honble Nationa.l Green Tribunal in O.A No. 34l2O2O WZ in the
matter of Talaji B. Gambhire vs. Chief Secretaqr, Government of Maharashtra and
ors", vide order dated 24.05.2C27 has directed that (...a proper SoP bc lald doum
tor grant of EC tn such cases so .rs to addtzss the gaps ln blnding lano and.
practlce fuing ctrrentlg Io&otiod. Thc MoEF mag also consider clrculatlng s-uch
SoP to all StLAAs in the countryf .

5. Therefore, in compliance to the directions of the Honble NGT a Standard
Operating Procedure (SoP) for dealing with violation cases is required to be drawn.The
Ministry is also seized of different categories of Violation' cases which have been

4nv
Page 1 of 9

3. Hon'ble NGT in Original Application No. 287 of 2O2O in the matter of Dastak
N.G.O. Vs Synochem Organics F^. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2O2O in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that "(.,,1 Jor past
ulolations, the concented, duthorltles dre Jree to t,'ke appropt'late actlon ln
rrocordalnce with polluter pdgs prlnciple, following due procesl.
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pending for want of an approved structural/procedural framework based on'Polh;,ter
Pags Principle' and 'Princtple oJ Proportionalily', It is undoubtedly important that
action under statutory provisions is taken against the defaulters/violators arrd a
decision on the closure of the project or activity or otherwise is taken expeditiously.

6. In the light of the above directions of the Honble Tribunal and the issues
invoived, the matter has accordingly been exarained in detail in the Ministry. A
detailed SoP has accordingly been framed and is outlined herein. The SoP is also
guided by the observatiols / decisions of t]le Honble Courts wherein principles of
proportionality ald polluters pay have been outlined.

7. Relevant Court Cases on the issue: It is noted that while deciding issues related
to violations of the Environment Protection Act, 1986 on account of running the
project/activity without prior environmental clearance or in excess of capacity allowed
in such clearances, the Hon'ble courts have, inter-alia, deliberated on various
facets lavolving tiolatloa' cases and have enuoclated principles of
'Proportionality' and'Polluter Pays'in various decisions viz. Industrial Council for
Enviro-lrgal Action Vs Union of India (the Bichhri village industrial pollution case)
(1996 SCC I3l2121; Alembic Pharmaceuticals Ltd. Vs Rohit Prajapati & Ors. (C.A. No.

7526 of 2016, order dated l.4.2O2Ol and Hindustan Copper Limited Vs Union of lndia
in [W.P. (C] No. 2364 of 2014, order dated 28.11.20141. The salient extracts of the
judgements are as under:

Issue 1: Proposal for grant of Environmental Clearauce in violatlon cases - to be

considered on me rlts:

l. Hontle lligh Court of Jharlhand in the matter of Hindustan Copper Llnited
Vs Unlon of Iadia ia W.P. (Cl No. 2364 of2OL4, vide order dated 28.11.2O14

Held: '(...) action for alleged uiolation u.tould be an independ.ent and
separate proceeding and therehre, cortsideration of proposal for
enuironnent dearance cannot auait initiation of action again st the project
proponent.'

'{...) the proposal of tle petitioner companA for enuironmcntal
clearance mvst be exqmlned on lts medts' lndcPendent oJ ang
proposed actlon Jor the atleged violation oJ the enuironnental laws."

li. Ilontle Madras lllgh Court ln the matter of Puducherrlr Environment
Protectlon Assoclatlon Vs The Union of India in W.P. No. 11189 of 2017' vide
order dated 13.1O.2O17

Held '27. The question is ulether an esto'blishrr.er.t contibuting to the
economy of the country and prouiding liuelilnod to hundreds of people
should be closed doutn only because of failure to abtain pior enuironmental
clearance, euen though the establishment maq not otheru.tbe be uioloting

PaBe 2 of9?,

86
514



pollution laws or the pollutiory if ang, can conueniently and effectiuelg be
checked. Thc answer necessorttg has to be ln the tegatfin!

"29. It is reiterated that protection of enuironment and preuention of
enuironmental pollution and degmdation are non-negatiable. At the same
time, the Court cannot altogether ignore the econotly of tte Nation and the
need. to proted the liuelilaod of hundreds of employees emploged in
projeds, uthich as stated aboue, otlteruise complg with or can be made to
amplg r,uith norms.'

Issue 2: Environmental Clearaoce - Prospective & not ex-post facto:

Hon'ble Supreme Court h the matter of Common Cause Vs Union of India il
W.P. lcl No. 114 of 2O14, vide order dated 2.8.2017

HeId.: '(...) an EC will come into force ^ot 
edrllet than the data oJ its

grant."

Issue 3: 'Principles of Proportiotrality' - to be applied:

Hon'ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit
PmJapati & Ors, in C.A. No. 1526 of2O16, vide order dated 1.4.2O2O

Held: '(.,.) thls Court must trr"ke a balanced approach which holds the
industies to account for having operated uithout enuironmental
clearances in the past uithout ordeing a closure of operations. The
directions of the NGT for the reuocation of the ECs and for closure of *E
units d.o not acard wtth the princlple of proportlondlttg"

Issue 4: 'Polluter pays' principle &
&

Issue 5: Costs for remedial measures implicit in Sections 3 & 5 of Environment
(Protection) Act, 1986.

Hon'ble Supreme Court ln the matter of Iadian Couacll for Enviro- Legal Action
Vs Union of Indla (the Bichhrt village irdustrial pollution casel in (1996 SCC [3]
2L2l

Held:
a) TYte Central Couemment is empowered to take all meosures anl. i.ssue
all such d.irections as are called for tte aboue purpose. The said powers
uill include glutng directlons ... and also the pouer to lrrq)ose the cost
oJ rcnedlal mcrrltwnes on lhe offending industry and utilize ttle amount sa
recouered for carrying out remed.ial measures........

Page 3 of 9w
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b) LcttS o.f costs requlred. for carrytng ort rernedlal mecsures ls
trrytltcit in Sectlons 3 and 5 uthich are couched in uery wide and
expar*iue langaage. Secrrons 3 and 5 of tle Enuironment (Protectirn) Act,
1986, apart from other prouisions of Water and Air Acts, empou.ter the
Gouemment to make all such directions and take all such meesures as
are necessary or expedient for proteding and promoting the

'enuironment', u.thich expression has been defined in uery uide and
@cpansiue terms in Section 2 {a) of the Enuironment (Protection) Ad. This
power includes th.e pouer to prohibit an actiuitg, close an industry, direct
to carry out remedial measures, and uherevet necessary impose the cost
of remedial measures upon the offending industry,

c) The question of liabilitg of the respondents tn defrag the costs oI
remedial measures can a/ao be looked into from accepted uniuersallg
sound pinciple, oA., the "Polluter Pags" Principle. "The polluter pags
pinciple demond.s that the finaneial costs of preuenting or remedging
damage caused bg pollution slauld lie utith the undertakings rlhich
cause tlre pollution, or produce lhe goods ulhich cause the pollution".

i. The Environment (Protection) Act,. 1986 mandates the Central Government to take
all measures as it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controuing and abating
environmental pollution (reference sub-section (1) of Section 3 ol Environment
(Protection) Act, 1986). Further, clause (xiv) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986 specifies that the measures stipulated under sub-
section (l) of Section 3 of the Envirooment lProtection) Act 1986 includes 'such otter
matters as the Central Gouemment d.eems necessary or expedient for the purpose of
secuing effectiue implementation of the prouisions of this Act.

ii. Further, notwithstanding anything contained in any otJrer law but subject to the
provisions of the Environment Protection Act, 1986, Section 5 of the Environment
(Protection) Act, 1986, provides that the Central Government may, in the exercise of
powers and performa,ce of Central Govemment functions under the said Act, issue
directions in writing to any person, olficer or any authority and such person, officer or
authority shaii be bound to comply with such directions.

9. Definition of Violation and Noa-compliance:

The Standard Opt'rating Procedure (SoP) considers Violation' & T.lon-
compliance' from the foJlowing perspective:

Page 4 of 9

8. Legal provisions:

c.\
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i. "Violation" means cases where projects have either started the construction work or
installation or excavation, whichever is earlier, on site or have expanded the
production capacity and / or project area beyond the limit specified in the
Environmental Clearance (Prior-EC) without obtaining Frior-EC or change of scope
u/ithout prior approval from the Ministry,

ii. "Non-compliance' means non-compliance of terms and conditions prescribed by the
Regulatory Authority in the Prior Environment Clearance accorded to the project.

1O, Standard Operating Procedure - Gutding Principles:

i, Without prejudice to any otier consequences, actlon has to be lnitlated uader
sectiotr 15 read with sectior L9 of The Environment (Protection) Act, 1986 against
all violations.

ii. Projects not allowable/permissible, for grant of EC, as per extant regulations: To be
demolishe d.

iv. Polluter paF: Violators to pay for violation period - proportionate to the scale of
project and extent of commercial transaction.

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies)

11, SOP for dealing with the violation cases:

Step 1: Closure or Revisioa

Step 2: Actlon under Enviroarent (Projectionl Act, 1986

Action under section 15 read with sectionl9 of the Environment (Protection) Act, 1986
shall be initiated against the violators.

Sl no. Status of F,C Actions
1 Order to close its operationIf no prior EC has been taken
2 If prior EC is available for

existing/old unit
Order to revert the activity/
production to permissible limits.

3 If prior EC was not required for
earlier production level but is now
required

Restrict tbe activity/ production to
the extent to which prior EC was not
required.

Page 5 of 9

iii. Projects allowable/ permissible, if prior EC had been taken as per extant
regulations: To be closed uatil BC ls granted (if no prlor EC has been taken| or to
revert to permltted production level (ia case prior EtC has been granted|.

J-'
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Step: 3: Appraisal under EIA Notification, 2OO6

The permissibility of the project shall be examined from the perspective of whether
such activity/project was at all eligible for the grant of prior EC.

A. If not permissible:

B. If permlssibler

i. As per extant regulations at t}le time of scoping, if it is viewed that the project
activity is otherwise permissible, Terms of Reference (TOR) shall be issued with
directions to complete the impact assessment studies & submi.t Environmental lmpact
Assessment (EIA) report & Environmental Management Plan {EMP) in a time bound
manner.

ii. Such cases ofviolation shall be subject to appropriate
(a) Damage Assessment

(b) Remedial Plan anrl

(c) Community Augmenlation Plan by the Central level Sectoral Expert Appraisal
Committees or State/Union Territory Level Expert Appraisal Committees, as the case
may be.

iii. The Competent Authorlty shall issue directions to the project proponent, under
section 5 of the Environment (Protection) Act, 1986 on case to case basis maldating
pa],rnent of such amount (as may be determrned based on Polluters Pay prineiple) and
undertaling activities relating to Remedial Plan and Community Augmentation Plan
(to restore environmentirl d.amage caused including its social aspects).

iv. Upon submission of thc EIA & EMP report, the project shall be appraised by tJ e
Centra.l Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case mav be, as if it was a new proposal. If, on
examination of the EIA/ Ei\,IP repor-t, ttre project is considered permissible for operation
as per extant regulations, the requisite Environmenta.l Clearance shall be
issued whlch shall be effectlve from the date of issue.

r'. However, during appraisal after examin:rtion if it is found that even though the
project may be permissible but not envlronmentally sustainable in its present

+V Page 6 of 9

i. The project shall be ordered for the demolition/closure after issuing show cause
Douce a[d provlding an opportualty of hearlng.

E:c If a red industry b functioning in a CRZ-I atea which means *Lat the adiuitg uas, in
the first place, not permitted at tlrc time of commencement of project. Therefore, tle
actiuitg is not permissible and tlerefore tt shall be ctosed & demoltshed.

ii, Respective regulatory authorities shall issue directions under section 5 of the
Environment (Protection) Act, 1986 for such closure & demolition of the
project/ activity.
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form /coafiguratioa /features then the project shall be directed to be modifled so
that the proJect would be endtontr.errtaUy sustalEable.
vi. If, however, it is not considered appropriate to issue EC, the project sha]l be
directed to be demolished/ closed, If such proposal ls a case of expansion, the
project shall be directed to revert back to the extent of activity for which EC had
been granted earlier or to revett back to the extent of activity for which EC was
not required (as the case may be).

vii. Central Sectoral Expert Appraisal Committees or the State/Union Territory kvel
Expert Appraisal Committees, as the case may be, may insist upon public hearing to
be conducted for such categories of projects for which the EIA Notifrcation 2006, as
amended from time to time, requires the public hearing to be conducted.
viii. The project proponent will be required to submit a bank guarantee equivaletrt to
the amouat of ReEediatioa Plan and Natural & Community Resource
Augrrentatlon, Plaa with Central / th€ State Pollution Control Board (depending
oro whether lt ls appralsed at Mltrlstry or by SEIAAI. The quantification of such
liability will be recoramended by Expert Appraisal Committee and frnalized by
Regulatory Authority. The bank guarantee sha.ll be deposited prior to the grant of
environmental clearance ald will be released after successful lnplementatlon of
the Remcdiation plan atrd Natural & Commuaity Resource Auguentatioa Plan.

Note - The activities, as per above clauses, shall be undertaken simultaneously
wherever feasible. Environmental Clearaace, if granted, to such projects or activities,
aJter due appraisal of EIA/EMP report, shall be elfectlve only from the date of
lssuaacc of such clearaaee aud shall be subject to compliance of obligations towards
Damage Assessment, Remedial Plan & Community Augmentation Plan, etc. finalized
in each case.

12. Penalty provisions for Violation cases and applicationst

a. For new projects:

If,here operatloa has not commenced: l% of the total project cost incurred up
to the date of filing of application along with EIA/EMP report; [Ex: Rs.l lakh for
project cost of Rs. I Crl
'Slbere operatioas have commeaced without EC: 1olo oi the total project cost
incurred up to the date of filing of application along with EIA/EMP report PLUS
O.25Vo of the total tumover during the period of violation. [Ex: For Rs.l00 Cr
project cost and Rs.1O0 Cr total turnover, the penalty shall be Rs.l Cr + Rs.
0.25 Cr = Rs.1.25 Crl

I

Page 7 of 9
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b. For expansion pr.ojects:

12.1. Without prejudice to obligation as per (a) & {b} above, where the projbct or
activity is considered for appraisal as above & the project proponent fails to provide
required information or requisite documents or complete the requisite study for the
purpose of EIA/EMP reports or does not furnish such reports within such period, as
specified by the appraisa-l committee, without reasonable cause, it shall be inferred
that t}Ie project proponent is not serious enough and the project or activity shali be
directed to be demolished / closed.

2. The percentage rates, as above, sha11 be halved if the project proponent suo-moto
reports such vioiations. v,lthout such violations coming to the knowledge of the
Covernment either on in.quiry or complaint.

12.3. The pena.lty, as above, sha-Il be in addition to liability for carrying out vadous
remedial measures which sha-1l be worked out based on the damage assessment for
quanti&-ing the environlnental damage caused due to unauthorized project activity [as
per Step 3 enumerated trbove],

13. Identiication of Viotatioa cases:

With a view to protecting the environment and to expeditiously bring violators into
a regulatory regime so as to prevent & control environment damage caused by such
violation & to determine whether operation of such projects is permissible and to take
action stipulated under Section 15 of the Enrrironment (Protection) Act, 1986 for
contavention of tl:e provisions of the said Act, Rules, orders and directions, it is
expedient to also identify the cases of violation, examine and appraise such projects so

as to refrain them from causing further environmenta-l damage ald also to compensate
for causing damage to the environment.Therefore, in exercise of the por.vers conferred
under Section 5 of the Environment (Protection) Act, 1986, the Central Govemment
hereby directs that:-

State Pollution Corrtrol Boards & Union ?erritory Pollution Control Committees,
before gra-nt or renewal of Consents under Water(Prevention & Control of
Pollution) Act, 1974 & Air {Prevention& Control o{ Pollution} Act, 1981, shall
ensure that the project proponents applies for or possess valid Prior

Page 8 of9

i. Wbere operation / production with expanded capacity has not commenced:
1% of the project cost, attributable to the expansion, incurred up to the date of
liling oi application along with EIAIEMP report.

ii. Where operatloa/ production with expanded capaclty have commenced:
1olo of the project cost (attributable to the er'?ansion activity) incurred upto the
date of iiling of application along with EIAIEMP report PLUS 0.25% of t}le total
tumover (attributable to the expanded activitylcapacity) involved during the
period of violation.

t.

w
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Environmenta.l Clearance in terms of extant EIA Notification and shall not Srant
or renew CTO (Consent to Operate) unless Environment Clearance (if
applicable) has been obtained.
The Central Pollution Control Board, all State Pollution Control Boards and al1

Union Territory Poilution Control Committees shall identify cases of violation
under their respective jurisdiction, report such cases to the Ministry or
State/Union Territory l,evel Environmental Impact Assessment Authority, as
the case may be and also revoke CTO, if granted to the unit alter giving an
opportunity of being heard.
The Central Pollution Control Board, al1 State Pollution Control Boards and all
Union Territory Pollution Control Committees shall expeditiously examine the
references, received from public and other bodies, relating to violations and take
necessary steps as per [ii] above.

i4. This is issued with the approval of the Competent Authority.

t'
(Dr. Sujit Baj yee)

Joint Secretary (IA)

To

1. Chairperson/Member Secreta4r of Central Pollution Control Board

2. Chairperson/Member Secretaries of all the SEIAAs/SEACS

3. Chairman/Members of all the Expert Appraisal Committees

4. Chairma:r/Members of all the State Pollution Control Boards and Union
Territory Pollution Control Committees

Copy for information:

1. PS to Honble Minister for Environment, Forest and Climate Change

2- PS to Honble MoS for Environment, Forest and Climate Change

3. PPS to Secretar5,(EF&CC)

4. PPS to AS(RS) / AS (RA)/ AS (uD)/ JS(Jr) / JS (MP)/ JS (NPG)

5. AII the ofhcers of [A Ditision

6. Website of MotrF&CCIPARIVESH/ Guard file

Copy (by email) also forwarded to the Registrar, NGT, in compliance to instruction
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs. Chief Secretary,
Government of Maharashtra and ors.(order dated 24.05.2021l,.

a Y"
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VAStrEN
Date: 18th October 2022
Ref : Vascon Engineers Ltd/Koregaon Park / SEIAA/ Sr. No. 001

Member Secretary
State level Environmental Impact Assessment Authoraty (SEIAA),
Maharashtra
Room No. 217, Annex Building,
Mantra lay,
Mumbai- 40O O32

Sub: Enyironmental Clearance under EI.A Notification 2006- Category 8a
- Application under Office ltlemorandum Dated 7-7-2027 (F.No. 22-
2r/2O2O-IA.rrI) issued by lrinistry of Environment, ForesB and
Climate Change (HOEFCC).

Dear Madam,

We are havinga Residentialconstruction Project "Vascon Windermere" atFP
No.331 Sangamwadi, T.P. Scheme, North Main Road, Koregaon Park, Pune
411001. In this regard we submit as follows:

1. For this project, we have received the previous Environmental Clearence (EC)
vide no. SEAC.-2010/CR.669/1C.2 dated2}/Ol/2012 from SEIAA of
Ma ha rashtra.This EC was granted for Two Residential Towers, Club House
and One Commercial Building.

4. The total construction as of today is much belo$, theTotal Built Up Area
(BUA) permitted by the said EC.AS of today. Two residential Towers. Club
house and One'Bunglow is complete, Total BUA which is much below the
built up area permitted in previous EC. However, since the building

V
VAgCON ENGINEERS LTO.

Registered & Corporate OffrGG: Vascon Weimeld Chambe6. Behind Hotel Novotel, Odpoiite'Hyatt Hotel, Pune Nagar Road. Pune Maharashtra. hdta,.{llg14
Tel.: +91 20 3056 21001200/300, Fax +9! 20 3056 2600, Web: www,vascon.com

CIN: L70l 00PNl 986PLCl 75750

2. Two Residential Tower and a Club House have been completed exactly in
accordance with the configuration permitted by the said Environmental
Clearance.

3. However;later, we have changed the project design as per the market need
and instead of One Commercial Building, we have Proposed for Four
(4) Residential Bungalows.
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. Configuration is changed; we have voluntarily decided to apply for EC under
Violation category.

6. We have applied for the Environmental Clearance vide proposal no.
SIA/MH/MIS/236453/2O2I dated 2-11- 2021 and voluntarilv disclosed the
violationby execution of change of building configuration against the one
permitted in the earlier EC. This was voluntary disclosure of probable
violation, though the Environmental Impacts due to this change have been
positive and no negative impact is observed due to this change. The SEAC III
in its 135thmeeting dated 15.o2.2o22 has examined our case and referred to
SEIAA for verification of violation.

The SEIAA in its 24Thmeeting has heard our case wherein we have informed SEIAA that
we are voluntarily accepting the violation and will apply afresh under the said
office memorandum.

Therefore, weare herewith applying again under violation category in
accordance with the Office Memorandum Dated o7-o7-2o21 issued by
Minastry of Environment, Forests and Climate Change, New Delhi vide
no. F. No. 22-2ll2O2O.lA.III which prescribes Standard Operating
Procedure for ldentification and Handling of Violation cases under EIA
Notification 2OO6.This application is also supported by MoEFCC's Office
Memorandum dated 28-1-2022 (F.No. 22-2L/202O-IA.III (E 138949).

7. Accordingly, we have applied for the terms of reference (TOR) vide proposal
no. SIA,/lv1H/MIs/748o6/2O22 dated 5h Aptil 2022. We have received auto
generated TOR dated 06/04/2022.

Accordingly, we have prepared the Environmental Impact Assessment Report
(EIA) as per the TOR granted.

Enclosed please find our application form (in the format prescribed by the said
notification) along with requisite annexure. We hope you will find this in order
and request you to kindly process our application at your earliest.

Sincerely,
For Vascon Engineers Ltd.

)r
Authorised signatory

VAEEON ENEi INEERS LTO.
Registered & Corporate Ofice Vascon Weikffeld Chamb€rr Eehind Hotel Novotel, Opposite Hyatt Hotel, Pune Naga. Road, Pune Maharashtra, lndia,41 l0l4

Tel.: +9 ! 20 3056 2100/2001300, Fax +9) 20 3056 2600, Web: www.vascon.com
CIN: 1701 00PN I 986PLCl 75750

t

Thanking you,
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Minutes of 259ft Day I (Part C) meeting of SEIAA held on 19m April,2023

I Proposal Number

Name of Project
Expansion-Cum -Modcrn isation of Residential
Construction project at Koragao Park by Vascon
Engineers Ltd. (Violation Projecl)

Proiect category 8a (B2)
Type oflnstitution Private

5 Project Proponent

Name Vascon Engineers Ltd.
Registered
office
address

Vascon Weikfield Chambers, Opposite
Hotet Hyatt Regency, Pune-Nagar Road,
Viman Nagar Road, Pune4l i0l4

Contact
Number

9822705391

e-mail pranoti@vascon.com

Consultant

EMP Consultants: Sneha Hi-Tech Products,
Bangalore Pune as accredited consultants (vide
accreditation no.: NABET/EIA/2124/RA 0235 valid
till 15th February 2024) (The scope ofconsultancy is
limited only to preparation of Envirorumental
Managcment Plan in accordance with EIA
arnendment notifrcation dated 3rd March 2016)

Applied for Expansion Cum Modernisation

Details of previous EC
Previous EC vide no. SEAC-2010/CR.669|TC .2
D ate d20 I 0 I I 20 | 2 (Expired )

Location ofthe project FP No.33l Sangamwadi, T.P. Scheme, Nonh lvfain Road,
Koregaon Park, Pune-41 l00l

10. Lalitude arrd Longitude
Latitude : I 8"32' 19.5l "N
Lonsitude: 73"53' 44.68"8

11. Total Plot Area (m2) 19,19t.73
t2. Deductions (m2) 903.10

13. Net Plot area (m2) 18288.63

14. Proposed FSI arca (m2) 26400

15. 27 600

16. Total BUA (m2) 54000

17.
'I'BUA (m2) approved by
Planninq Authority till date

54000 SQM as per the sanction plan no. CCt2952/17 dzred
06t02t2018

Mernber Secretary

65

Item no. 32

!_pps!$.r SLA/MII/INTRAZ403183/2022 Iy@rs.igs!: EC
Subiect- Environmental Clearance for Expansion cum modemization of residential

construction project at FP No.33l Sangamwadi, T.P. Scheme, North Main Road, Koregaon

Park, Pune by IWs. Vascon Engineers Ltd.

Proiect Details-

Representative of PP was present during the meeting along with environmental consultant

IvI/s. Sneha Hi-Tech Products.

Brief information of the proposal is as below: .

SItuM H/lnfra2/403 183 12022

2.

3.

4.

6.

7.

8.

9.

Proposed Non FSI area (m2)

"lrM
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Minutes of 2596Day I (Part C) meeting of SEIAA held on l9dApril,2023

Source of water Pune Municipal Corporation

18. Ground coverage (sqrn I & % 7028 sqm and 36.62 o/,

19. Total Project Cost (Rs.) 193 Cr (Expansion Project CosF 20 Cr)

20.
CER as per MoEF& CC circular
dated 01/05/2018

Activiw
Cost
(Rs.) Duration

CER Activity will bc done as and if requircd as dircctcd by SEAC.

21.
Details of Building Configuration:
<Please use following legends: Floor: F , Parking: pL, Podium: Po, Stilt:St,
Lower Ground : LG, Upper Ground: UG, Ilasement: B, Shops: Sh>
Previous EC/Existing
Building Reason lor

Modilication
/ChangeBldg. Name

Configur
ation

Ht.
(-)

Bldg.
Name

Configur
ation

Ht.
(-)

2 Residential Buildings (Each

B+22 and Ht 69.8m)

Torver I B+22 69.8 Construction
ComplctedTowcr II B+22 69.8

I Commercial Brrilding

Villa I B+G+2 t 1.7

Changes due to
changed market
situation

Villa 2 B+G+2 1t .7

Villa 3 B+G+2 11.7

Villa 4 B+G+2 11.7

Club
flouse G+l 7.50 Club House 7.5

Construction
Completed

22 Total No. of Tenements T6tenements+4Villa

23 Watcr Budget Dry Season (CMD) Wet Season (CMD)

Fresh Watcr 36 Fresh Water 36

Recycled 43 Recvcled r8

HVAC 0 HVAC 0

Swimming pool 2 Swimming Pool 2

Flushing l8 Flushing 18

Total 't9 'I otal 54

Wastewater
generation

50
Wastewater
generation 50

24
Water Storage
Capacity for Firefighting /
UGT

UGT - Domestic water tank : 100 KL
Raw water tank : 30 KL
Fire water tank : 300 KLD
Treated waler Tank : 75 KLD

25

Member Secretary

bCt

.h\+

Location

Proposed Configuration

Gr-l

-**tt
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26 Rainwater Harvesting (RWH) Level of the
Ground Water

Summer- 11.50 m (Average)
Wintcr- 8.E4 m (Avcrage)
Monsooo- 6.17 m (Average)

Size and no
of RWH
tank(s) and
Quanritv:

NA as no tank is proposed

Quantity and
size of
recharge pits :

4 No. RWH pits (2.50 m X 2.50 m X
2.00 m)with 6" dia. 30 m to 60 m deep
bore well via I no. of 0.9 m dia. lm
deep de siltation pit & 2 No. RWH pits
(2.50 m X 2.50 m X 2.00 m)with 6" dia.
30 m to 60 m deep bore well via 2 no. of
0.9 m dia. lm deep de sillation pit with
O & G trap.

Details of
UGT tanks if
any:

As per point no. 24

27 Sewage and Waste water
Sewage
Generation
(CMD)

50 CMD

STP
technology

MI]I]R

Capacity of
STP (CMD) 60 cMt)

28
Solid Waste Management
during construction phase

Typ" Quantity Treatment / Disposal

Dry Waste 14 KG

Wet waste 32 Organic waste compost€r

Construction
waste

l o/o of raw
material

29.
Solid waste Management
during Operation phase Type Quantity Treatment / Disposal

f)ry Waste
Kg/day

80 Through authorized vendor

Wet waste
Kg/day

120 Organic waste composter

Hazardous
wastc

NN NA

Biomedical
waste

NA

E- waste
Kg/year

200 Through authorized vendor

STP sludge
Kg/day

23 Organic waste composter

30. Cree n Bcll 'I otal R(i area (rn2) 186t.15

Minutes of 259th Day t (Part C) meeting of SEIAA held on l9nApril,2023

ember Secretary ChMI,J

Through authorized vendor

For filling on same site

NA

u

F

F

67
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I)evelopment Existing trees on plot 78

Number of trees to be
planted

66

Nunrber oftrees to be cut 0

Number of trces to be
transplanted

0

Source ofpower supply MSEDCL

During Construclion Phase
(Demand Load)

45 KW

During Operation phase
(Connected load)

2379KW

During Operation phase

@emand load)
1134 KW

Transformer 630KVAX2Nos.

DG set 750KVAX2Nos.

Fuel Used Diescl

32 Details of Energy Savings Details Savings (units/ annum)

Common area lighting 79124

Parking area lighting 963 60

External area Iighting 41281

Buildings Solar PV system 60750

Solar Water Heater 53010

JJ
Environmental Managemenl
plan budget during
construction phase

Type Details Cost (lakhs)

Capital

Erosion control,
Site Safety,
Site Sanitation,
Disinfection &
Health check up,
Environmental
Monitoring

7.0
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O&Mcost

Erosion control
S ite Safety
Site Sanitation
Disinfection &
Health cbeck up
Environmenlal
Monitoring

34
Environmental Management
plan budget during
construction phase

Component Details
Capital

Cost
(Lakhs)

O&MCost
(Lakhs)

Network upto
final disposal
point

3.50 0.50

Sewage
Treatment

Installation of
STP

18.50 2.00

Water
treatment

Disinfection
treatment

RWH Bore holes and
pits 5.50

Swimming
pool

Construction
& F4uipment

40.00 5.00

Solid waste
owc

I\{achine
6.00 1.00

Hazardous
Waste

E waste

Green belt
development

Plantation of
trees and

Maintenance
86.5 0

Energy
Saving

Solar
Equipment

56.5 0 I .00

Environmenta
I Monitoring

Monitoring
and analysis
of air, water,
soil & noise

1.50 2.00

Disaster
Management

plan

Fire Fighting
System

610 Z5

35. Traffic Managcrnent Type
Required as

per DCR
Provid

ed
Area ol

parking (m2)

253 311 3 887. s

2-Wheeler t69 169

Bicycles 169 192.66

16 Details of Court cases/ No such cases till date

Minutes of 259rh Day 1 (Part C) meeting of SEIAA held on l9eApril,2023
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Storm Water

0.50

5.00

4-Wheeler

507

r69
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Minutes of 2591h Day I @art C) meeting of SEIAA held on l9thApril,2023

litigations w.r.t. the project and
proiect location if any

SEAC Deliberation -
PP stated that, the application is an expansion cum modemization in existing environmenlal

clearance. PP turther stated that, the Project is a residential project located in Koregaon Park,

Pune. PP infonned that, they have received previous EC vide no. SEAC-2010/CR.669/ TC .2

Dated20l01/2012 @xpired). PP further informed that, the project comprises of Tower I and

Tower II with B+22 building configuration, Villa 1, 2, 3, and 4 with B+G+2 building

configuration and I Club House with G+l building configuration.

PP stated that, they have received earlier EC vide letter dat€d Z0ll l20lz. PP further stated that

they have applied for the Environmental Clearance vide proposal no.

SIAA,IIVMIS/23645312021 dated 2-ll- 2021 and voluntarily disclosed the violation by

execution of change of building configuration against the one permitted in the earlier EC. PP

stated that, the SEAC III in its 1356 meeting dated 15.02.20?2 has examined the case and

referre-d to SEIAA for verification ofviolation. The SELAA in its 247th meeting has heard the

case wherein PP has informed SEIAA that they are voluntarily accepting the violation and

will apply afresh under the said office memorandum. SELAA MoM of 247ft Meeting is as

follow-
SEAC Deliberation -

It was submilted that earlier Environmental Clearance was obtained by PP 2fth jan

2012 for Total Built-up area of 42526.36 sq. Meter (Excluding parking) for 2 residential

Buildings with 8o residential rcnements and one commercial building. Application for

Amendment in EC was submitted on ecmpcb.in web portal on lst Aril 2019 for builrup
area of 54,139.29 sq.meter. The application was placed in 1l4th SEAC II meeting held

on 05th February 2021. During discussion the Committee noted that both PP and

Consultant were unable to explain the current state of construction canied out on the plot

vis-i-vis previous EC granted vide letter number SEAC-2010/CR.669/TC.2 dated

Z0l01l2O1Z. The Committee directed the Consultant to carry out videography on the plot

and report the current status of construction carried out along with relevant documents /
approvals issued by competent authority. PP withdrawn the application and resubmitted

the present application on parivesh portal on 02-ll-2021for Construction area 54000 Sq.

meters. Furrher ir was inf;fr;ArFaTsf monthifeiirpliance report submined to MoEF

Nagpur for the period June 2021 to December 2021. Ilowever visit of Regional office,

MoEFCC is awaited.

The case was discussed on the basis of the documents submitted and presentation

made by the proponent. All issues relating to cnvironment, including air, water, land, soil,

ecology, biodiversity and social aspects were examined. The proposal is appraised as

category 8(b) 82.

qoq
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Minutes of 2596 Day 1 (Part C) meeting of SEIAA held on 196 April,2023

During further deliberations it was observed that PP has constructed two Residential

Buildings with 76 tenements (Completed), however One Club House and I villa is under

construction in addition to 3 villas are proposed instead on one commercial Building
sanctioned in earlier Environmental Clearance granted in the Year 2012, PP has changed

the profile in comparison with earlier Environmental clearance granted which seems to be

a violation.

Recommendations of SEAC-

After deliberation. Committee decided to recommend the proposal for initiation of
necessary action.

Deliberation in SEIAA-
Proposal is an expansion of existing constuction project. Project has received earlier EC

vide EC vide no. SEAC-)010/CR.669/ TC .2 Dated 2ofilr2ln. SEIAC in its 140n

meeting refer the proposal for violation as PP has changed the profile in comparison with
earlier Environmental clearance.

The proposal was considered in 240th meeting of SEIAA and PP was absent for the

meeting.

Now, PP has voluntary 4ccepted the violation. SEIAA after deliberation decided to reject

the instant proposal and asked PP to apply under SOP issued by MoEF&CC for violation

cases within one month. SEIAA further directed SEIIIA Cell to communicate with MPCB

regarding initiation of action u/s 15 of Environment Protection Act, 1986 for violation of
ELA Notificalion, 2006.

SEIAA Decision-
SEIAA after deliberation decided to reject the proposal.

According, PP has submitted the new application under violation category on 05-04-2022

vide application SIA"/MryMIS/480612022- PP stated that, they have received Auto

granted Terms of Reference vidi letter dated 06-04-2022. PP further stated that, they have

submitted EC application under violation category vide Proposal no.

SIA,TMH/Infra2/40318312022 (Voluntary Disclosure) on 19-10-2022 for total built up area

54,000.00 Sq.mt

SEAC-3 appraises the proposal as per Circular dared 22.08.2022. The case was discussed

on the basis of the documents submitted and presentation made by the proponent. All
issues relating to environment, including air, water, land, soil, ecolog-v, biodiversity and

social aspects were examined. The proposal is appraise d as category 8(a) 81.

SN Details

Previous EC -
SEAC-

2010tcR.669nC.2
dated 02 January

z0t2

Total After
Expansion

Remark

I

FP No,33 I Sangamwadi TP Scheme, North
Main Road,

Koregaon Park, Pune 411001
No Changc

.4.rk-
Me-m-ber Secretary
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Damage assessment report speciSing activities contributing to the environmental damage and

degradation noted ftom the report and deliberated in detail during the meeting.

Damage costing as per MoEF OM - SOP on handling Violation cas€s, daled 07.A7 .?021

Sr.
No.

Amount in INR

Total proiect cost incurred up to the Project cost ol area under

fu-

2 Project Proponent Vascon Engineers Ltd. No Chanse

Plot area (sqnl) r 9,19 r.63 No change

26,702.14 (-) 302.14

t5,824.22 27.600.00

6

54,000
(Including
Parking)

Parking area
:t2,102.52

7
Building
Configuration

2 Residential
Buildings

TowerI-B*22 No change
(Buildings completed)Tower II -- B +22

1 Commercial
Building

4 Villas - B't G+2
I Commercial building
replaced with 4 V;llas

Club House- G +1 Club House -G+l No change
(Completed)

Plinth Area (sqm) 8318 7028 (-) 1290

9 Tenements 80 No change

l0 Estimated
Population

Residential:665
Commercial:661

Residential;400 Residential: (-) 265

11. Parking area (sqm) 19,093 )2,t02.52
(-) 6990.48 (2 parking

levels omitted)
No. ofcar 418 3ll (-) 107

13. No. of Two lr,heeler 169 (-) 681

14. No. ofcycles 319 t69 (-) 1s0

Fresh Water (KLD) 73 36 c) 37

t6. Wet waste (kg/dat') 200 t20 o80
t7. Dry Waste (ks/day) 166 c) 86

t8. Connected Load 1750 KW 2379 KW (+) 629 KW
19. No. of Transformr;r 630 KVA X 2
20. No. of DG Sets 630 KVA X 3 750 KVA X 2 (-) 390 KVA
2t. Landscape area 3l5l sqm 4147 sqm (+) 996 sqm

22 No. of new Trees 5 (+) 29
2l EMP - Capital cost I .85 Cr 2.1 8 Cr (+) 0.33 Cr
24. EMP-O&Mcosr 7.05 lakhs 17.00 lakhs (+) 9.95 lakhs

Member Secretary

72

3.

4. FSI area (sqm) 26,400.00

5. Non FSI (sqm)

Built up area (sqm)
42,526.63

(Excluding Parking)
Parking area 19,093

Parking area reduced
(-) 6990.48

8.

76 + 4 Villas

12.

850

15.

80

630 KVA X 3

t44

Minutes of 259ft Day I (Part C) meeting of SEIAA held on 19'iApril,2023
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Minutes of 259d Day 1 (Part C) meeting of SEIAA held on l9uApri1,2023

Description of Activities Completed at Site

h,lL-

date of filing ofthe application 4,50.00.000 violation

ll Cost of remedial measues as per
damage assessment

Rs.
20,75,000

Cost Derivcd from
following table

C lYo of A Rs.
4,50,000

D
Total project rumover during the
period ofviolation

0

E.
0.25% of the total tumover duing
the period ofviolation 0

F Totsl Penalty B+C+Fl,
Rs.
25,25,000

G

The amount shall be halved if PP
reports such violation without
coming to the knowledge of the
Government

As per MoEF OM - SOP
on handling Violation
cases, dated 07 ,07.2021
The percentage rates, as

above, shall be halved if the
PP Suo-molo reports such
violations without such
violation coming to the
knowledge ofthe
Govemment either on
inquiry or complaint

Attributes Scope of
saving on
account of

environmental
protcction
measures

EMP cost References

Recurring cost,

per day (Rs.)

Non-recurring cost

(Rs.)

Air
Pollution

Water
requirement
for sprinkling
(KL/day):

Cost of I KL
water (Rs):

The cosl of Water Tankers
has been refened lrom in
corcullalion with Pune

Munic ipa I Corpn r at io n -

Rs. 88.2 / KL

Water A, Cost of water requirement

Member Secretary

73

- a\r-l
0hairm{n

Rs.
12,62,500

Cost of I KL water
(Rs):Rs.88.2

Total cost of sprinkling of
water for bungalow
construction is Rs. 3.92.490
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Pollution a).

Construction
phase:

No. of labours :
25

Recurring cost
for water
consumption

: No. of labours

x water
requirement per

day x rate of
water

= 25 labours x
45lpcd x Rs.

5.5/1000 = Rs.
6.18 /day

[Rate of drinking
water @Rs. 5.5/
m3l

I . Water required for
construction is lf,[
/m2

2. Violation
Construction area 1
1096.64 m2

3. Total Water
required during
construction =
2193.28 kl

4. 2193.28 x *"",--
Rs. 1,93,447.30

5. Source: Tanker
Water

The woter tariff domestic
ler rate has been

idered in
nsultation of Pune

icipal Corporation -

nstruction has been

idered from a
arch paper lilletl

"Assessment of water
source consumption in

ui I ding constru c ti on in
t1 "' lts. 2I{L / Sq.m

No unit occupied

Attributes Scope of P cost
vrng on

urring cost,ccount of on-recurring cost

vtrontnenr:a per day (Rs.) (Rs.)
rotection
eas urcs

References

Water
Pollution

B, Cost of sewage treatment, reuse & disposal:

").Construction
phase

l) No. of labours = 25
2) Approximate Cost

of sewage treatment
in MBBR STP =
Rs. 9.13/m3lday

3) Sewage generation
: 25x45x0.9/ 1000

= 1.01
m3/day

4) Cost of treatment
per day

= (2)x(3) = 9.13 x l.0l
=Rs. 9. 22lday

The cost of set'age treatment
in MBBR STP per day has
been calculated cons i dering
STP Copacity and O&M
Cosr - Xs. 9.13hi/day

b). Operation
phase:

No unit occupied

C. Quantity of
water purnped

No groundwater was
encountered during

Minutes of 259h Day I (Part C) meeting of SEIAA held on l9bApril,2023
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b). Operation
phase:
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out during
cxcavation
and a

lumpsum cost
of Rs. 50 per

cum for such

unauthorized
water
extraction and

disposal

excavation.

. Ground water level:

InSummer-ll.5m
In Winter - 8.84m

In Monsoon - 6.17m

. Foundation
maximum depth:

For Bungalow - 2.06 m

Existing Towers - 2-4 m

D. cost of
construction&
maintenance
of recharge
well

Total no. of
recharge pits: 06

Sizes of recharge
pits:2.50mX2.50
mX2.0m
All pits are
completed (for total
project)

Total Cost of
maintenance from
29.12.20181o
19.10.22 = 3.8 years

= 3.8 x 50,000 = Rs.
I,60,000

The cost of mainlenance of
Recharge Pits has been
considered from O&M Cost
- Rs. 50,000 / year

Attribule.s pe of saving on account cosl
environmental

rotection measures u rring cost, on-recurring cost

per day (Rs.) )

References

Soil
environment

In case of
demolition has

carried out the
cost of
demolition wasle

management
plan needs to be

discussed and

finalized as non-
recurring cost.

NA

In case there is
some hazardous
waste like
asbestos or the

site is located on

NA

75
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Minutes of 259s Day I (Part C) meeting of SEIAA held on l9hApril,2023

industrial area

where hazardous

chemical or
waste was

handled, the cost

based on due

diligence ofthe
project site, as

given by
consultants. (the

report must
include soil
analysis, water
analysis, MPCB
consent copies,

manifest of

HW if any). This
requires critical
examination
from SPCB.

Cost of
preservation of
top soil &
excavated earth
to be considered.

[Area (m2) x
depth (m)x sp.

Gravity (kg/m3)
x cost per MT
Gs.)l

[,4anagment Plan - ExcavsJiol]

Details.odfTopsoil used for Landscapine - 2500

rs\ ana.shi

M anagmentPiao-Exca-vatloo Dgtails.pdl

The soil
preseryation

rale has been

considered

from the

document
"Mahalma

Gandhi
Rastriya
Gramin
Rozgar Hami
Yojona" The

document is
volidfrom l"t
April 2022 -
Rs. 13.52ht1

u cope of
ng on
unt of

ironnr cn(al
protcction
measu rcs

EMP cost crcnccs

Recurring
c()st,
per day
(Rs.)

Non-recurring cost
(Rs)

tu
Member Secrelary

76

Nf1
Chaiimhn

2)c :\users\archanasfu ke\Dolunloads\Dcblis

Managment Plan - Excavation Details.pdffotal

excavated quantiw - 23.084.05 ml

Rate of soil preservation: Rs. 43.52lm3

Total Cost = 23,084.05 x 43.52:
Rs.10,04,617.85
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Noise
and
Vibration

For damage
due to noise
pollution &
vibration, the
cost of
barricades
around the
project site
should be
considered.

[perimeter (m)
x height of rhe

barrieade(m) x
cost of the
sheet)

Barricading was done during construction
Cost ofbanicadine = Rs 196042.7 per

runninq km
Perimeter - 0.535 km
Total cost : 0.535 x 196042.7
Total Cost = Rs.1,84,882.85 Rate - From
ssR 2021 - 22
Pgl29

The Cost of
Barricading has
been takenfrom
State Schedule
Rates SSR 2021
-22 from ltem
No. 23.0j, Page
No. 129
Basic Rale Rs.
85,E03 ,
Rs.

90,093.1s/MT,
Rs. 1,96,042.69 /
KM

Green
Belt

In case of any
tree cutting
without EC
cost of Rs.
100001per
tree apart
from any
statutory
action for
such tree
cutting if any,

Cost of
compensatory
tree plantation
(5 trees for
each tree cut)

Proposed no oftrees: 144 Nos.
Trees on site: 97 Nos. (As per Tree
Survival Report)
Remaining trees yet to be planted: 47 Nos.

um Cost of lin

I Preservation Rate & Tree Sapling

Rate.odfRs-200

Total cost of saplings : 47 x 200 = Rs.
9400
2. Cost oflabour for Pits:

Pits dug per day: l0 no.
Cost oflabour for disgins Dits: Rs

756lday
Total (256 x 47lll) =Rs. 1203.20

3.Cost oflabow for plantation: (10

days):( l0 x256): Rs. 2560
Total (l+2+3) : trls. 13,163.20

Labour rqtes hqs
been considered

from the gazette
of India circular
under Gramin
Vikos Mantralay
- Rs. 256/ day

Tree sapling
rale a has been
consideredfrom
Krishi
Aalulaalay -
Mahorashtra
circular
published in
2021 - Rs. 200 /
Tree (maximum
has been
considered)

Attributes Scope of saving on
account of
environmental
protection measures

EMP cost

Recurring
cost,
per day
(Rs.)

Non-recurring cost
(Rs.)

RH/OHS Cost of-workers
benefit to be
considered in view
of Building and
Other Construction

Labour Welfare ce ss paid to the
concerned authority.

@
Merhber Secretary
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Cost ol'
planting &
maintaining
trees (|Jumber
of trees as per
the bye- laws)

References
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Workers' Welfare
Cess Act, 1996

A. cost ofhealth
check-up of
workers:
B. cost of safety
measures
including PPEs:

Cost ofPPE and Health check-up

Safety Harness: Rs. I 000
Helmet: Rs. 210
Shoes: Rs. 400
Goggles: Rs. 100
Safety Gloves: Rs. 470
Masks and ear plugs: Rs. 100
First aid Kits: Rs. 200
Toral Rs. 2480
Health Check-up once a vear: Rs.
1500

labours = 25 x (24E0+1500) x I = Rs.
99,500

Cost of PPE has
been calculoted
considering the
requiremenls
such as Safety
Harness:
R:.1000,
Helmet: P.s.210,
Shoes: Rs. 400,
Goggles: Rs.

100, Safery
Gloves: Rs. 470,
L[asks and eor
plugs: Rs. )00
and First aid
Kits: Rs. 200 -
Rs. 2480 / PPE
Krt

The Cost of
Health check-up
for labour has
been considered
as per the.full
body check-up
olans available
in the diagnostic
centres - Rs.

I 500 / Labour

Total Rs.20,.18,101.20

Minutes of 259m Day I (Part C) meeting of SEIAA held on 19mApril,2023

Calculation of cost of Remedietion and Natural and Community Resource

Augmentation Plan

Sr
no.

Description l)eta ils Amount

A. Assessment of Environment
Damages

I Recurring Cost Cost arrived from above table per
day X number of days in violation
(1717)

a+b+c+d :
Rs. 26,443

Member Secretary
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Construction Phase
a) Water Consumption
Cost anived from Table above for
\vat€r consumption per day = Rs
6.1 8/day
Total Cost: 6.18 x l717 = Rs.
10,612
b) Sewage generation
Period ofviolation: 1717 days
Cost arrived from Table above for
sewage treatrnent per day = P". 9.r,
/day
Total cost =9.22 x l7l7 = Rs. 15,831

Operational phase
c) Water consumption - No unit
occupied
d) Sewage Generation - No unit
occupied

2 Non-recurring cost Cost as arrived from above table
above

Rs. 20.48 Lakh

Sub Total (1+2 above) Total 1+2 = 20.49 + 0.27 : Rs.
20.75 Lzkh

Rs. 20.75 Lakh

Minutes of 259m Day I (Part C) meeting of SEIAA held on l9thApril,2023

It is noted that,
. As p€r the Ofiice Memorandum issued by Ministry of Environment Forest and Climate

Change vide orders no F.No-22-21|2020-IA.III Dated 7rh July 2021, The penalty cost is

arrived at Rs. 25.25 Lal*t
. As per format given in SEIAA Circular, the Damage Assessment value is anived at Rs.

20.75 Lakh
After deliberation, Committee decided to recommend the proposal for Environmental

Clearance to SEIAA for further needful subject to conditions that-

l. PP to explore to increase the solar energy savirg.

2. PP to obtain revalidated the water NoC.

3. PP to submit the MoD NoC or CCZM map showing its non-requirement.

4. PP to provide minimum 309/o of total parking arrangement with electric charging facility

by providing charging poins at suitable places. PP to ensure that this should be provided

in AC/DC combination.

5. PP to ensure that, the water proposed to use for construction phase should not be drinking

water. They can use recycled water or tanker water for proposed construction.

_w
Membcr Sccrctary

79

)sN/

Recommendations of SDAC-

After deliberation, Commiftee decided to recommend the proposal for Environmental

Clearance to SEIAA for further needful subjc.ct to conditions that-
I . PP to explore to increase the solar energy saving.

2. PP to obtain revalidated the water NoC.
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3. PP to submit the MoD NoC or CCZM map showing its non-requirement.

4. PP to provide minimum 30% of total parking arrangement with electric charging facility

by providing charging poinls at suitable places. PP to ensute that this should be provided

in AC/DC combination.

5. PP to ensure that, the water proposed to use lbr construction phase should not be drinking

water. They can use recycled water or tanker water for proposed construction.

l)elibcralion in SEIAA-
Proposal is an application under MoEI&CC OM dated 0'1.07.2021 as a violation proposal.

Proposal was considered by SEAC-3 in its l59d' meeting and recommended for grant of
Environment Clcarance under violation category for total plot area of 19,191.73 m2, FSI area

of26400 m2, Non FSI area of 27600 m2 and rotal BUA of 54000 m2.

SEAC recommended the proposal for grant of Environment Clearance under violation category

as per MoEF&CC OM dated 07.07.2021 with damage assessment value of Rs. 20.75 lakls and

Penalty amount ofRs. 25.25 lakhs

Pioposal was then considered by SEIAA in its 2566 meeting and defened as PP has not

submitted the damage assessment value as per approach paper i.e. minimum amount of 1.00

Crore. Now, PP submitted the revised damage assessment value of 1.00 Crore. SEAC has also

revised their MOM rvith damage assessment value of 1.00 crore.

The authority noted the revised ecological damage assessment and the economic benefits

accruing as a result of the violation and also the penalty amount as appraised by SEAC.

Authority also noted the conesponding Environment Managemeff Plan revised by PP costing

Rs.1.00 crore taking into consideration the remediation plan and Natwal and Community

Resource augmentation Plan. The Aulhority accepted the recommendations of the SEAC and

decided to grant Environment Clearance subject to submission of Bank Guarantee ofRs. 1.00

crore towards effective implementation of remediation plan and Natural and Community

Resource augmentation Plan and submission ofpenalty ofRs. 25.25 lakhs.

At the outset, SEIAA asked PP whether they are in receip of Certified Compliance Report

(CCR) as mandated by MoEF&CC Office Memorandum dated 26.09.2022. PP submitted that,

they have obtained the same dated,20.02.223, SEIAA noted the same and asked PP to strictly

comply with the points raised in the Ceaified Compliance Report (CCR) dated 20.02.2023.

Further, SEIAA also directed SEIAA cell to confirm with Maharashtra Pollution Control Board

whether action has been initiated against the PP under the Section 15 (read with Section 19) of
Environment (Protection) Act, 1986.

, y'emeafter detiberation decided to grant EC for - FSI t6338.16m2, Non FSI-276 61.84 nA,
v TotatBUA-S4000.00 m2. @lanapproval No.CCl2952l17,dated-06.022018).

SEIAA after dcliberation decided to grant Environment Clearance subject to compliance of
following conditions-

I . PP to submit Bank Guarantee of Rs. 1.00 onrre towards effective implementation of
remediation plan and Natural and Community Resource augmcntation Plan. PP to

implement remediation plan and Natural and Community Resouce augmentation Plan

80
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Minutes of 259th Day I (Part C) meeling of SEIAA held on l gth April,2023

r,rithin 6 months liom grant ol this Environment Clearance. PP also to submit penalty ol
Rs. 25.25 lakhs.

2. Maharashtra Pollution Control Board to ensure that, action has been initiated against the

PP under the Section l5 (read with Section l9) of Environment (Protection) Act, 1986 tbr

violation provisions of EIA notification, 2006.

3. PP to keep open space unpaved so as to ensure permeabiliry of water. However, whenever

paving is deemed necessary, PP to provide grass pavers ol suitable types & strength to

increase the water permeable area as well as to allow effective fire tender movement.

4. PP to achieve at least 57o oftotal energy requirement tiom solar/olher renewable sources.

5. PP Shall comply with Standard EC conditions mcntioned in the Office Memorandum

issued by MoEF& CC vide F.No.22 -3412018-lA.1ll dt.04.01.2019.

6. SEIAA after deliberation decided to gant EC for - FSI -26338.16 m2, Non FSI-27661.84

m2, Total BUA-54000.00 m2. (Plan approval No.CCl2952/17, dated-06.02.2018)

SEIAA Decision-

SEIAA after deliberation decided to grant Environment Clearance.

lvlcmber Secretary
81
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Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), MAHARASHTRA)

To,

The Managing Director
I\iIlS VASCON ENGINEERS LTD.

Vascon Weikfield Chambers, opposite Hyatt Hotel Regency, Pune Nager
Road, Viman Nager road Pune 4 411014

Subject: Grant of Environmental Clearance (EC)to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/[/adam,
This is in reference to your a for Environmental Clearance (EC)

in respect of proj ect
SIA/MH/INFRA2/40318 3t20

submi A vid e proposal number
2. The particulars of the

environmental clea ra nce are as be low

1.

2.

3.

4.

5.

6.

EC ldentification No.

File No.

Project Type
Category
ProjecuActivity inc
Schedule No.

Name of Project

85370

40318312022

ction projects

modernization of
struction

Park by M/s
p

olation Category)

Oect at
ascon Engineers

2.(

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

7. Name of Company/Organization
8. Location of Proiect
9. TOR Date

Date: 0910212024

M/S VASCON ENGINEERS LTD

MAHARASHTRA

N/A

(e-signed)
Pravin C. Darade , LA.S.

Member Secretary
SEIAA . (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.P/ease quote identification
number in all future correspondence.

This is a computer generated cover page.

EC ldentification No. - EC248038N,,1H185370 File No. - SlAJi,,lH/lNFRA2I4031A3I2O22 Date of lssue EC - 0910212024 Page 1 of 13
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STATE LEYEL ENVIRONMENT IMPACT ASSESSMf,NT AUTHORJTY

No. SIA./Mtlfl NFR \2 I 403 I 83 I 2022
Environment & Climate

Change Department

Room No. 217,2"d Floor,
Mantralaya, Mumbai- 400032.

To

l//s. Vascon Engineers Ltd.,
FP No.33l Sangamwadi, T.P. Scheme,

North Main Road, Koregaon Park, Pune.

Subject Environmental Clearance for Expansion cum modemization of
residential construction project at FP No.33 I Sangamwadi, T.P. Scheme,

North Main Road, Koregaon Park, Pune by M/s. Vascon Engineers Ltd.

Reference : Application no. SIAA.{H/INFRA2 /40318312022

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its l59t meeting under screening category 8 (a) 82 as

per EIA Notification, 2006 under violation category as per MoEF&CC OM dated 07.07.2021 and

recommend to SEIAA. Proposal then considered in 259th (Day-l) meeting of State Level
Environment Impact Assessment Authority (SEIAA).
2. Brief Information ofthe project submitted by you is as below:-

Proposal Number S I A/MHi Infra2/403 I 83 / 2022

2 Name of Project
Expansion-Cum -Modernisation of Residential
Construction project at Koragao Park by Vascon
Engineers Ltd. (Violation Project)

J Proiect category 8a (B2)
4 Type of institution Private

5 Project Proponent

Name Vascon Engineers Ltd.
Registered
office
address

Vascon Weikfield Chambers, Opposite
Hotel Hyatt Regency, Pune-Nagar Road,
Vrnan Nagar Road. Pune-4 I l0l4

Contact
Number

9822206391

e-mail pranoti@vascon.com

Consultant

EMP Consultants: Sneha Hi-Tech Products,
Bangalore Pune as accredited consultants (vide
accreditation no. : NABET/EIA /2124/RA 0235 v alid
till l5th February 2024) (The scope ofconsultancy is
limited only to preparation of Environmental
Management Plan in accordance with EIA
amendment notification dated 3rd March 2016)

7 Applied for Expansion Cum Modernisation

Details of prcvious EC
Prcvious EC vide no. SEAC-2010/CR.669|TC .2
D ared2.Q / 0 \l 20 12 @1p ired)

EC ldentification No. - EC24B038MH185370 Fale No. - S|A,,/MH/|N FRAel4O3183l2O22 Date of tssue EC - O9/OZ2O24 page2of .13
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Location ofthe project FP No.33l Sangamwadi, T.P. Scheme, North Main Road,
Koregaon Park, Pune-4l 1001

10. Latitude and Longitude
Latitude : 18"32'19.51'N
Longitude: 7 3" 53' 44.68'E

11. Total Plot Area (m2) 19,19t.73
't2. Deductions (m2) 903.10

13. Net Plot area (m2) 18288.63

14. Proposed FSI area (m2) 26400

15. 27600

16. Total BUA (m2) 54000

17.
TBUA (m2) approved by
Planning Authority till date

54000 SQM as per the sanction plan no- CCl2952ll7 dated
06102120t8

18. Ground coverage (sqm) & % 7028 sqm and 36.62 %o

Total Project Cost (Rs.) 193 Cr @xpansion Project CosF 20 Cr)

CER as per MoEF& CC circular
dated 0l/05/2018

Activity Location
Cost
(Rs.)

Duration

CERActivity will be done as and if required as directed by SEAC.

2t.
Details of Building Configuration:
<Please use following legends: Floor = F , Parking - Pk, Podium: Po. Stilt =St,
Lower Ground : LG, Upper Ground : UG, Basement : B, Shops : Sh>
Previous EC/Existing
Buildine Proposed Configuration Reason lbr

Modification
/ChangeBldg. Name Configur

atlon
Ht.
(m)

Bldg.
Name

Configur
ation

Ht.
(m)

2 Residential Buildings @ach
B+22 and Ht 69.8m)

Tower I Construction
CompletedTower II B+22 69.8

I Commercial Building

Villa I tt.7

Changes due to
changed market
situation

Yllla 2 tr.7

Villa 3 B+Gi.2 tl.7

B+G+2 tt.7
CIub

House
7.50 Club House G+l 7.5

Construction
Completed

22 Total No. of Tenements T6tenements+4Villa

23 Water Budget Dry Season (CMD) Wet Season (CMD)

Fresh Water 36 Fresh Water 36

Recvcled 43 Recvcled l8

HVAC 0 I{VAC 0

Swimming pool 2 2

EC ldentification No. - EC24B038MH185370 File No. - Sll'i MH/|NFRA2I40318312O22 Date of lssue EC - 09/02/2024 Page 3 of '13
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Proposed Non FSI area (m2)

19.

20.

B+22 69.8

B+GI2

B+Cr+2

Mlla4

G+l

Swimming Pool

F

I
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I8 Flushing t8

Total 79 Total 54

Wastewater
generation 50

Wastewater
generation 50

24
Water Storage
Capacity for Firefighting /
UGT

UGT - Domestic water tank : 100 KL
Raw water tank : 30 KL
Fire water tank : 300 KLD
Treated water Tank : 75 KLD

25 Source of water Pune Municipal Corporation

26 Rainwater Harvesting (RWI t) Level of the
Ground Water

Summer- I1.50 m (Average)
Winter- 8.84 m (Average)
Monsoorr 6. l7 m (Average)

Size and no
of RWH
tank(s) and
Quantity:

NA as no tank is proposed

Quantity and
size of
recharge pits:

4 No. RWH pits (2.50 m X 2.50 m X
2.00 m)with 6" dia. 30 m to 60 m deep
bore well via I no. of 0.9 m dia. I m
deep de siltation pit & 2 No. RWH pits
(2.50 m X 2.50 m X 2.00 m)wift 6" dia.
30 m to 60 m deep bore well via 2 no. of
0.9 m dia. lm deep de siltation pit with
O & G trap.

Details of
UGT tanks if
any:

As per point no. 24

27 Sewage and Waste water
Sewage
Generation
(CMD)

50 CMD

STP
technology

MBBR

Capacity of
STP(CMD)

60 CMD

Solid Waste Management
during construction phase Type Quantity Treatment / Disposal

Dry Waste I4 KG Through authorized vendor

Wet waste 32 Organic waste composter

Construction
waste

For filling on same site

29.
Solid waste Management
during Operation phase rype Quantity Treatment / Disposal

Dry Waste
Kglday

80 Through authorized vendor

Wet waste
Ks/day

120 O€anic waste composter

EC ldentification No. - EC24B038MH 185370 File No. - SIA/MH/|NFRAQ1403183I2022 Date oflssue EC - 0910212024 Page4of13
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Hazardous
waste

NA NA

Biomedical
waste

NA NA

E- waste
Kg/year

200 Through authorized vendor

STP sludge
Kelday

23

30.
Green Belt
Development

Total RG area (m2) 186 t.l5

Existing trees on plot 78

Number of trees to be
planted 66

Number of trees to be cut 0

Number of trees to be
transplanted

31. Power requirement Source ofpower supply MSEDCL

During Construction Phase
(Demand Load)

45 KW

During Operation phase
(Connected load)

2379 KW

I t34 KW

Transformer 630KVAX2Nos.

DG set 750KVAX2Nos.

Fuel Used Diesel

32. Details of Enerry Savings Details Savings (units/ annum)

Common area lighting 79124

Parking area lighting 96360

Extemal area lighting 4t 281

Buildings Solar PV system 60750

Solar Water Heater 53010

Env ironmental Management Type Details

Ec ldentificataon No. - EC24B038MH 185370 File No. - SIA,/MH/IN FRAel4o3183l2o22 Date of tssue Ec - ogtoz2o24 page5of .t3
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0

During Operation phase
(Demand load)
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plan budget during
construction phase

Capital

Erosion control,
Site Safety,
Site Sanitation,
Disinfection &
Health check up,
Environmental
Monitoring

7.0

O&Mcost

Erosion control
Site Safety
Site Sanitation
Disinfection &
Health check up
Environmental
Monitoring

1.0

34
Environmental Management
plan budget during
construction phase

Component Details
Capital

Cost
(Lakhs)

O&MCost
(Lakhs)

Storm Water
Network upto
final disposal
point

3.50 0.50

Sewage
Treatment

Installation of
STP

18.50

Water
treatment

Disinfection
treatment

RWH
Bore holes and
pits 5.50 0.50

Swimming
pool

Conskuction
& Equipment

40.00 5.00

Solid waste
owc

Machine
6.00 r.00

Hazardous
Waste

Green belt
development

Plantation of
trees and

Maintenance
86.50 5.00

Energy
Saving

Solar
Equipment

56.50

Environmenta
I Monitoring

Monitoring
and analysis
of aiq water,
soil & noise

1.50 2.00

Disaster
Management

plan

Fire Fighting
System

610 25

35. Traffic Management Typ.
Required as

per DCR
Provid

ed
Area of

parking (mr)

4-Wheeler 253 3il 3887.5

EC ldentification No. - EC248038MH185370 File No. - SII'/MHi 1NFRA2140318312022 Date of lssue EC - 09/022024 Page 6 of '13
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2-Wheeler 169 169 507

Bicycles 169 r69 192.66

Details of Court cases/
litigations w.r.t. the project and
project location if any

The proposal is appraised as category 8(a) Bl.

SN Details

Previous f,C -
SEAC-

2010/cR.669/TC.2
dated 02 January

20t2

Total After
Expansion

I Site address
FP No.331 Sangamwadi TP Scheme, North

Main Road,
Koregaon Park, Pune 411001

No Change

2 Vascon Engineers Ltd. No Change

Plot area (sqm) 19,191.63 No change

4 FSI area (sqm) 26,702.t4 26,400.00 (-) 302.14

Non FSI (sqm) 15,824.22 27,600.00

6 Built up area (sqm)
42,526.63

(Excluding Parking)
Parking area 19,093

54,000
(Including
Parking)

Parking area
:12,102.52

Parking area reduced
(-) 6ee0.48

7
Building
Configuration

2 Residential
Buildings

TowerI-B+22 No change

@uildings completed)Towerll-B+22
I Commercial

Buildine
4 Villas - B+G+2

I Commercial building
replaced with 4 Vitlas

Club House- G +l Club House -Grl No change
(Completed)

8 83t8 7028 (-) t2e0

9 Tenements 80 76 + 4 Villas No change

10.
Estimated
Population

Residential:665
Commercial: 661

Residential: 400 Residential: (-) 265

ll. Parking area (sqm) 19,093 t2,t02.52 O 6990.48 (2 parking
levels omitted)

12. No. of car 3ll (-) 107

No. ofTwo wheeler 850 169 (-) 681

14. No. ofcycles t69 (-) 150

15. Fresh Water (KLD) 36 G) 37

16. Wet waste (ks/day) 200 t20 G) 80

17. Dry Waste (ks/day) 166 80 c) 86

t8 Corurected Load 1750 KW 2379KW (+) 629 KW

EC ldentification No. - EC24B038MH185370 File No. - SIAJMH/INFRAZ4O3I83/2022 Date of tssue EC - OgtOZ2O24 page7of13
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Remark

Project Proponent

3.

5.

Plinth Area (sqm)

4t8
13.

319

73
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19. No. of Transformer 630 KVA X 3 630 KVA X 2
20. No. of DG Ses 630 KVA X 3 750 KVA X 2 G) 390 KVA
2T Landscape area 315l sqm 4147 sqm (+) 996 sqm

22. No. ofnew Trees ll5 144 (+)29
23. EMP - Capital cost 1.85 Cr 2. l8 Cr (+) 0.33 Cr
24 EMP-O&Mcost 7.05 lakhs 17.00 lakhs (+) 9.95 lakhs

3. Proposal is an application under MoEF&CC OM dated 07.07.2021 as a violation
proposal. Proposal has been considered by SEIAA in its 259d (Day-l) meeting and decided to

accord Environment Clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to submission of Bank Guarantee ofRs. 1.00 crore and

penalty ofRs.25.25 lakhs. Now, PP submitted the Bank Guarantee of Rs. 1.00 crore and penalty

of Rs. 25.25 lakhs to Maharashtra Pollution Control Board on 30.11.2023 and 05.01.2024

respectively. SEIAA decided to grant Environment Clearance 0o the project subject to implantation

of following terms and conditioos-

Specific Conditions:
A. SEAC Conditions-

1- PP to explore to increase the solar energy saving.

2. PP to obtain revalidated the water NoC.

3. PP to submit the MoD NoC or CCZM map showing its non-requircment.

4. PP to provide minimum 30% of total parking arrangement with electric charging

facility by providing charging points at suitable places. PP to ensure that this should be

provided in AC/DC combination.

5. PP to ensure tha! the water proposed to use for construction phase should not be

drinking water. They can use recycled water or tanker water for proposed construction.

B.Elalconlli!@
l. PP to submit Bank Guarantee of Rs. 1.00 crore towards effectiye implementation of

remediation plan and Natural and Community Resource augrnentation Plan. PP to

implement remediation plan and Natural and Community Resource augmentation Plan

within 6 months from grant ofthis Environment Clearance. PP also to submit penalty

ofRs. 25.25 lakhs.

2. Maharashtra Pollution Control Board to ensure that, action has been initiated against

the PP under the Section 15 (read with Section 19) of Environment (Protection) Act,

1986 for violation provisions ofEIA notification, 2006.

3. PP to keep open space unpaved so as to ensure permeability of water. However,

whenever paving is deemed necessary, PP to provide grass pavers ofsuitable typ€s &
strength to increase the water permeable area as well as to allow effective fire tender

movement.

4. PP to achieve at least 5%o of total energy requirement from solar/other renewable

sources.

5. PP Shall comply with Standard EC conditions mentioned in the Oflice Memorandum

issued by MoEF& CC vide F.No.22-3412018-[A.III dt.04.01.2019.

EC tdentification No. - EC24BO38MH185370 Fite No. - S tL./MH/lN FRA2140318312O22 Date of lssue EC - Ogl12l2024 Page 8 of 13
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6. SELAA after deliberation decided to grant EC for - FSI --26338.16 m2, Non FSI-

27661.84 m2, Total BUA-54000.00 m2. (Plan approval No.CC/2952/17, dated-

06.022018)

General Conditions:
a) Construction Phase :-

The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable marcrial.

Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring

communities and be disposed taking the necessaqr precautions for general safety and

health aspects of people, only in the approved sites with the approval of competent

authority.
Any hazardous waste g€nerated during construction phase should be disposed of as

per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

Adequate drinking water and sanitary facilities should be provided for construction

workers at the sitd. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be

ensured.

Arrangement shall be made that waste water and storm water do not get mixed.

Water demand during construction should be reduced by use of pre-mixed concrete,

curing agents and other best practices-

The ground water level and its quality should be monitored regularly in consultation

with Ground Water Authority.
Permission to draw ground water for cons[uction of basement if any shall be obtained

from the competent Authority prior to construction/operation ofthe project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use

of aerators or pressure rcducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites (to

the extent possible) so that natural drainage system of the area is protected and

improved.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching ofheavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Jrban Areas)

Pmtection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

Vehicles hired for transportation of Raw material shall strictly comply the emission

norms prescribed by Ministry of Road Transport & Highways Departmenl The vehicle

I.

II.

III.

IV.

vI.

VII.

VIII.

x.

x.
xI.

xI.

xI[.

xIV.

xv.

XVI.

EC ldentification No. - EC248038MH185370 File No. - S|A,/MH/|NFRA2/403183/2022 Date of tssue EC - Ogt)2t2o24 page9of13
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shall be adequately covered to avoid spillage,/leakages.

XVII. Ambient noise levels should conform to residential standards both during day and

night. Incrementat pollution loads on the ambient air and noise quality should be

closely monitored during construction phase. Adequate measures should be made to

reduce ambient air and noise level during construction phase, so as to conform to the

stipulated standards by CPCB/1ViPC8.

XVIII. Diesel power generating sets proposed as source of backup power for elevators and

common area illumination during construction phase should be of enclosed type and

conform to rules made under the Environment (Protection) Ac! 1986. The height of
stack ofDG sets should be equal to the height needed for the combined capacity ofall
proposed DG sets. Use low sulphur diesel is prefened. The location of the DG ses
may be decided with in consultation with Maharashtra Pollution Control Board.

XX. Regular supervision of the above and other measures for monitoring should be in place

all through the construction phase, so as to avoid disturbance to the surroundings by a

separate environment cell /designated person.

B) Operation phase:-

I. a) The solid waste generated should be properly collected and segregated. b) Wet waste

should be treated by Organic Waste Converter and treated waste (manure) should be

utilized in the existing premises for gardening. And, no wet garbage will be disposed

outside the premises. c) Dry/inert solid waste should be disposed of to the approved

sites for land filling after recovering recyclable material.

II. E-waste shall be disposed through Authorized vendor as per E-waste (Management

and Handling) Rules, 2016.

III. a) The installation of the Sewage Trstment Plant (STP) should be certified by an

independent expert and a report in this regard should be submitted to the MPCB and

Environment department before the project is commissioned for operation. Treated

effIuent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatrnent of 100% grey water by decentralized treatrnent should be done.

Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatrnent to sewage /Liquid waste and explore the possibility to recycle at

least 50 % of water, Local authority should ensure this.

IV. Project proponent shall ensure completion of STP, MSW disposal facility, green belt

development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility ofutilizing excess treated water in the adjacent area

for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made

functional including water requirement-

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the

pmject only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental

norms.

VI. Tramc congestion near the entry and exitpoints from the roads adjoining the proposed

pmject site must be avoided. Parking should be fully internalized and no public space

should be utilized.
VIL PP to provide adequate electric charging points for electric vehicles (EVs).

VIIL Green Belt Development shall be carried out considering CPCB guidelines including

122
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selection ofplant sp€cies and in consultation with rhe local DFO/ Agriculture Dept.
IX. A separate environment management cell with qualified staff shall be set up for

implementation of the stipulated environmental safeguards.

X. Separate funds shall be allocated for implementation of environmental protection
measureVEMP along with item-wise breaks-up. These cost shall be included as part
ofthe project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XI. The project management shall advertise at least in two local newspapers widely
circulated in the region aromd the project, one of which shall be in the Marathi
language of the local concerned within seven days ofissue ofthis letter, informing that

the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at

Website at parivesh.nic.in

xII. A copy of the clearance lettei shall be sent by proponent to th€ concemed Municipal
Corporation and the local NGO, ifany, from whom suggestionVrepresentations, ifany,
were received while processing the proposal. The clearance letter shall also be put on

the website of tle Company by the proponent.

XII. The proponent shall upload the status of compliance ofthe stipulated EC conditions,
including results of monitored data on their website and shall update the same

periodically. It shall simultaneously be sent to the Regional Oflice of MoEF, the

respective Zonal Oflice of CPCB and the SPCB. The criteria pollutant levels namely;

SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient

location near the main gate of the company in the public domain.

C) General EC Conditionsr
I. PP has to snictly abide by the conditions stipulated by SEAC& SEIAA.
II. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution

Conrol Board under Air and Water Act and a copy shall be submitted to the

Environment department before siart of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be

initiated against the project proponent if it was found that construction ofthe project

has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both

in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the

respective Zonal Oflice ofCPCB and the SPCB.

V. The environmental statement for each financial year ending 3l st March in Form-V as

is mandated to be submitted by the project proponent to the concemed State Pollution

Control Board as prescribed under the Envimnment (Protection) Rules, 1986, as

amended subsequently, shall also be put on the website ofthe company along with the

status ofcompliance ofEC conditions and shall also be sent to the respective Regional

Ofiices of MoEF by e-mail.
VI. No further Expansion or modifications, other than mentioned in the EIA Notification,

2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to

SEIAA for clearance, a fresh reference shall be made o the SEIAA as applicable to

EC ldentification No. - EC24B038lvlH 185370 Fale No. - S|Au/MH/lNFRl.2l4O318312022 Date of lssue EC - OglO2t2O24 page 11of13
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assess the adequacy of conditions imposed and to add additional environmental

protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild Iife angle including clearance from the standing committee of the National Board

for Wild Iife as ifapplicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered

separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under

EPAct or any court case pending in the court of law and it does not mean that project proponent

has not violated any environmental laws in the past and whatever decision under EP Act or ofthe
Hon'ble court will be binding on the project proponent. Hence this clearance does not give

immunity to the project proponent in the case filed against him, ifany or action initiated under EP

Act.
5. This Environment Clearance is issued purely from an environment point ofview without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before

starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,

Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986-

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.

8. The above stipulations would be enforced among others under the Water @revention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Ac! 198t, the

Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and

Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, l99l and its

amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal

(Westem Zone Bench, Pune), New Administrative Building, ls Floor, D-Wing, Opposite Council

Hall, Pune, if prcferred, within 30 days as prescribed under Section 16 of the National Green

Tribunal Act, 2010.

fu-
Pravin Darade

(Member Secretary, SEIAA)

Copy to:

l. Chairman, SEIAA, Mumbai.

2. Secretary MoEF & CC, IA- Division MOEF & CC

3. Member Secretary Maharashtra Pollution Control Board, Mumbai.

4. Regional Ofiice MoEF & CC, Nagpur

5. District Collector, .

6. Commissioner, Municipal Corporation

7. Regional Officer, Maharashtra Pollution Control Board,.

EC tdentificarion No. - EC24B038I/ H 185370 File No. - SlA,/l!!H/lNFRAAl403183l2O22 Date of lssue EC - OglO2l2O24 Page12of13
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VAStrEN
EXTRACT FROM THE MINUTES OF MEETING OF VASCON ENGINEERS LIMITED
HELD THROUGH VIDEO CONFERENCING ON THURSDAY, NOVEMBER 05, 202O AT
1158 HOURS

TO AUTHORISE MR, SOMNATH BISWAS OR MR. ABHIIEET PIMPLE TO REPRESENT

THE COMPANY IN COURT CASES

"RESOLVED THAT the consent of the board be and is hereby accorded to appoint Mr.

Somnath Biswas, Chief Financial 0fficer and/or Mr. Abhijeet Pimple, Authorized
Signatory of the company be and are hereby .iointly/severally authorized to represent,
appear and act for and on behalf of the Company in the Court of Civil fudge Senior

Division, judicial Magistrate First Class, Additional District fudge and Sessions Judge,

Sessions ludge, Debt Recovery Tribunal in the Suits, Criminal Cases, Appeals, Revisions,

Applications, Writs and in all Revenue/ Competent Authorities.

RESOLVED FURTHER THAT Somnath Biswas, Chief Financial Officer and/or Mr.

Abhijeet Pimple, Authorized Signatory of the Company be and are hereby further
authorized to retain, employ any Advocate, Solicitor, to give instructions to them, to
commence, initiate, institute, file suit, criminal cases, appeals, revision, applications,
plaint, written statement, Vakalatnama, says, statements, petitions, affidavits,
undertaking, Purshis, compromise Purshis, consent terms or any other relevant

document memorandum of appeal, memorandum, letters, notices, suits or other legal

proceedings prosecute, defend, make, sign, veriff, affirm, transact, execute, seryer,

receive or otherwise take part in as the nature or circumstances ofthe case may require,

to issue/accept notices, summons, warrants, orders, obiections, letters or other papers

of any kind or nature whatsoever and to appear and give oral as well as written
evidence in the Court of Civil fudge Senior Division, fudicial Magistrate First Class,

Additional District fudge and Sessions Judge, Sessions fudge, Debt Recovery Tribunal, all

Revenue/ Competent Authorities to execute the order of the Court on behalf of the

Company and to obtain necessary interim, ad-interim orders, decree, judgments and to

discuss for compromise it and to do all acts for implementation of the same and do all

such acts as may from time to time be required and deemed to be necessary in the

normal course of business of the said Company in respect of all suits/ complaints/
applications as mentioned hereinabove filed against the Company or filed by the
Company, presently or in future.

F
o
z)

-fiN\

VASTEN ENGINEEREi LTO.
Registered & Corporate Ofhce: Vascon Weikfield Chambers, Behind Hotel Novotel, Opposite Hyatt Hotel, Pune Nagar Road, Pune Maharashtra, lndia.41 10'14

Tel.: -t9l 20 3056 2100/200/300. Fax: +91 20 3056 2600,Web: www.vascon.com
CIN: L70l 00PN1 986PLCl 75750
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VAStrEN
RESOLVED FURTHER THAT Somnath Biswas, Chief Financial Officer and/or Mr.

Abhijeet Pimple, Authorized Signatory of the Company be and are hereby also

authorized to pay any amounts or suit/ complaint costs, to withdraw any amounts, or to
recover the same, on behalf of the Company.

RESOLVED FURTHER THAT Mr. Somnath Biswas or Mr. Abhiieet Pimple, Authorized
Signatory of the company be and is hereby further authorized to file on behalf of
Company; claims, review, applications, appeal in respect of any litigation, suit,

complaint, petition, appeal, revision as referred hereinabove filed against the Company

or filed by the Company, presently or in future."

Certified to be true
For Vascon Engineers Limited

T\ (:::D
M)-,X1,?:

Siddharth Vasudevan Moorthy
Managing Director

vAs

u3a

F m

s

Date: Nlay OZ , 2O2S
Place: Pune

VASCON ENGINEERS LTD.
Registered & Corporate Office: Vascon Weikfield Chambers, Behind Hotel Novotel, Opposite Hyatt Hotel, Pune Nagar Road, Pune Maharashtra, lndia,4l 1014

Tel.: +91 20 3056 2I 00/200/300, Fax: 19l 20 3056 2600, Web: www.vascon.com
CIN: L70l00PN1 986PLCl 75750
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